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RAJYA SABHA 

Thursday,   the  25th    July,    mi/the   3rd 
Sravana,  1896   (Saka) 

I he House met at eleven of the clock, Mr.  
Chairman in the chair. 

ORAL   ANSWERS   TO   QUESTIONS 

Industrial   Licensing   Procedures 

*91.   SHRI   N.   R.   CHOUDHURY:! 
SHRIMATI MARGARET ALVA: 
SHRI HARESH DEO  MALAVIYA: 
DR. V. A. SEYID MUHAMMAD: 
SHRI   SARDAR  AMJAD   ALI: 

Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY   be  pleased   to   state: 

(a) whether it is a fact that even after the 
formation of the new Secretariat for Industrial 
Approvals, disposal of licensing applications  
is  very  slow;   and 

(b) if so, what are the reasons therefor and 
what steps Government have taken to improve 
the position? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY AND AGRICULTURE 
(SHRI C. SUBRAMANIAM): (a) No, Sir. 
93%of the cases numbering 1161 had been 
disposed of within 120 days. The balance of 
7% numbering 85 were disposed of beyond 
120 days. The back log of 3848 pre-SIA cases 
as on 1.11.73 have been brought down  to   
928   on   1-7-74. 

(b)  Does  not  arise. 

SHRI SARDAR AMJAD ALI: I am 
thankful to the hon. Minister that he has given 
a very valuable information that the disposal 
of applications has gone up. May 1 know 
from the hon. Minister whether it is a fact 
that, along with the disposal of applications, 
rejections also have gone up from 41 per cent 
to 59 per cent? If so, may I know whether it is 
because of the speedy  disposal additional  
care  and  proper 

†Thc question was actually asked on the. 
floor of the House by Shri   N. R. Choudhury. 

care is not being taken in so many cases and 
even for very minor details, which are not 
available, the applications are being rejected? 

SHRI C. SUBRAMANIAM: Disposal means 
both rejection and acceptance. Disposal does 
not mean acceptance only. that rejections have 
gone up because we are now mure 
discriminating. We do not just go on adding to 
the letters of intent or licences without taking 
into account whether a person has got the 
capability or capacity to implement it. We are 
a little bit Choosy in giving letters of intent 
and, therefore, the hon. Member will find that 
the rejections percentage-wise have gone up 
and, in my view, this is a   healthy   trend. 

SHRI S. S. MARISWAMY: I am very glad 
to note that the Minister has said No' to the 
first part of the question, that the Secretariat is 
not working slowly but it is working fast. In 
this connection I would like to know about the 
promise that the hon. Minister made during 
the last Session when I raised the question of 
a mlon yarn factory in the joint sector by the 
State Government. The Minister said that the 
matter was being looked into and when I 
pressed for a specific answer he said that it 
would be given very soon. It is now more than 
three months and the Minister can be hauled 
up in the Assurance Committee for having 
delayed it. I would like to  know  the position. 

SHRI C. SUBRAMANIAM: That is not the 
fault of the Sei letariat for Industrial 
Approvals. It is the fault of myself, my 
colleague and a few others. We have not yet 
been able to come together and take a decision 
in the matter. I would request mv Planning 
colleague to give some attention to it and take 
some decision, whatever it  may  he. 

SHRI    BHUPESH    GUPTA:    Regarding 
this new organisation, the so-called Industrial 
Secretariat, who are the members of the 
Secretariat and who are in charge of the 
Secretarial? I should like to know the 
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same of the Secretariat-in-charge. May I know 
whether the antecedents of those people who 
are disposing of the applications and dealing 
with them have been carefully gone into in 
order to find out how many* of them, if any, 
have any connections, direct or indirect, with 
the monopoly houses? In this connection I 
should also like to know from the hon. 
Minister how many applications this 
Secretariat received from companies or 
concerns belonging to the 75 monoply houses 
and what is the proportion or the value of their 
applications in the sense of capital investment 
and so on compared to the total. 

SHRI C. SUBRAMANIAM: In regard to 
the last part of the question, I have answered 
that ever so many times on the floor of this 
House, and I am sorry I do not have all the 
numbers with regard to the 75 houses, but I do 
remember and I recollect that these figures 
have already been given. And if the hon. 
Member is interested, I can pass on that 
information. 

Then, with regard to the persons in charge, 
they are all Secretaries to Government of 
known integrity, and I have no doubt. .  . 

SHRI   BHUPESH   GUPTA:   Names. 
SHRI C. SUBRAMANIAM: The Chairman 

is Shri R.V Raman, Secretary, Ministry of 
Industrial Development, and the other 
Secretary is in the Petroleum and Chemicals   
Ministry. 

SHRI BHUPESH GUPTA: What about 
other names? 

SHRI C. SUBRAMANIAM: I am sorry I 
cannot immediately reel off the names. All 
these arc Secretaries to the Government, and I 
have no doubt about their integrity. 

SHRI BHUPESH GUPTA: Sir, on a point 
of order. I did not ask whether lie has regard 
for the Secre'faries or not. I wanted the names 
so that we can find out whether we have 
regard for them or not. 

 

 
SHRI C. SUBRAMANIAM: I am afraid 

this is far away from the main question. If the 
hon. Member is interested, he can put a 
separate question. These questions have 
already  been  answered. 

SHRI NIREN GHOSH: I would like to 
know the number of applications received 
from the different States of India by this 
Secretariat and whether it is also a 'fact that 40 
industrial licences from West Bengal were 
rejected. If so, on what grounds? A news item 
appeared in the press that generally they have 
been chary of granting licences to the entire 
eastern region including Eastern UP, Bihar, 
Orissa. Assam, West Bengal, Tripura, 
Meghalaya and Manipur. 

SHRI C. SUBRAMANIAM: I think this 
point was raised during the time when we 
discussed the working of the Ministry of 
Industrial Development, and I have cate-
gorically answered these points. And I would 
like the hon. Member not to be carried away 
by press reports, and press reports are some 
times very muchone-sided. 

SHRI NIREN GHOSH: It was a specific 
question whether 40 industrial licences 
coming from West Bengal were rejected and, 
if so, on what ground. 

SHRI C. SUBRAMANIAM: I do not have 
the figures here, particularly when he puts a 
pointed question about 40 licences— 
evidently, he means 40 applications—that 
have been rejected. I do not recollect forty 
being rejected. 

DR. R. K. CHAKRABARTI: The hon. 
Min i s te r  just now gave the figure about the 
number of cases that have been rejected. Out 
of them, what is the proportion of the rejected 
cases coming from medium 
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categories and how many have been rejected 
from the larger house, and also may I know 
whether any applications have been 
rejected, applications coming from the 
foreign collaborating houses? What is the 
proportion of the rejected cases from the 
medium-scale industries, those of the indi-
viduals who did not belong to the larger 
houses? 

SHRI   C.   SUBRAMANIAM:      1   do  
not 

have  those  statistics  with  me   now. 

SHRI C. SUBRAMANIAM: Sir, I cannot 
answer the particular question with regard to 
the car. I do not have the facts before me. 
But as far as the time limit is concerned 
there are two stages. First t he re  is the stage 
of letter of intent. When the letter of intent 
is issued we provide a time limit during 
which certain conditions will have to be 
fu l f i l l ed  and he will have to apply on that 
basis for an industrial license. And once an 
indus t r ia l  license is g iven  we lay down 
a time limit for that purpose and if it is not 
Implemented within the lime limit it is 
cancelled. In the past this was not there. 
Because it. was dragging on for years and 
years we have now fixed a specific time 
limit for  implementation. 

 

Import   of   Silicon   Semi-Conductor   
Device 

*92. SHRI MULKA GOVINDA REDDY: 
Will   the Minister of    ELECTRONICS    be 
pleased   to   slate: 

(a) whether it is a fact that some leading 
institutions have instituted an enquiry to find 
out the extent of country's dependent- on 
import of silicon semi-conducfor device; 

(b) if so,  the names of these institutions; 
and 

(c) whether Government have provided 
grants to these institutions for the purpose? 

THE MINISTER OF IRRIGATION AND 
POWER who will also assist the PRIME 
MINISTER in Parliamentary work relating to 
the DEPARTMENT OF ATOMIC ENERGY, 
ELECTRONICS AND SPACE (SHRI K. C. 
PANT): (a) to (c) A statement i:   i lid on the 
table of the House. 

Statement 

(a) to (c) The Department of Electronics had 
constituted a panel of experts in 1972 For 
reviewing the level of semi-conductor 
technology in the country and to identify 
future liends where R&D efforts should be 
supported. The Committee included re-
presentatives of public sector undertakings, 
research laboratories, academic institutions 
and the Department of Electronics. The panel 
report was presented in November, 1972 and 
its main recommendations have been approved 
by the Electronics Commission. In pursuance 
of these recommendations,   action  has  been  
taken  in,  processing 
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pending applications for new licences as 
well as in supporting R8cD work in the 
country. 

Work relating to semi-conductor devices 
is at present being conducted on a major 
scale at the Central Electronics Engineering 
Research Institute (CEERI) at Pilani, the 
Tata Institute of Fundamental Research 
(TIFR) and the Solid State Physical Labora-
tory. In addition, R&D work is also being 
conducted at many academic institutions. 
Silicon devices are being produced in the 
public sector at Bharat Electonics Ltd. 
(BEL) and the Electronics Corporation of 
India as well as in some private sector 
undertakings. 

Development work at Pilani will cover a 
four-year period and involve an outlay of 
Rs. 67.5 lakhs by the Council of Scientific 
and Industrial Research and $ 7,65,000 to 
be made available under the Uniied Nations 
Development Programme. Government 
have also provided grants for R&D and 
technical development to CEERI Pilani, 
TIFR, Bombay and BEL, Bangalore for  the 
above  purpose. 

SHRI MULKA GOVINDA REDDY: 
May I know, Sir, what arc the main 
recommendations of the Panel and how 
many recommendations of this Panel have 
been approved by the Electronics 
Commission and in what stage these 
recommendations are being implemented? I 
would also like to know how much quantity 
of silicon is being imported by money value 
per year and for the entire period of five 
years and how much is to be substituted by 
indigenous manufacture. 

SHRI K. C. PANT: Sir, the Panel has 
made the following broad recommenda-
tinos:— 

(i) There is no scope for further 
licensing of Cermanium Devices and 
small signal Silicon Devices of the 
entertainment  type; 

(ii) Silicon Diodes and Rectifiers and 
Silicon Control Rectifiers offer one of the 
largest growth areas as also Silicon Power 
Transistors; 

(iii) Small Scale Integrated Circuits of the 
linear and digital as well as the hybrid types 
can be made by the existing industry 
without further import of know-how; 

(iv) Medium scale and Large Scale 
Integrated Circuits may be given high 
priority in view of their wide application in 
crucial areas such as Computers and 
Defence applications; 

(v) Manufacture of all Devices has to be 
from local diffusion after giving the 
existing industry one year to adjust to the  
new policy. 

The Department of Electronics has since taken 
action on all the recommendations made in the 
report. Licences have been issued and this new 
policy has been put into effect and the devices 
would have to be laid from local diffusion. 
But, as I said, one year's time is being given to 
the industry to adjust itself to this change. So 
far as imports are concerned, Sir, full import 
figures are not available readily, since 
statistics are displayed by the C.C.I. & E. 
under the blanket classification of 'electronic 
components'. I have collected figures of 
import of silicon semi-conductor devices in 
respect of two or three categories:— 

(1) Discrete Silicon Transistors—About 
Rs.  1 crore. 

(2) Integrated  circuits—Rs.   1  crore 
(3) M.O.S.  LSI—Rs.   10 lakhs. 

This makes a total of Rs. 2.1 crores. The 
import of silicon devices is estimated to be of 
the order of Rs. 2.5 crores. Of these Bharat 
Electronics imports Rs. 1 crore for its  own   
use. 

SHRI  MUTKA   GOVINDA    REDDY:    
1 

uould like to know what amounts have been 
spent for the last ten years on research and 
how much has been given to the ENDC for 
conducting research. What are the institutions 
that have been given giants, whether they have 
been properly.pent  or  not? 

SHRI K.C. PANT: Sir, so far as the last ten 
years are concerned, I do not have all  the  
figures,  but I have figures for the 
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amount of grants given to TIFR, for deve-
lopment of solid stale microwave diodes, 
Rs. 3.22 lakhs in 1973-74 and to BEL, Rs. 
10 lakhs in 1973-74. As far as 1 know— I 
will check on this point—grants have not 
been given to other institutions prior to this. 
But so far as the future is concerned, 
development work at Pilani, as I have 
mentioned in my main reply, will cover a 
four-year period and involve an outlay of 
Rs. 67.5 lakhs by the Council of Scientific 
and Industrial Research and 765,000 dollars 
to' be made available under the UNDP. 

SHRl BABUBHAI M. CHINAI: I would 
like to know from the hon. Minister whether 
it is a fact that 25 to 30 per cent of the 
silicon semi-conductor devices are foreign 
components and if they are manufactured 
locally and substituted, then we would incur 
foreign exchange of only eight per cent of 
the total cost. Also we have been told that 
"we are importing pellets worth Rs. 2 
crores. Is it not a fact that if we import a 
little more of pellets and house them, there 
will be a greater export potential and we 
will be able to earn more foreign exchange? 

SHRI K. C. PANT: Sir, certain exports 
are already being made. These are of the 
order of Rs. 12 lakhs in 1972-73 and 1973-
74 from the CDIL, and Rs. 1.5 lakhs in 
1972-73 and Rs. 4.62 lakhs in 1973-74 from 
Hindustan Conductors . Then with respect 
of export of semi-conductor devices, he has 
made certain suggestions for import 
substitution and for increasing exports. 
These I shall get examined. 

MR. CHAIRMAN: Next question. 

Utilization  of  Rain  water  for  
Irrigation 

*93.   SHRI      NAGESHWAR     
PRASAD SHAHI. SHRI JAGDISH 
JOSHI: SHRI  GUNANAND 
THAKUR: 

Will the Minister of IRRIGATION AND 
POWER be pleased to state: 

(a) how much rain water is utilised for 
agricultural purposes in the country and 
how much of it goes waste; 

†The question was actually asked on the 
floor of th* House by Shri Jagdish. Joshi. 

(b) whether there is any plan under 
Government's consideration to evolve ways 
and means lor utilising maximum rain 
water for irrigation  purposes;  and 

(c) if so,  what  are  the details  thereof? 

THE MINISTER OF IRRIGATION' AND 
POWER (SHRl K. C. PANT): (a) to (c) A 
statement is laid on the Table of the House. 

Statement 

(a) The average annual rainfall in the 
country amounts to 3440 thousand million 
cubic njetres of which 1881 thousand million 
cu.m. appears as surface run-off. The utilis-
able surface run-off is estimated as 666 
thousand million cu.m. while the utilis-able 
ground water potential has been estimated as 
204 thousand million cu.m, thus the total 
utilisable water is 870 thousand million cu.m. 
At the end of 1973-74, it was estimated that 
241 thousand million cu.m. of surface water 
and 96 thousand million cu.m. of ground 
water were being utilised for the purposes of 
irrigation. 

(b) and (c) Some of the important steps 
being taken for maximising the utilisation of  
rain  water are: 

(i) Expediting the pace of development of 
irrigation by implementation of larger 
programmes of major, medium and minor 
irrigation schemes; 

(ii) Integrated use of surface and ground 
water in the command of irrigation projects. 

(iii) Programme of Command Area 
Development to ensure optimum utilisation  
of irrigation  potential created. 

(iv) Modernisation of existing canal 
systems. 
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"At the etui of 1973-74. it was estimated 
that 241 thousand million cubic metres oE 
surface water were being utilised  for 
purpose of Irrigation." 
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SHRl JANARDHANA REDDY: Sir as per 

the statement laid on the Table the Minister 
said, "Some of    the    important 

steps being taken for maximising the utili-
sation of rain water are implementation of 
larger programmes of major and medium 
Irrigation schemes". May I know from the 
honourable Minister the steps the Ministry has 
taken to assist the Andhra Pradesh 
Government "to* 'implement major irrigation 
schemes like Nagar Juna-sagar, Pochampad 
and take up Soma-sila Project? May I also 
know from the Minister as to what has 
happened to the proposal submitted by Dr. K. 
L. Rao about linking up the Ganges with 
Cauvery? 

SHRI K. C. PANT: So far as specific 
projects in States are concerned, irrigation is 
in the State sector and irrigation project* are  
implemented  by  the States.   . . 

DR. K. MATHEW KURIAN: The question   
has   to   be   answered   in   posterity. 

SHRI K. C. PANT: The Centre helps in two 
ways. One is that they scrutinise the project 
report and ultimately approve of the project 
report and the project. Secondly it gives 
assistance by way of block loan or grant to the 
States and part of this is used by them for 
these projects. These are the two ways and 
within the State Plan, the Stales allot money to 
the various projects. Even this year the 
Planning Commission has made allocation to 
the State of Andhra Pradesli for its projects. I 
know that the State of Andhra Pradesh would 
like some more money to be given to some of 
their projects. I also share that view 
personally. But the hon. Minister is aware of 
the tight resource position and one cannot 
ignore this position this year. So far as Ganga-
Cauvery link is concerned, the proposal is in 
the conceptual stage. 

DR. Z. A. AHMAD: The hon. Minister has 
stated that all water comes from the same 
source. I want to ask one question about the 
use of sub-soil water. He is aware of the fact 
that sub-soil water is a tremendous potential 
source of irrigation. I would like to know what 
steps are being taken in order to develop and 
properly tap the subsoil water through 
construction of a network of tubewells, 
particularly in those areas where subsoil water 
is easily available. 
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SHRI K. C. PANT: The queslion of subsoil 
water and tapping of that water through tube-
wells and surface wells is handled by the 
Ministry of Agriculture as I indicated earlier. 
Irrigation is divided between the Ministry of 
Irrigation and Power and Ministry of 
Agriculture. I think there is some logic behind 
it and at present it is divided like that. What is 
necessary is to see that there is conjunctive use 
of surface water and ground water and this has 
become increasingly necessary because in the 
next 25 years all our surface irrigation water 
will be utilised and so also our ground water. 
Though today there is so much of water and 
there arc floods and other problems, in another 
25 years we will be exhausting this and we will 
be able to irrigate only about 50 per cent of the 
crop area then available. Therefore, the ques-
tion of conjunctive use of ground water and 
surface water digging of tube-wells and proper 
scientific projections of the proper manner of 
development, in my view, are priority areas. 

DR.  Z.  A.  AHMAD:  Is there co-ordination 
between  the  two Ministries? 

SHRI K.  C.   PANT:  Yes. 
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MR. CHAIRMAN: Yes, Mr. Dhulap. Last 
question, please. 

SHRI K. N. DHULAP: Sir, I have been 
wanting to put a question on this for long. I am 
referring to parts (iii) and (iv) of the answer. .  
. 

 
We have taken more than twenty minutes on  

one question. 

 
SHRI VEERENDRA PATIL: Sir, please 

allow me also. I am also interested in 
irrigation. 

SHRI K. N. DHULAP: Sir, I am referring to 
replies (iii) and (iv) of parts (b) and (c) of the 
question. I want to know from the hon. 
Minister what the percentage of non-irrigation 
potential is in different States. What steps are 
being taken by different States for the 
optimum utilization of the irrigation potential, 
and within what period they are going to 
achieve that? 

MR. CHAIRMAN:  Short question. 

SHRI K. N. DHULAP: How much time will  
be  required  for  modernization? 

SHRI K. C. PANT: Sir, I do not have the 
ligures for different States. But broadly the 
utilization is of the order of 80 per cent—a 
little- more or a little less. This «s in respect of 
major and medium schemes. In respect of 
minor schemes the utilization is hundred per 
cent. These are short-term schemes and  they 
are utilized very quickly. 

So far as the modernisation and the review 
of the existing system and improvements in 
existing irrigation systems are concerned, the 
fifth Plan document contemplates a 
comprehensive review of the earlier Plan 
projects at suitable intervals, comprising teams 
of specialists, scientists, economists, etc. Such 
review is expected to reveal  several  steps    
that    can    be     taken, 
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specially in the case of agronomy, water 
management and operation which enhance the 
utility of these projects with a modest 
expendiiure. The exact amount which has 
been earmarked to each State project is not yet  
available. 

Raid in Champaran District for Gold Etc. 

♦94.   SHRI  BIPINPAL DAS: 
SHRIMATI   KUMUDBEN    
MANI- 
SHANKAR JOSHI: 
SHRI  K.  B. CHETTRI:! 
DR.   V. A.  SEYID   
MUHAMMAD: 
SHRI  NABIN  CHANDRA  BURA-

GOHAIN: 

Will the Minister of HOME AFFAIRS be 
pleased  to state: 

(a) whether it is a fact that a joint team of 
Central Bureau of Investigations and Central 
Excise recently raided the house of one Shri 
Sitaram Rajhorea in Champaran District in 
Bihar and recovered huge quantities of gold 
and documents relating to uranium   
smuggling;   and 

(b) if so, what further steps Government 
have taken in unearthing such cases? 

THE MINISTER OF,STATE IN THE 
MINISTRY OF HOME AFFAIRS AND IN 
THE DEPARTMENT OF PERSONNEL 
(SHRI RAM NIWAS MIRDHA): (a) A 
search of the premises of Rajgarhia brothers at 
Bettiah was carried out by a joint team of the 
officers of Customs & Central Excise and the 
Directorate of Revenue Intelligence on 10th 
June, 1974. Neither any gold nor any 
document relating to the alleged uranium 
smuggling  was  recovered. 

(b) Three cases of alleged pilferage of 
uranium ore are separately under investi-
gation. 

SHRI K. B. CHETTRI: Sir, with reference 
to part (b), may I know from the hon. Minister 
whether the Government is thinking of sealing 
all the lockers in the banks in the country 
simultaneously and then open the same in the 
presence of the 

4-The question was actually asked on the 
floor of the House by Shri K. B. Chettri. 

owners of lockers and ask them to account [or 
the gold which may be found in the lockers? 

SHRI RAM NIWAS MIRDHA: Sir, this is 
actually a question which should be addressed 
to the Finance Ministry. Part (b) docs not 
concern lockers at all. The question is  about  
uranium  smuggling. 

SHRI NABIN CHANDRA BURAGO-
HAIN: May I know from the hon. Minister 
whether any thefts of uranium have taken 
place and what steps have been taken by the 
Ministry of Home Affairs for the safety and  
security  of uranium   in  the  country? 

SHRI RAM NIWAS MIRDHA: Sir, I have 
stated in my answer that there are three cases 
of alleged uranium theft which are under 
investigation. Two cases are being 
investigated by the Bihar Police and the third 
case by the West Bengal Police. As regards the 
Bihar cases, request has come from the 
Government of Bihar for CBI take over of 
investigation of these cases, and the 
Government of India has accepted their 
request, and very soon a formal notification 
will be issued. On 7-4-74 the Bihar Police 
raided a house in Jamshedpur and recovered 5| 
kgs. of a substance suspected to be uranium. It 
consisted of 750 grams of yellow coloured 
powder and the rest ash coloured powder, put 
in several plastic bags. The samples of the 
seized material were sent to the Atomic 
Energy Commission Bombay and the Uranium 
Corporation of India Limited Jaduguda. 
According to the report received by the police 
from the UCIL, the sample contained feeble 
substance of uranium. The report of the 
Atomic Energy  Commission   is  still   
awaited. 

As regards the other case in Calcutta, the 
Calcutta Police arrested 5 persons on 25-6-74 
and recovered 525 grams of substance 
suspected to be uranium from them. 3 more 
were arrested including 2 in Bihar afterwards 
in connection with a case registered by 
Calcutta Police. A case has been registered by 
the Calcutta Police against all the accused 
persons and investigation is in progress. The 
material seized in Calcutta was in 5 different 
packets. 5 samples of seized material were, 
therefore, sent to the 
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Atomic Energy Mineral Division for exa-
mination. On chemical analysis, the samples 
have been found to contain significant 
amount of  uranium. 

SHRI SANAT KUMAR RAHA: Sir. is the 
Government aware that a police constable 
was also arrested having been in possession 
of uranium substance in Bihar and in a press 
briefing at Champaran where this Rajgarhia' 
house is located in Bettiah, he said that the 
Customs officials at Raxaul did not have 
adequate arrangements for testing different 
varieties of ores which are smuggled from 
that place? What steps have the Government 
taken in view of those serious things that 
police officials and big officials are involved 
in the case and what steps have been taken 
by the Customs checkpostss on the border of 
Bihar to check this smuggling? 

SHRI RAM NIWAS MIRDHA: It is true 
that a police constable was arrested in this 
connection. He is one of the persons arrested 
and in addition to him, 2 employees of the 
Jaduguda uranium complex have also been 
arrested. As regards the customs checkpost 
not having arrangements for examining 
uranium, well. Sir examination of uranium 
ore is a very complicated matter and very 
highly specialised techniques are necessary 
for that. That is why these samples had to he 
sent to various establishments. 

SHRI BHUPESH GUPTA: Smuggling has 
also become specialised and highly techni-
cal. 

SHRI RAM NIWAS MIRDHA: So it Is 
not possible to have examination labora-
tories for uranium at the custom posts or 
nearabout. 

SHRI KRISHAN KANT: May I know 
from the hon. Minister whether they have 
information that this Mr. Rajgarhia has been 
connected with smuggling of various kinds 
through Nepal and when the CBI people 
went, whether they were having, any 
information about this? About uranium, ',i is 
there in the newspaper reports of the last few 
months, that the Mafia gang have shifted 
their headquarters South East Asia to India 
and they are very much interested 

in smuggling of uranium and the Foid 
Foundation has also shown how uranium 
and various other materials can be utilised 
for illegal purpose. May I know whether 
they have any information about this and the 
activities of Mafia gang and other smugglers 
specially  in  uranium? 

SHRl RAM NIWAS MIRDHA: Sir, some 
of the documents recovered from Rajgarhia 
brothers did indicate that they have business 
connections with Nepal and the aspect 
whether smuggling of uranium was also 
included in that is under investigation and 
we have yet to establish any link so far as  
that is concerned. 

As regards Mafia entering into the whole 
picture of uranium smuggling, we are not 
aware of any such development. 

SHRI NIREN GHOSH: Sir, all the news-
papers reported that large quantities of gold 
were found in Rajhorea's house. Now you 
deny it. Why did you not issue a 
contradiction before? Is this Rajhorea also 
connected with certain big business houses? 
Has he any industrial undertakings? And 
what has happened to that nuclear scientist 
who was working in Jaduguda and dis-
appeared? His name is Sapan Kumar. His 
wife alleged that her husband has been killed 
by a mafia gang. What has happened to that? 
How many cases of uranium smuggling 
have been found? You find it in others' 
possession and not with the proper party, 
and then the question arises of disposal of 
those cases. About that mafia gang, is was 
widely reported in various newspapers and 
details have been given that they have 
shifted their headquarters to India. Names 
have also been given. Have you probed into 
that matter when so many newspapers  
spoke   about   it  with  details? 

SHRI RAM  NIWAS MIRDHA: A lot of 
documents  have  been recovered  in    these 
raids of the premises belonging to Raj 
horea  Brothers.   .   . 

SHRI  NIREN  GHOSE:   What  are  
those 

documents? 

SHRI RAM NIWAS MIRDHA: They are 
being examined still.  Investigation is going 
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on. And whether he has any connection with 
big business houses can only be know after  
that  investigation  is over. 

As regards the disappearance of Shri 
Sapan Kumar Sarkar, a geologist- of the 
Atomic Minerals Division, he has been mis-
sing since 24-10-1973 and no trace of his 
whereabouts has been lound. According to 
the enquiries that we have made from the 
Bihar Police, they say that there is no con-
nection between his missing and the smuggl-
ing of  uranium. 

DR. RAMKRIPAL SINHA: How much 
has Rajhorea contributed to the Congress 
Party funds in the last general elections? 
That is my supplementary.  .  . 

(lnlerruplions) 

SHRI CHAIRMAN: Please sit down. 

SHRI NIREN GHOSH: I seek your pro-
tection, Sir. I asked whether he has con-
ducted any investigation into the reports of 
shifting of headquarters of mafia gang. Has 
the Government done anything? 

SHRI  RAM  NIWAS   MIRDHA:    There 
were press reports to that effect and the 
Government always investigates such 
matters. But as I said already, we cannot say 
that the headquarters are shifted to 
anywhere. These are very wild and 
generalized statements and nothing can be 
said   about   them. 

SHRI HARSH DEO MALAVIYA: Has 
the Government come across a report in than 
Jan Sangh weekly. Organizer, which alleges 
mischieviously that a Central Minister and 
whose brother is a Minister in the Bihar 
Cabinet is involved in this smuggling 
business, and will the Government take steps 
to clear the position and stop the mischief 
which is being perpetrated by this Journal  of  
Jan  Sangh? 

SHRI JAGDISH  PRASAD MATHUR:  A 
memorandum is pending before the Prime 
Minister  to  take  action. 

SHRI RAM NIWAS MIRDHA:  I do not 
know why I should be asked to comment on 
press reports. 

SHRI I, D. SlNGH: In view of the fact 
that certain incriminating documents have 
been recovered from the house of Rajgar-
hias, has Sitaram Rajgarhia been arrested. If  
not,  why? 

SHRI RAM NIWAS MIRDHA: I do not 
have information whether he has been ar-
rested or  not.   .  . 

(Interruptions) 

As I said earlier, a lot of documents have 
been recovered and they are being 
examined. Then we would ascertain what 
the offences involved are in this, whether 
violation of income-tax or any other thing is 
involved. Then action will be taken. 

MR. CHAIRMAN: Yes, now please sit 

down. Mr. Bhupesh Gupta, a short question. 

SHRI BHUPESH GUPTA: Sir, we are 
glad and our Prime Minister should be 
congratulated that we are not making atoms 
bombs. Otherwise, those also will be 
smuggled out. 

MR. CHAIRMAN: Yes, please put the 
question. 

SHRI BHUPESH GUPTA: Sir, I said we 
sl imild congratulate the Government for 
not manufacturing atom bombs. 

MR. CHAIRMAN: Now, please sit down. 
This is no point of order. 

MR. CHAIRMAN: Now, please sit down. 



25 Oral Answers [28 JULY 1974] to Questions      26 

I should like to know how is it that the 
hon. Minister does not care to ask the Bihar 
Government as to Whether this gentleman, 
Mr. Raghoria, or whatever it is, a very 
notorious person in that region, has been 
arrested or is being arrested. Why that 
enquiry was not made before the Minister 
comes and answers this question? Is  he  a  
small   pick-pocket  in  Bara  Bazar? 

SHRI RAM NIWAS MIRDHA: Well, 
Sir, I said that some documents have been 
recovered alter the raids. Those documents 
are being examined and then only it would 
be clear as to what offences have been com-
mitted and what legal action should be 
taken against them. 

Well, Sir, with your permission, I would 
also like to refer to the observations made 
by Shri Rajnarain regarding Shri L. N. 
Mishra. These are most wild allegations and 
I do not think that they deserve any 
attention. 

 

SHRI S. S. MARISWAMY: Sir, I want to 
draw the attention of the hon. Minister.  . . 

MR. CHAIRMAN: I have not called you. 
I have called the next question. 

Appointment   of   Commissions   under   
the Commission   of   Inquiry  Act,   

1962 

*95.   SHRI BHOLA PRASAD: 
SHRI  SANAT  KUMAR  RAHA:f 
SHRI I. D.  SINGH: SHRI  
BHUPESH  GUPTA: SHRI S. G.  
SARDESAI: 

Will   the   Minister   of   HOME   
AFFAIRS 

be   pleased   to -state: 
(a) the number of commission so far ap-

pointed by the Central Government under the 
Commission of Inquiry Act,  1952; 

(b) the number of cases in which the 
Central Government have refused the ap-
pointment of commissions under the said Act   
and   what   were   the   reasons   therefor; 

(c) whether Government had ordered any 
inquiry under the Commission of Inquiry 
act without looking into the allegations 
charges to find out whether there was any 
prima facie case; 

(d) if so, what is the number of such 
cases; 

(e) whether there is any proposal under 
Governments consideration to appoint a 
commission under the Act to investigate the 
charges levelled against Ministers and high 
officials without any preliminary examination 
by Government of the allegations and by 
allowing the same to be made directly to   the  
commission;   and 

(f) if the answer to part (e) above be in the 
negative, what are the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND IN 
THE DEPARTMENT OF PERSONNEL 
(SHRI RAM NIWAS MIRDHA): (a) Ac-
cording to the information available, 32 
Commissions have been appointed by the 
Government of India under the Commissions 
of Inquiry Act, 1952 till January, 1974. 

(b) Commissions of Inquiry under the AM 
are appointed after Government has satisfied 
itself thai the matter is of public importance 
and is of the view, after looking  into   the  
allegations,   that  prima facie 

†Th<^ question was actually asked on the 
floor of the House by Shri Sanat Kumar Raha. 

MR.  CHAIRMAN:  No,  this is no point 
of order. 

MR.   CHAIRMAN:   No,   Mr.   Rajnarain, 
this is no point of order. Yes, next question 
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case exists. It is not possible to indicate the 
number of times when such proposals were 
not  accepted; 

(c) and (d) Does not arise. 

(e) No such proposal is under consideration. 

(t) Government is keen thai adequate steps 
are taken against those guilty o£ corruption. It 
is at the same time anxious to discourage 
character assasination. It is in view of these 
considerations that a certain procedure has 
been laid down, as indicated at (b). Theie are 
no overwhelming considerations which  calls  
for  its modification. 

SHRI SANAT KUMAR RAHA: Sir, I want 
to know from the hon. Minister whe-there he 
is aware of the fact that the West Bengal Chief 
Minister announced the appointment of a one-
mail commission, i.e., Wanchoo Commission, 
under the Commission of Inquiry Act, 1952, 
before going into the preliminary examination 
of allegations and the concrete written charges 
against the Ministers made by some West 
Bengal M.L.As and some M.Ps of ibis House. 
1 want to know- whether Government has 
agreed to the appointment of such a com-
mission as proposed by the Chief Minister. 
Shri  S.  S.   Ray.  This  is  my  first  question. 

[Mr.   Deputy   Chairman   in   the   Chair]. 

SHRI RAM NIWAS MIRDHA: Well, Sir, 
under the Commission of Inquiry Act, the 
Central Government can appoint a com-
mission and so can the State Governments and 
the State Governments are not bound to ask 
the permission of the Central Government 
before appointing a commission. So, the 
question of the hon. Member is not correct 
that no permission was taken, or is necessary, 

SHRI SANAT KUMAR RAHA: Sir, my 
second question is whether it is a fact that the 
Chief Minister of West Bengal proposed to 
amend the Commission of Inquiry Act, 1952^ 
only to scare out evidence and threaten 
witnesses so that this whole Act gets 
infructuous and evidence* be prosecuted. Is it 
not a fact that the Chief Minister, Shri 
Sidharatha Shankar Ray, proposed to amend 
the Act  in  this manner? 

SHRI RAM NIWAS MIRDHA: Well, Sir, 
the Government of West Bengal has ap-
proached the Government of India for 
instructions of the President under Article 
213(1) of the Constitution for proclamation of 
the Commission of Inquiry (West Bengal 
Amendment) Ordinance No. 74 and they 
wanted certain amendments to be made to 
which we agreed and as regards the hon. 
Member's question as to what are the motives 
of the West Bengal in amending the Act, 1 am 
not in a position to comment on it. 

SHRl I. D. SINGH: Sir, I uould like to know 
whether in the case of the appoint ment of the 
Wanchoo Commission by the West Bengal 
Government a departure has been made from 
the practice so far followed in the appointment 
of previous Inquiry Commissions. The 
practice so far is, as the hon. Minister stated 
before the House, that the Government wants 
to satisfy i tself whether a prima facie case 
exists. I would like to know whether in the 
case of West Bengal this practice was 
followed or not. Did the Government ever try 
to find out whether a prima facte case existed, 
whether even any allegations in writing were 
made and whether appointment of a 
Commission of Inquiry was demanded? 

SHRI RAM NIWAS MIRDHA: Well, Sir, 
as I have said, the State Government considers 
all the relevant factors, satisfies itself whether 
the Commission should be appointed under 
the Act and they act accordingly. There has  to  
be their own satisfaction. 

SHRI I. D. SINGH: Was any complaint in 
writing filed before the West Bengal 
Government? 

SHRI RAM NIWAS MIRDHA: Well, Sir, I 
am not in a position to answer this question. It 
can he addressed to the Chief Minister, West 
Bengal, in the West Bengal My. All I can say 
is that under the Act previous satisfaction of a 
prima facie nature on the part of the 
concerned Government, which in this case is 
the West Bengal Government., is necessary 
before the appointment of a Commission of 
Inquiry. 

SHRI BHUPESH GUPTA: Sir, on 5th and   
6th   June  some   congress   members  in- 
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eluding MPs and MLAs made certain alle-
gations against tfie West Bengal Congress 
Ministers and on the 8th Mr. Siddhartha 
Shankar Ray, Chief Minister oE West 
Bengal announced that he uould appoint a 
Commission and he said the target will go 
straight to him and here is the statement of 
the same day published in the 'Statesman'   
of  9th,  I  am  reading: 

"Mr. Ray said he had informed the 
Prime Minister on Saturday of his deci-
sion to constitute the inquiry commission 
and would leave for Delhi on Sunday 
morning." 

He did leave for Delhi on Sunday morning 
and returned the same evening to say that 
the Prime Minister had given clearance for 
everything. May 1 know since when it has 
become the practice to (1) order an appoint-
ment of commission of inquiry without 
going into, looking into the charges, 
examining them legally whether there is a 
prinm-facie case and (2) when the last 32 
Commissions have been appointed and 
none of which recommended the 
amendment of the Commission of Inquiry 
Act, in order to enable a commission of 
inquiry to punish the witnesses and 
complainants at its own instance summarily 
why did the Government sanction this 
amendment? None of the 32 Commissions 
so far appointed had demanded any such 
amendment and even the Law Commission 
in its 41st Report which specifically 
examined the working of the Commission 
of Inquiry Act, did not make re-
commendation of this kind. Was it to suit 
the convenience of the Siddhartha Shankar 
Ray's political party or some other reason? 

SHRI RAM NIWAS MIRDHA: Well, 
Sir, it is true the Chief Minister, West 
Bengal, met the Prime Minister in Julie 
1974 and discussed various matters and it 
is not customary to disclose the talks a 
Chief Minister had with the Prime Minister 
.  .  . 

SHRl BHUPESH GUPTA: He disclosed 
them. The moment he landed at the airport  
he disclosed everything. 

12   Noon 

SHRI RAM NIWAS MIRDHA: As 
regards the amendment of the Commission 
of . .  . 

SHRI NIREN GHOSH: Will the Prime 
Minister say anything on this? 

MR. DEPUTY CHAIRMAN: Mr. Niren 
Ghosh, Mr. Mirdha is saying something 
will you first let him complete his answer? 

SHRI RAM NIWAS MIRDHA: Wheix 
an amendment was proposed by the West 
Bengal Government in the Act, they re-
ferred to giving the Commission the power 
to try certain offences summarily. That was 
all that they asked for and it was thought 
thai there was nothing wrong in vesting the 
Commission with these summary powers 
and that is why the Central Government 
agreed to the suggestion of the West 
Bengal Government. 

MR. DEPUTY CHAIRMAN: Question 
Hour  over. 

SHRI BHUPESH GUPTA: I request you 
to kindly allow half an hour discussion . . . 

(Interruptions) 

WRITTEN  ANSWERS TO 
QUESTIONS 

Failure   of   Central   Electricity   
Authority 

*96.   SHRI  R.   K.   MISHRA: 

SHRI  SARDAR   AMJAD  ALI: 

SHRI  HARSH  DEO  MALAVIYA: 

SHRI   N.   R.   CHOUDHURY: 

Will the Minister of IRRIGATION AND 
POWER  be  pleased   to  state: 

(a) whether it is a fact that the Central 
Electricity  Authority  has failed  in 
stepping 

MI])   power  generation; 

(b) if so. what are the reasons therefor; 
and 

(c) what sleps Government propose to 
take  in  this  regard? 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI K. C. PANT): (a) to 
(c) \ statement is laid on the Table of the 
House. 
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Statement 

(a) to (c) Under the Electricity (Supply) 
Act, 1948, the Central Electricity Authority 
is primarily responsible for formulating the 
national power plan. Implementation of the 
plan is almost entirely the responsibility of 
the Slate Government1! or State Electricity 
Boards. 

The installed capacity for generation has 
increased from 2.30 million kW in 1951 to 
18.50 million kW at the end of the Fourth 
Plan. There have however, been shortfalls in 
achieving the targets set in each Plan period 
for adding to the generating capacity. States 
could not create additional generation 
capacity largely because of delays in erection 
works, inadequacy of finance, delays in 
supply of equipment and material inputs like 
steel and cement as well as managerial 
deficiencies. 

In the Fifth Plan, it is proposed to add 
16.55 million kW to the generation capacity. 
To achieve this target, proposals for re-
structuring the electricity industry are being 
finalised in a manner which will help to 
remove some of the past deficiencies parti-
cularly on the managerial side. The Gov-
ernment has decided to give priority to power 
projects next only to Defence in allocation of 
scarce materials. Supply of equipment is now 
being ensured largely through indigenous 
production and is not likely to be a 
bottleneck. It is also proposed to introduce 
effective monitoring and information systems 
so as to closely watch the implementation of 
the power projects and to take corrective 
action wherever necessary 

Pension to Freedom Fighters of West 
Bengal 

*97.   DR.   K.   K    CHAKRABARTI: 
SHRI  SARDAR   AMJAD  ALI: 
SHRI  K.  B.  CHETTRI: 
SHRI   N.   R.   CHOUDHURY: 

Will the Minister of HOME AFFAIRS be   
pleased   to   state: 

(a) whether it is a fact that a large number 
of applications for pension to freedom 
fighters from West Bengal are pending with 
the Central Government  though  a  majority 

of those applications had been cleared by the  
State  Pension  Committees: 

(b) if so, what are the reasons for delay in 
sanctioning pension to such persons who have 
already been receiving pension under the State 
Government scheme for the last seven  or  
eight  months;   and 

(c) what steps Government have taken to 
expedite disposal of such  applications? 

THE MINISTER OF HOME AFFAIRS 
(SHRI   UMASHANKAR   DIKSHIT):   (a)   
to 
(c) Of the 22.913 applications received from 
West Bengal so far, 13.186 cases have been 
disposed of. In respect of the remaining 9,727, 
complete information was not available and 
efforts are being made to expedite their 
processing with the help of the State 
Government. 

It Is not correct that the majority of, 
applications from West Bengal were cleared 
by the State Committee/State Government. Of 
the total 22,913, applications in respect of 
West Bengal, verification reports were 
received from the State only for 3,032 cases. 
Of these 3,032, 2,549 applications have been 
disposed of; the remaining 483 received 
recently are being processed. 

A person who receives a State pension does 
not, on that ground, automatically become 
entitled to Central pension but has to fulfil (he 
conditions prescribed in the Central Scheme 
for pensions to freedom fighters. 

Letter   from   Secretary-General   of   
Amnesty International 

*98.   SHRI    MONORANJAN   ROY: 
DR.   K.   MATHEW  KURIAN: 

Will the Minister of HOME AFFAIRS be   
pleased   to state: 

(a) whether the Prime Minister has re-
peived any letter from the Amnesty Inter-
na t iona l  in connection with the recent 
railway strike; 

(b) whether a demand has been made for 
the release of arrested leaders and workers; 
and 

(c) if so, what action Government have 
taken   thereon? 
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THE MINISTER OF HOME AFFAIRS 
(SHRl UMASHANKAR DIKSHIT): (a) 
and 
(b)  Yes,  Sir. 

(c) Action was initiated immediately on the 
strike being called off, to review the cases 
of the arrested leaders and workers, With a 
view to releasing them on a consideration 
of all the attendant circumstances of the 
arrest. This was done so as to enable the 
workers to return to work and to promote 
the restoration of harmonious relations and 
normalcy. Out of 1,354 employees detained 
under the Maintenance of Internal Security 
Act as a preventive measure, 1,340 have 
been released and out of 19,883 employees 
arrested for specific offences, 19,205 
employees have been released. 

Plan for re-structuring the present 
organisational  and  administrative set  

up  of power division 

♦99. SHRl D. N. DWIVEDI: Will the 
Minister of IRRIGATION AND POWER 
be pleased  to state: 

(a) whether Government have evolved a 
plan for restructuring the present organisa-
tional and administrative set up of Power 
Division  in   the   Ministry;   and 

(b) whether the Central Government 
have held consultations with various State 
Governments;   and 

(c) if so, what has been the response 
from each State in this regard? 

THE MINISTER OF IRRIGATION 
AND POWER  (SHRI  K.  C.   PANT):   
(a)  to  (c) 
A  statement  is  laid  on   the  Table  of  
the House. 

Statement 

(a) Proposals for restructuring the 
electri-citv industry are under consideration 
.of the Government. Reorganisation of the 
Power Division of the Ministry is a part of 
these proposals. 

(b) Yes,   Sir. 

(c) The States are in broad agreement 
with the proposals for restructuring the 
electricity industry. However, on some 
aspects of the reorganisation proposals, 
such 
L'B(D)18RSS-2 

as establishment of a separate generation 
organisation, and vesting the Central Elec-
t r ic i ty  Authority with the power (i) to issue 
guidelines and directives for the integrated 
operation of Sta.te and Regional Systems and 
for the inter-regional transfer of powet. and 
(ii) to arbitrate on fraiff disputes between one 
or more States, some States have expressed  
different views. 

Indo-Sri Lanka on Common Power Grid 

*100. SHRI    BABUBHAI    M.    CHINAI: 
Will the Minister of IRRIGATION AND 
POWER be pleased to state: 

(a) whether Sri Lanka and India have de 
cided to set up a committee of experts to 
stud)   the feasibility of a    common    power 
grid; and   

(b) if so, what are the details in this re 
gard? 

THE MINISTER OF IRRIGATION AND 
POWER (SHRI K. C. PANT): (a) and 
(b) In the 5th Meeting of the Indo-Sri-l.anka 
Sub-Committee for Economic Co-nperation 
held in Colombo from 3rd to 7th June, 1971, 
it was agreed to set up a technical committee 
comprising the experts of the iwo 
Governments to go into the details of 
technical and economic aspects on the linking 
of the Indo-Sri Lanka power grids. The 
composition of the Committee, the terms of 
reference and the time bv which the 
Committee is expected to submit the report 
have not vet been decided. 

Dchoarding Raids in Delhi 

*ll)l. SHRIMATI     KUMUDBEN     MANI-
SHANKER   JOSHI: 

DR. V. A. SEYID MUHAMMAD: 

SHRI SANAT KUMAR RAHA. 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the number of dehoarding raids con-
ducted in the Union Territory of Delhi during 
the fust week of July, 1974; 
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(b) the quantity of foodgrains seized and the  
number of  persons arrested;   and 

(t) the action Government have taken 
against those guilty oS hoarding? 

THE MINISTER OF HOME AFFAIRS 
(SHRI UMA SHANKAR DIKSHIT): (a) 408. 

(b) About 94 quintals of wheat, 8 quintals 
of atta and 3 quintals of rice were seized and 
50 persons arrested. 

(c) In 172 cases irregularities or violation of 
Control Orders were detected. Police have 
registered 111 cases and departmental action  
is  also  being  taken  in  all  cases. 

Shortfall   in  the  Requirement  of  Power 
in the country 

*102. SHRI   GURMUKH   SINGH   
MUSAFIR: 

SHRI J. S. TILAK: 

SHRl A. G. KULKARNI: 

SHRI  KRISHAN  KANT: 

SHRI  KALI   MUKHERJEE: 

Will the Minister of IRRIGATION AND 
POWER be pleased to state: 

(a) the present requirement of power in the 
country; 

(b) the extent to which iis availability falls   
short   of   requirement; 

(c) by when the shortfall is likely to be met;  
and 

Cd) what steps Government propose to take 
to meet the shortfall? 

THE MINISTER OF IRRIGATION AND 
POWER (SHRI K. C. PANT): (a) to 
(d) A statement is laid on the Table of the 
House. 

Statement 

(a) to (c) The anticipated requirements o'f 
electric power in the country in the month of 
July, 1974 is 206 million units a day as against 
the anticipated availability of 183 million   
units  a  day.   There   is  a  shortfall 

With the expected commissioning of about 
5 million KW of generating capacity during 
1974-76, and provided there is a normal 
monsoon in 1975, the energy requirements are 
expected to be met at an all-India level in 
1976-77. However, in view of the uneven 
distribution of (i) the additions to the capacity 
and (ii) increase* in the anticipated demands, 
some of the States may still suffer from power 
shortages in 1976-77. 

(d) 1. Efforts are being made to maximise 
the output from the present power installa-
tions by   the  following  measures:— 

(i) A concerted programme for tepairs 
and rehabilitation of generating sets and 
improvemeents in the standards of main-
tenance being taken up. 

(ii) It is proposed to introduce a scheme 
for quality control of coal with a view to 
match the coal supplies to the design 
requirements of the boilers; 

(iii) A Spares and Service Cell is being 
organised by the Bharat Heavy Electrical 
Limited for ensuring timely availability of 
spare parts and facilities for repairs; 

(iv) Efforts are being made to flatten 
demand curves and to introduce integrated 
operation of the systems in different Slates 
so as to enable thermal station   to  work  at   
high  load  factors; 

to the extent of 23 millon units a day. The 
region-wise break-up of the requirement and 
availability  is as under: 
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(v) The States have agreed to separate the 
cadres for generation personnel from those 
required for distribution and transmission, 
so as to bring about greater specialisation; 

(vi) Training  facilities  for  operation and 
maintenance     personnel     required for 
thermal stations are being expanded and 
improved. 

2. States have agreed to a concrete pro-
gramme for reduction of System energy 
losses. 

5. The projects spilling over from the 
Fourth Plan and which can be completed 
during 1974—76, are being given the highest 
priority. 

4. The inputs for the construction of power 
projects will be given priority next only to 
Defence for purposes of allocation. 

5. A three-tier Monitoring and Information 
System  is being introduced. 

6. The State Governments have agreed to 
re-organise the Electricity Boards with the 
object of professionalising the management 
structure. 

7. Both Central Water and Power Com 
mission and the Central Electricity Autho 
rity   are   being  reorganised. 

 

([Production of energy by chanting of 
Mantras 

♦103. SHRI V.  K. SAKHLECHA: SHRI 
B.  S.  SHEKHAWAT: SHRI I).  K.  
PATEL: SHRI   SUBRAMANIAN   
SWAMY: 

Will the Minister of INDUSTRIAL DE-\ 11 
OPMENT AND SCIENCE AND TECH-
NOLOGY be pleased to state: 

(a) whether it is a fact that in Poona an 
Indian citizen recently demonstrated the 
process of ignition by the chanting of mantras 
in the presence of a number of scientists; 

(b) if so, what is the factual position in this 
regard; and 

(c) whether any action is proposed to be 
taken for conducting scientific research re-
garding  such  source  of  energy?] 

t[THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY AND AGRICULTURE 
(SHRI C. SUBRAMANIAM): (a) Govern-
ment's attention has been drawn to a Press 
Report pertaining to the demonstration of the 
process of ignit ion by chanting of mantras on 
19-5-74, at Poona. 

|[ ] English  translation. 
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(b) The demonstration does not seem to 
have been verified by scientific experiments. 

(c) In such matters Government would be 
guided by the verdict of the scientists backed  
by  experimental verification.] 

-(-[Indo-Bangladcsb River Panel 

*104. SHRI     RAJNARAIN:     Will      the 
Minister   of   IRRIGATION   AND   
POWER 
be plased  to state: 

(a) the  dates  on  which  meetings  of   
the Indo-Bangla  River Panel  were held; 

(b) the    expenditure    incurred  on    such 
meetings;   and 

(c) the progress made so far by the Panel 
in its work?] 
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(b) Total expenditure incurred on the 

above meetings was  about  Rs.   91,500. 

(c) The Commission considered a number 
of long-term as well as -medium and short- 
term proposals which would bring benefits 
to India and Bangladesh. 

The Commission has made arrangements 
for transmission of flood forecasting and 
warning messages to Bangladesh from various 
centres on major rivers in India. 

Under the long-term programme, the 
Commission has given priority to the pre-
paration of the outline of a scheme for river 
development on a multipurpose base in 
Sylhet, Cachar and adjoining areas and to 
work jointly on the development of water 
resources of Ganga, Brahmaputra and Meghna 
river basins on a regional basis. 

The Commission has also considered 
coordination  of  the flood  control  program- 

f[ ] English translation. 

in the northern region of Bangladesh and 
West Bengal and agreed to harmonise the 
design features of the Indian and Bangladesh 
projects on  the Tista. 

The Commission has made progress in the 
solution of a number of local problems in both 
the countries which would benefit the people 
of  these  areas. 

The joint aerial photographic and hydro-
graphic survey of the Ganga/Padma from 
below Farakka to the Gorai octake was 
completed. The data collected have been 
useful in dealing with various river problems 
in the region in India and Bangladesh. 

Pursuant to the directives contained in the 
Joint Declaration of the Prime Ministers of 
India and Bangladesh of 16th May, 1974, the 
Commission is currently studying the best 
means of augmenting the fair weather flows of 
the Ganga at Farakka through optimum 
utilization of (lie water resources of the region 
available to the two countries.] 

Smuggling of  Arms  and  Ammunition 

*105.   SHRI N.  G.  GORAY: 
SHRI O.  P. TYAGI: 

Will the Minister of HOME AFFAIRS be  
pleased  to state: 

(a) whether Government's attention has 
been drawn to a news report which appeared 
in the 'Evening News' of 11th June, 1974 to 
the effect thai seven truck loads of arms and 
ammunition etc. were smuggled out of India 
by foreign aeroplanes from private air strips 
located at the Western Coast  of  Maharashtra  
and  Gujarat; 

(b) whether Government have conducted 
any inquiry in this regard;  and 

(c) if so, the details thereof and the action 
so far taken in this regard? 

THE MINISTER OF HOME AFFAIRS 
(SHRI UMA SHANKAR DIKSHIT): (a) Yes,  
Sir. 

(b) and (c) Enquiries made through the 
State Governments of Gujarat and Maha-
rashtra and the concerned Customs Authori-
ties indicated that no such incident had come 
to their notice. 



43 Written Answers [RAJYA SABHA] to Qutttiuns 44 
 
Lost  Due  to  Disturbances  in  Saiiui   

Bazar, Delhi 

*106.   SHRI     MAHENDRA    
BAHADUR SINGH: 

SHRI   SAWAISINGH   SISODIA: 
SHRIMATI   LAKSHMI   KUMARI 
CHUNDAWAT: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the details of the estimated loss ol life 
and property suffered during the recent 
disturbances  in  Sadar  Bazar,  Delhi;   and 

(b) the nature of assistance given by 
Government to the victims? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND IN 
THE DEPARTMENT OF PERSONNEL 
(SHRI RAM NIWAS MIRDHA:) (a) 
According to the information furnished by 
the Delhi Administration, property worth Rs. 
12,00,450 has so far been estimated to have 
been damaged in the disturbances that 
occurred in the Sadui Bazar area on May 5, 
1974. Eleven persons are reported to have 
lost their lives. 

(b) An ex-gratia grant of rupees two 
thousand each has been paid to the next of 
kin of the deceased. An amount of Rs. 
3,93,550 has also been sanctioned towards 
gratuitous relief house subsidy and housing 
and business loans. 

Kali Project in Karnataka 

♦107. SHRI H. S. NARASIAH: Will the 
Minister   of  IRRIGATION   AND   
POWER 
be pleased to state: 

(a) whether the Planning Commission has 
given an assurance to the Karnataka 
Government on Central Government's as 
sistance for the implementation of the 
Kali Project  in  that State; 

(b) if so, what are the details thereof; and 
(c) whether the Central aid for Kali 

Project  is within  the plan  ceiling? 

THE MINISTER OF IRRIGATION AND 
POWER (SHRI K. C. PANT): (a) to (c) A 
statement is laid on the Table of the House. 

Statement 

(a) to (c) The Kalinadi hydro-electric pro-
ject is a scheme spilling over from the Fourth 
Plan, and is included in Karnataka'! Fifth Plan. 
The Fifth Plan outlay have not been finalised, 
but the tentative outlay proposed for this 
project is Rs. 81 crores. Central assistance is 
not given for individual Sectors of the State 
Plan, but the Central Government would 
assist, through block loans and block grants, 
the financing of the Karnataka Fifth Five Year 
Plan, and to that extent would help to finance 
the Kalinadi project. No Central assistance for 
this project has been provided outside the 
Fifth Plan calling. 
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{ [Enquiry   into   the   Communal    riots    of 
Sadar   Bazar,   Delhi 

*168.   SHRIMATI   RATHNABAI     SRE-
ENIVASA RAO: 

SHRI O.  P. TYAGI: 

SHRIMATI PRATIBHA SINGH: 

SHRIMATI MARGARAT ALVA: 

SHRIMATI   LEELA   DAMODARA 
MENON: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whetrer the enquiry instituted into the 
causes of disturbances which broke out in 
Sadar Bazar, Delhi on the 5th May, 1974 has 
since been completed; 

(b) if so, what are the main findings 
thereof; 

(c) the number of persons arrested and 
punished  in  this connection;  and 

(d) the measures Government have taken to 
prevent the recurrence of such incidents?] 
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t[THE MINISTER OF STATE IN THE 

M1NISTERY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSONNEL 
(SHRI RAM NIWAS MIRDHA): (a) to (d) 
A  statement   is  laid   on   the  Table  o£  the 
House. 

Statement 
(a) and (b) A one-man Commission of 

Inquiry under the Commissions of Inquiry 
Act, 1952 has been set up to inquire into the 
causes etc. o£ the disturbances that took 
place in the Sadar Bazar area on the 5th May, 
1974. The Commission is expected to 
complete its inquiry and submit report to the 
Government in about four months'   time. 

(c) 156 persons were arrested in three 
cases registered in connection with the dis 
turbances that occurred in the Sadar Ba/ar 
area on May 5, 1974. None of these per 
sons has been convicted so far. 

(d) Following measures have been taken 
to prevent the recurrence of such inci 
dents:— 

(i) Armed pickets have been set up at 
Strategic points in the area o'f P. S. Sadar 
Bazar and patroling has been intensified 
round the clock. 

(ii) A well equipped company of strong 
armed force has been stationed at P. S. 
Kamla Market under the charge of a Dy S. 
P. which covers the riot affected area in 
Sadar Bazar, Lahori Gate, Hauz Qazi, 
Kamla Market and Jama Masjid specially 
for meeting any emergency caused  by 
riots. 

f[ ] English translation. 

(iii) Effective preventive action has been 
taken against bad characters, anti-social 
elements and communal minded persons 
under the Cr. P. C. and the Bombay Police 
Act. 

(iv) AH the fire arms licence holders in 
the areas of P. Ss. Sadar Bazar, Lahori 
Gate, Kamla Market, Hauz Qazi, Jama 
Masjid, Darya Ganj and Kotwali have been 
directed to deposit their arms in the police 
stations. This direction has been largely 
complied with. Issue of fresh licences in 
these areas has been totally suspended, 

(v) Externment proceedings have also 
been initiated against desperadoes of the 
area. 

(vi) All shops which sell aerated water 
.ind pan have been prohibited from being 
kept open beyond 11 p.m. This has been 
done to prevent gathering of bad elements 
at   these places. 

(v i i )  A prohibitory order has been 
issued against collection of bricks and 
other material such as empty bottles etc. 
which can be used as missiles on roof tops. 

(via) Day-to-day intelligence is being 
collected and a close liaison is being 
maintained with the special branch of the  
CID,  Delhi.] 

Boundary  Questions  between  Haryana  
and U.P.,  and  Maharashtra and 

Karnataka 

*109.   SHRI   KRISHAN   KANT: 

SHRI  PRAKASH   VIR  SHASTRI: 

SHRI GURMUKH SINGH MUSAFIR: 

SHRI J. S. TILAK: SHRI  A.   G.   

KULKARNI: 

Will the Minister of HOME AFFAIRS be 
pleased to refer to the answers to Starred 
Questions 31 and 106 given in the Rajya 
Sabha on 21st February, 1974 and 25th April, 
1974 respectively and state the progress so 
irti made in resolving the houndary questions 
between Haryana and U.P. and Maharashtra  
and  Karnataka? 
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THE MINISTER OF HOME AFFAIRS 
(SHRI  UMASHANKAR    DIKSHIT):    The 
Chief Ministers of Haryana and Uttar Pradesh 
met me on the 17th May and suggested that I 
should arbitrate and that my award would be 
accepted by both the parties. I have accepted 
the suggestion. Accordingly, discussions with 
the representatives of the Governments ofi 
Haryana and U.P. and collection of necessary 
data are in progress with a view to arriving at 
a fixed boundary. 

In the case of the boundary dispute between 
Maharashtra and Karnataka, our efforts in the 
direction of finding out an equitable solution 
which would command maximum 
acceptability are actively proceeding. 

Revision of the Fifth Five Year Plan 

*11(). SHRI O.   P.  TYAGI: 

DR.   RAMKRIPAL SINHA: 

SHRI JAGDISH PRASAD MATHUR: 

SHRI  S.  C.  ANGRE: 

SHRI GANESH  LAL  MALL 

-Will the Minister of PLANNING be 
pleased to refer to the reply to Starred 
Question 214 given in the Rajya Sabha on the 
2nd May,   1974   and  state: 

(a) whether Government have since taken 
any decision in view of the steep rise in 
prices  to  revise  the Fifth Five Year  Plan; 

(b) if so,   the details thereof;  and 

(c) how far the basic objectives of the Fifth 
Plan are likely to be achieved under the 
revised plan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI MOHAN 
DHARIA): (a and b) As stated earlier, the 
Planning Commission have undertaken 
various exercises to determine what 
adjustments are necessary in the Draft Fifth 
Five Year Plan as well as advising on 
measures needed to combat the present 
inflationary situation. These exercises  are 
continuing. 

(c) All care is being taken to safeguard the 
basic objectives outlined in the Draft Fifth 
Five Year Plan to the extent possible. 

Home for old and Ailing Freedom Fighters 

•111. SHRl V. C. KESAVA RAO: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether there is any proposal under 
Government's consideration for setting up 
a Home in Karnataka State for the old 
and   ailing  freedom   fighters  of the  South; 

(b) if so, what are the details thereof; 
and 

(c) by when it is likely to be set up? 

THE MINISTER OF HOME AFFAIRS 
(SHRI UMA SHANKAR DIKSHIT): (a) to 
(c) while no proposal is under consideration to 
set up such a Home in Karnataka; 
Government have decided to set up one in the 
Union Territory of Pondicherry. The Union 
Territory Administration have been asked to 
send detailed proposals about land etc. 

Development    programmes    for  P. and 
T. Circle,   Kerala 

*112. SHRI S. KUMARAN: Will the 
Minister of COMMUNICATION'S be pleased 
to state: 

(a) the details of the development prog-
rammes which are likely to be implemented in 
the P&T Circle Kerala during the Fifth Five  
Year  Plan; 

(b) whether it is a fact that the present 
telephone exchange building in Quilon, 
Kerala, is not adequately equipped for proper 
functioning of the telephone exchange; 

(c) if so, whether it is proposed to be in-
cluded in the development programmes; and 

(d) if not; what are the reasons there 
for? 

THE MINISTER OF COMMUNICA-
TIONS (SHRI K. BRAHMANANDA 
REDDY):  (a) The 5th Five Year  Plan has 
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not yet been finalised. However, as per the 
draft issue of the 5th Five-Year Plan which 
has been prepared, the development 
programmes which are likely to be taken up 
during the 5th Plan in Kerala Circle are 
indicated  in  the statement. 

(b) The present „ telephone exchange pro-
vides  the  minimum  facilities. 

(c) In the immediate future it is proposed to 
rent out new accommodation from the 
municipality for shifting some of the services 
like Trunks, Carrier, etc. During the 5th Plan 
it is planned to construct a new   second   
telephone  exchange. 

(d) Does not arise. 

Statement 

POSTAL FACILITIES 

Statevvise targets for the 5th Five-Year Plan 
as regards postal services, have not yet been 
finalised. Even now all villages in Kerala 
State have post offices. There is a daily 
delivery of mails in all the villages. The 
existing postal services in Kerala State are  
thus quite adequate. 

TELECOM.   FACILITIES 

(a) During the 5th Five-Year Plan it is 
proposed to add about 36,000 lines (net 
addition) to telephone exchanges in the Kerala 
State. The important t< phone exchanges 
which are likely to be t up/expanded   are   
indicated   below: 

1. Ernakulam   to   be   expanded   from 
5,000  to  8,000  lines. 

2. Trivandrum Crossbar expanded from 
3,000  to  5,000  lines. 

3. Calicut to  be  expanded from  6,000 to  
7,500  lines. 

4. Cannanore  to   be    expanded     from 
1,500  to  2,100 lines. 

New exchanges to he set up at: 

1. Palghat   1,800   lines. 

2. Trichur  4,000  lines. 

3. Alwaye   1,200 lines. 

4. Quilon 1,200 lines (secoad exchange). 

(b) Open wire systems to be installed at— 

(i) 19 Nos. of 8-channel carrier systems. 

(ii)   19 Nos.  of  3-channel   carrier sys-
tems. 

(c) Co-axial Systems—Most o£ the im-
portant stations of Kerala Circle have already 
been connected either by co-axial cable or 
underground carrier cable by the end of the 4th 
Plan itself. During the 5th Five-Year Plan a 
co-axial link linking Trivandrum with Madras 
via Nagar-coil, Madurai, Trichi, Pondicherry 
is under execution. 

(d) Long Distance PCOs and Combined 
Offices—During the Five-Year Plan it is 
proposed to open 100 long distance PCOs and 
300 combined offices. 

(e) Microwave IUHF Schemes—The fol-
lowing microwave/UHF systems are likely to 
be commissioned in the 5th plan period, 

(i) Kozikode-Oooty. 
(ii) Ernakulam-Coimbatore-Salem. (iii) 
Kozikodc-Manjeri. (ft*) Trichur-
KunBamkulam. 
(v)  Ko/ikode-Kalpetta. 
(vi) Kottayam-Palai. 

(f) Trunks—(1) Trunk Exchanges at 
Quilon, Kozikode and Palghat are likely to 
be expanded during the 5th Plan. It is pro 
posed to add 100 trunk boards at various 
stations in Kerala Circle to meet the tra 
ffic growth. 

(2) S.T.D. is likely to be introduced bet-
ween Ernakulara-Narakkal, Ernakulam-
Alwaye, Ernakulam-Kozikode Kozikode-
Cannanore, Palghat-Coimbatore. Additional 
circuits on existing point-to-point S.T.D. 
routes at Ernakulam and Trivandrum are 
likely to be provided. 

(g) Buildings,—(1) A telecom. Building is 
under construction at Ernakulam for housing 
the trunk automatic exchange to be install 
ed during the 5th Plan. 

(2) Plans for the construction of buildings 
at Alwaye, Quilon and Kottayam are also 
under process. 
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Appointment of a Commission on charges 
of corruption against Ministers of West  

Bengal 

*Il3.   SHRI BHUPESH GUPTA: 

SHRI  YOGENDRA SHARMA: 

DR. Z.  A. AHMAD: SHRI  L.  

MAHAPATRO: SHRI BHOLA 

PRASAD: 

Will the PRIME MINISTER be pleased to 
state: 

(a) whether it is a fact that the Chief 
Minister of West Bengal met the Prime 
Minister in June, 1974 in regard to the 
appointment a Commission under the 
Commission of Inquiry Act, to go into the 
charges of corruption against some Ministers 
in that State and had discussion with her on  
the subject; 

(b) whether it is also a fact that the an-
nouncement about the Commission was ac-
companied by a statement by the Chief Min-
ister suggesting certain amendments to the 
Commission of Inquiry Act;  and 

(c) whether the Central Government is 
aware that the Chief Minister who had earlier 
proposed the appointment of the Commission, 
later on decided not to submit any 
memorandum  to  the  Commission? 

THE PRIME MINISTER (SHRIMATI 
INDIRA GANDHI): (a) The Chief Minister 
of West Bengal met the Prime Minister in 
June, 1974 and discussed various matters. It is 
not customary to disclose the nature of such 
discussions between the Prime Minister and 
Chief  Ministers. 

(b) A Commissions of Inquiry (West Ben-
gal Amendment) Ordinance, 1974 has been 
issued by the Government of West Bengal in 
order to vest the Commission of Inquiry 
constituted by that Government with larger 
powers than admissible under the Commis-
sions of Inquiry Act, 1952. 

(c) No. 

Brahamputra floods 

♦114.   SHRI NABIN   CHANDRA     BURA-
GOHAIN: 

DR. R. K. CHAKRABARTI: 

SHRI N. P. CHAUDHARI: 

SHRI I.  D.  SINGH: 

SHRI YOGENDRA SHARMA: 

Will the Minister of IRRIGATION AND 
POWER be pleased to state: 

(a) the total loss suffered in respect of 
crops, cattle, human lives. Government and 
individual property on account of floods in 
the Brahamputra and its tributaries in 
Assam during the month of June last; 

(b) what relief was provided to the affected 
people; and 

(c) what measures have been taken by the 
Central Government for controlling the 
Brahamputra and its tributaries? 

THE MINISTER OF IRRIGATION AND 
POWER (SHRI K. C. PANT): (a) to (c) A 
statement is laid on the Table of the House. 

Statement 
(a) The State Government of Assam have 

made a rough preliminary assessment of the 
damage caused by floods and erosion during 
June and early in July in the rivers ol Assam, 
according to which the damage is as 
following:— 

 

Separate figures of damage caused by floods 
in the Brahamputra and its tributaries and 
other rivers of Assam have not been reported 
by the State Government. A detailed 
assessment of damage caused by floods if 
possible only after the floods recede coa-
pletely. 



55 Written Answers [RAJYA SABHA] to Question*    56 
 

(b) The State Government of Assam made 
arrangements for shifting the marooned people 
to safe places and providing food and shelter 
to the people affected by the floods. An 
amount of Rs. 4.65 lakhs as gratuitous relief 
has been sanctioned by the State Government 
of Assam for this purpose. The State 
Government have also sanctioned Rs. 50,000 
as test relief for providing employment, as 
necessary, to the flood alfected people. 

(c) The State Government o£ Assam is 
responsible for the planning and imple-
mentation of flood control measures in the 
Biahamputra and its tributaries. The measures 
implemented during the plans upto the end of 
4th Plan consist of 3,000 kms. of 
embankments and 44 town protection 
schemes. These have provided reasonable 
protection to about 7 lakh hectares of area 
prone to floods. Such measures are being 
continued in the vulnerable areas according to 
the availability of funds. The State 
Government had also undertaken, before the 
floods of 1974, construction of 8 retired 
embankments, 5 anti erosion schemes and 
raising and strengthening of existing 
embankments wherever necessary to stabilise 
the benefits from the works already imple-
mented. 

Research work in industries 

*115. SHRI IB. ANANDAM: Will the 
Minister ctf INDUSTRIAL DEVELOPMENT 
AND SCIENCE AND TECHNOLOGY be 
pleased to state: 

(a) whether the C.S.I.R. has announced any 
scheme for a closer coordination between 
research  and  industry;   and 

(b) if  so,   what  are   the  details  thereof? 

THE MINISTER OF INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND TEC-
HNOLOGY AND AGRICULTURE (SHRI C. 
SUBRAMANIAM): (a) The Council of 
Scientific and Industrial Research has not 
announced  any  new scheme. 

(b) Does  not  arise. 

[[Proposals    for    the    Centrally     
administered  power  development  projects 

in  Maharashtra 
*116. SHRI R. D. J. AVERGOANKAR: 

Will the Minister of IRRIGATION AND 
POWER  be pleased to state: 

(a) the details of the proposals submitted by 
the Maharashtra Government to the Central 
Government regarding the Centrally 
administered power development projects in 
that State; 

(b) the details of the projects which have 
been approved by the Central Government; 
and 

(c) by when the approved projects are 
likely to be undertaken?] 
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|[THE  MINISTER    OF IRRIGATION 

AND POWER (SHRI K. C. PANT): (a) to 
(c)   A  statement  is  laid   on the  Table  of 
the   House. 

Statement 
(a) to (c) The following three proposals 

were received from the Government of 
Maharashtra   for     including    the     projects 

•)•[ ] English translation. 

located in the Stale as Central Projects. The 
position in regard to each is given below: 

1. Chandrapur Thermal Power Stations.— 
A 1300 M\V station with an installation of 
4x200 MW and 1x500 MW sets has been 
proposed at an estimated cost of Rs. 221.6 
crores in the project report sent by the 
Government of Maharashtra in 1972. The 
report is under examination in the Central 
Water & Power Commission. The project is 
also linked up with the proposed development 
of Chandrapur coal mines. The project is not, 
however included in the Fifth Plan target of 
16.5 million  kW. 

2. 400 k.V. line connecting Kalwa, Koradi 
and Chandrapur.—This line would from the 
major interconnection between the large load 
centres in the Western Maharashtra and the 
large thermal power stations in the coal 
bearing areas. This line lies entirely within the 
State of Maharashtra. The Centrally sponsored 
programme for transmission lines relates only 
to inter-State lines. As such, this line has been 
included in the State Plan during the F i f t h  
Five-Year Plan and its inclusion in the Central 
sector Plan has not been accepted. 

3. Extension of Tarapur Atomic Power 
Plant by 500/600 MW.—No decision on this 
and some other proposals for installation of 
Atomic Power Plants has so far been taken by 
the Department of Atomic Energy.] 

Manufacture  of  Medical  Electronic  
Equipment   by   Philips   India   Ltd. 

•117. SHRI J. S. ANAND: Will the 
Minister of ELECTRONICS be pleased to 
state: 

(a) whether it is a fact that Philips India 
Ltd., has been granted permission to 
manufacture medical electronic equipment in 
addition to the manufacture of radios   and   
record   players; 

(b) whether the technical know-how for 
manufacturing such equipment is indigen-
ously  available  in  India  and whether Elec- 
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tronics Corporation of India, Bharat Elec-
tronics, and Bhabha Atomic Research Centre 
have the technological sophistication required  
for  the purpose; 

(c) whether the permission to Philips India 
is likely to cause hardship to local 
manufacturing   firms;   and 

(d) if so, whether Government are con-
templating to reconsider their decision in the   
interests  of   indigenous   manufacturers? 

THE PRIME MINISTER AND MINISTER 
OF ELECTRONICS (SHRIMATI INDIRA 
GANDHI): (a) to (d) A statement is laid on  
the Table of  the House. 

Statement 
(a) Philips (India) Ltd. had applied in 

September, 1970, for the manufacture of 
Medical Electronic Equipment such as Patient 
Monitoring Systems etc. No letter of intent 
has, as yet, been granted pending clearance 
under the Monopolies and Restrictive  Trade  
Practices  Act. 

(b) Indigenous development in this area 
has been undertaken at the Bhabha Atomic 
Research Centre, Bombay, Electronics and 
Radar Development Establishment, Bangalore 
and by several private parties. Production of 
Medical Electronic Equipment is being 
undertaken at the Electronics Corporation of 
India Ltd., Hyderabad  and  by  private  sector  
undertakings. 

(c) and (d) The proposal is now before the 
Monopolies and Restrictive Trade Practices 
Commission. Various aspects including 
availability of indigenous know-how and the 
impact on the indigenous industry, both in the 
organised and in the small scale sector will be 
taken into consideration before a final 
decision on the proposal   is   taken. 

Industrial    Growth    Rate 
*118.   SHRIMATI     MAIMOONA     

SULTAN: 
SHRI  GANESH   LAL   MALI: 
SHRI  SHYAMLAL  GUPTA: 

Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY  be   pleased   to  state: 

(a) whether it is a Fact that the indus-Hial   
growth   rate  during  the   Fourth   Five 

Year Plan period was 4.1  per cent against the  
target  of 8  to  10 per  cent;   and 

(b) if so, what is the comparative industrial 
growth during the years 1969-70, 1970-71, 
1971-72, 1972-73 and 1973-74 and what are 
the reasons for a substantial shortfall  in  the 
growth rate? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY AND AGRICULTURE 
(SHRI C. SUBRAMAN'IAM): (a) and (b) A 
statement is placed on the Table of the House. 

Statement 

(a) and (b) The simple arithmetic average 
annual growth of industrial production for the 
first four years of the Fourth Plan period, 
namely, from 1969-70 to April, 1973—
January, 1974 (ten months for which figures 
are available) works out to a little more than 4 
percent as against the Plan target of 8  to   10 
per cent. 

The growth rate in the years indicated have  
been:— 

 
April   1973—January   1974  0.4  per cent 

The main reasons for the shortfall in 
industrial production in relation to the Plan 
target are: shortage of power; operational and 
maintenance problems (in certain key sectors 
like steel fertilizers and power); transport 
bottlenecks (particularly In regard to the 
movement o£ coal); shortages of raw materials 
(like steel, non-ferrous metals and chemicals), 
for which foreign exchange availability for 
inputs lias been a constraint; unsatisfactory in-
dustrial relations in certain sectors; and 
temporary fall in demand (arising from lack of 
matching inputs, etc.). Capacity constraint! in 
a few industries have also impeded the growth 
of industrial output (as for instance^ in caustic 
soda, soda ash, calcium carbide, paper, etc.). 
For certain industries,   the  growth  of  output  
is  linked 
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to the state of agricultural production, for the 
supply of raw materials, as for instance for  
sugar,   vanaspati,  cotton   textiles  etc. 

*119. [Transferred to the 5th August, 
1974.] 

Re-employment  of  Central  Vigilance  
Commissioners 

*120. SHRIMATI SUMITRA G. KUL-
KARNI:   Will   the  PRIME  MINISTER  be 
pleased   to  state: 

(a) the names of the Central Vigilance 
Commissioners who have retired and subse-
quently rc-employed by Government since 
I960;  and 

(b) what is the nature of their re-employ-
ment? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND IN 
THE DEPARTMENT OF PERSONNEL 
(SHRI RAM NIWAS MIRDHA): (a) and (b) 
Of the three persons who have been appointed 
as Central Vigilance Commissioners since the 
setting up of the Commission in 1964, only 
one Shri Subimal Dutt was employed as 
India's Ambassador to Bangladesh after he 
ceased to held the office of the Central 
Vigilance Commissioner. 

Shri N. Sreenivasa Rau, who, while 
functioning as the Central Vigilance Com-
missioner, was looking into certain matters, 
relating to the laying of the Haldia-Barauni 
pipeline, was permitted to continue to attend 
to this inquiry, until its completion, in an 
honorary Capacity, after he ceased to hold the 
office of the Central Vigilance Commissioner. 

Atrocities on Harijans 

226. SHRI SANAT KUMAR RAHA: Will 
the Minister of HOME AFFAIRS be pleased 
to state the number of atrocities committed 
upon Harijans in various States so far during 
the year 1974 and steps taken by Government 
against those responsible for these crimes? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI F.   
S.   MOHSIN):     Information     for     the 

period from 1-1-74 to 3U-6-74 is being col-
lected and will be laid on the Table of the 
House. 

States'  Plans  for  1974-75 

227. SHRI SANAT KUMAR RAHA: 
Will the Minister of PLANNING be pleas 
ed  to state: 

(a) whether it is a fact that Planning 
Boards of various States have submitted 
their   plans   for   the   year   1974-75; 

(b) whether it is also a fact that due to price 
rise, States' plans have been scuttled; and 

(c) if so, by what percentage the reduction   
has   been   made   in   terms  of   money? 

THE MINISTER OF STATE IN THE 
MINISTRY OI PLANNING (SHRI MOHAN 
DHARIA): (a) In accordance with the 
procedures for finalising the draft Annual Plan 
proposals in vogue in different States, the 
draft Plans before being submitted to the 
Planning Commission are considered by the 
State Planning Boards. The draft Annual Plan 
proposals are, however, finalised and 
submitted by the Planning Department of 
respective State Govts, to the Planning 
Commission. The Annual Plans for 1974-75 
have since been received and considered in 
consultation with the State Governments and 
Central Ministries and final allocations 
intimated to all   the  State  Governments. 

(b) and (c) No reductions in the approv 
ed plan allocations, already communicated 
to the State Governments for their respec 
tive Annual Plans have been made. 

Pension to Freedom Fighters 

228. SHRI SANAT KUMAR RAHA: 
Will the Minister of HOME AFFAIRS be 
pleased   to  state: 

(a) the number of freedom fighters who 
have been sanctioned pension so far in 
various   States; 
(b) the number of applications received upto   

the  expiry   of  scheduled   time; 
(c) the number of applications rejected; 

and 
(d) the number of applications which at 

present   are   under   processing? 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI F. 
H. MOHSIN): (a) to (d) Information is 
given  in  the  attached statement. 

[See Appendix LXXXIX, Annexure No 14.] 

Permanent  Posts for Commentary  
Translators and Readers 

229. SHRl JAIRAMDAS 
DAULATRAM. Will the Minister of 
INFORMATION AND BROADCASTING   
be  pleased   to  state: 

(a) whether it is a fact 'hat advertise-
ments for permanent posts for Commentary 
translators and Readers were issued offering 
scale of Rs. 2130 two years ago and whether 
two candidates were selected after interview 
but thereafter they were informed that they 
could be appointed only if they accepted  
the scale of Rs.  170.; 

(b) whether it is a fact that this offer of 
lower scale has resulted in the retention of 
the two casual artists despite their inability 
to broadcast (Re commentary on the same 
day for which it is meant because they   are  
employed  somewhere  else;   and 

(c) whether it is also a fact that though 
the time for commentary is always fixed, 
the use of these outside employers has led 
to unannounced changes in the time of 
broadcast of the commentary, as present 
casual artists are some time not able to 
come in time? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING   (SHRI   DHARAM   
BIR 

SINHA): (a) and (b) The posts of Trans-
lalor-rum-Announcer in the Sindhi Unit of 
All India Radio were advertised in October 
1971 in the scale of Rs. 260—630. However, 
before selected candidates could be offered 
the posts, fee scales of all staff artists were 
rationalised under which the fee scale of the 
junior grade in this post became Rs. 170—
330. Even so, the selected candidates were 
offered an initial fee of Rs. 260 per month, 
which they declined. The sindhi Service thus 
had to continue to be broadcast with the help 
of two casual artists. The posts are now 
being re-advertised  to  the  scale of Rs.  
210—470 with  a 

provision   for   advance   increments   to   de-
serving  candidates. 

(c) In the absence of regular staff and in 
view of the dependence on outside trans-lator-
cum-Announcers, who are not available 
during the course of die dav for translation 
work, the commentary is scheduled for 
broadcast on the day following the date of 
broadcast in other languages; there are no 
unannounced changes. 

Sindhi   Section   of   External     Services     
of All India Radio 

230. SHRI JAIRAMDAS DAULATRAM: 
Will the Minister of INFORMATION AND 
BROADCASTING J)e pleased to state: 

(a) whether it is a fact that the Sindhi 
Section of the External Services of All India 
Radio is the only Section of the services Which 
has been running without permanent staff for 
commentary since November 1971, when the 
Sindhi Service was started; 

(b) whether the work of commentaries is 
being given for alternative fortnights to an 
employee of audit department of a public 
concern and an employee of Finance Ministry; 

(c) whether the commentary translators-
readers being employees elsewhere, the com-
mentary in Sindhi, unlike other languages, 
always goes on air one day later in which 
commentary for a particular day is broadcast 
on the same day; and that the commentary 
which is supposed to be a live broadcast, in the 
case of Sindhi is broadcast  belatedly   tape  
recorded;   and 

(d) if so, the amount of remuneration paid 
to these casual artfttes for commentary 
broadcast   since   November,    1971?- 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING     (SHRI  DHARAM   
BIR 
SINHA):  (a)  No,  Sir. 

(b) Two Translator-Announcers on casual 
basis are being booked in alternative fort-
nights. One of them is an employee of the 
Ministry  of Finance and   the other is     a 
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Journalist,   but   not   an   employee   of   
the audit department of a public concern. 

(c) It is broadcast the next day, but it is a 
live broadcast and not tape recorded. 

(d) Total remuneration paid to these 
casual artists from November, 1971 to June 
1974  is given  below  yearwise:— 

 
Promotions in Prime Minister's Secretariat 

231. SHRI N. H. KUMBHARE: Will the 
PRIME MINISTER be pleased to state: 

(a) the number of promotions made in 
the Prime Minister's Secretariat in each class 
during the years 1971, 1972, 1973 to which 
provision for reservation for Scheduled 
Castes and Scheduled Tribes is not made 
applicable;  and 

(b) what is the number of Scheduled 
Castes and Scheduled Tribes among these 
promotees? 

THE PRIME MINISTER (SHRIMATI 
INDIRA GANDHI):  (a)  Nil. 

(b) Does not arise. 

Promotions in the Ministry of Irrigation 
and Power 

232. SHRI N. H. KUMBHARE: Will the 
Minister of IRRIGATION AND POWER be 
pleased  to state: 

(a) the number of promotions made in 
the Ministry of Irrigation and Power in each 
category during the years 1971, 1972 and 
1973 to which provision for reservation for 
Scheduled Castes and Scheduled Tribes is 
not made applicable;   and 

(b) the number of Scheduled Castes and 
Scheduled Tribes amongst these promotees? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (PROF. SIDDHESHWAR PRA-
SAD): (a) and (b) The requisite information 
is given in    the    statement    attached. 
[See Appendix LXXX1X, Annexure No. 
15.] 

L/B(t>)18RSb—4 

Promotions in the Ministry of Home Affairs 

233. SHRI N. H. KUMBHARE: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) the number of promotions made in 
the Ministry of Home Affairs in each class 
during the years 1971, 1972, 1973 to which 
provision for reservation for Scheduled Castes 
and Scheduled Tribes is not made appli 
cable; and 

(b) the number oi Scheduled Castes and 
Scheduled Tribes amongst these promotees? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRl F. 
H. MOHSIN): (a) and (b) The information is 
being collected and will be placed on  the 
Table of  the House. 

Promotions   in   the   Ministry   of   
Industrial Development 

234. SHRI N. H. KUMBHARE: Will the 
Minister of INDUSTRIAL DEVELOPMENT 
AND SCIENCE AND TECHNOLOGY be 
pleased to state: 

(a) the number of promotions made in the 
Ministry of Industrial Development in each 
class during the years 1971, 1972 an<f 1973 
to which provision for reservation foi 
Scheduled Castes and Scheduled Tribes is not  
made  applicable;   and 

(b) the number of Scheduled Castes and 
Scheduled Tribes amongst these promotees? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY AND AGRICULTURE 
(SHRI  C.  SUBRAMANIAM)': 
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Promotions in the  Ministry of Information 
and Broadcasting 

235. SHRI N. H. KUMBHARE: Will ihe 
Minister of INFORMATION AND BROAD 
CASTING be pleased to state: 

(a) the number of promotions made in the 
Ministry of Information and Broad-tasting in 
each class during the years 1971, 1972, 1973 
to which provision for reservation for 
Scheduled Castes and Scheduled Tribes 
candidates is not ninth? applicable; and 

(b) the number of Scheduled Castes and 
Scheduled Tribes amongst those premolees? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING  (SHRI  DHARAM    BIR 
SINHA): (a) and (b) The information is being 
collected and will be laid on the Table of the 
House. 

Part-time Assignment of Clam I Officer 
after Retirement 

236. SHRl PRAKASH VIR SHASTRI: 
Will the PRIME MINISTER be pleased to 
Hate: 

(a) whether it is a fact that class I officer las 
to take prior permission within the irst two 
years of his retirement to take up i part-time 
assignment on a retainer basis in a company, 
with which he had no affinal dealings during 
his service period;  and 

(b) if so, what are the reasons therefor and 
whether a copy of the relevant orders on the 
subject will be laid on the Table of the House? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND IN 
THE DEPARTMENT OF PERSONNEL 
(SHRI RAM NIWAS MIRDHA): (a) Yes, Sir. 

(b) The assignment mentioned in part (a) of 
the Question will amount to commercial 
employment should obtain the pre-rule 10 of 
the Central Civil Services (Pension) Rules, 
1972, a copy of which is attached, which lays 
down that a pensioner, who was a member of 
a. Class I service prior to 

retirement, and who wishes to take up com-
mercial employment should obtain the pre-
vious ^L i tu i i on  of Government for 
accepting i inplovnierit. 

Rule  10 of lhe Central Civil Services (Pen-
sion) Rules,  1972 

(1) If a pensioner who, immediately be 
fore his retirement was a member o£ Cen 
tral Service Class I, wishes to accept any 
commercial employment before the expiry 
of two years from the date of his retire 
ment, he shall obtain the previous sanction 
of ihe Government to such acceptance and 
no pension shall be payable to a pensioner 
Mho accepts a commercial employment 
without such sanction in respect of any 
period for which he is sn employed or such 
longer period as the Government may 
ditccl;  

Provided that a Government servant who 
was permitted by the Government to take up a 
particular form of commercial employment 
during his leave preparatory to retirement or 
during refused leave shall not be required lo 
obtain subsequent permission for his 
continuance in such employment after  
retirement. 

(2) In   this  rule— 

(a) the expression "commercial emplov-
ment"  means:— 

(i) an employment in any capacity in-
cluding that of an agent, under a company, 
co-operative society, firm or individual 
engaged in trading, commercial, industrial, 
financial or professional business and 
includes also a directorship of such 
company and partnership of such firm, but 
does not include emplovment under a body 
corporate, wholly or substantially owned or 
controlled by the Government, 

(ii) setting up practice, either indepen-
dently or as a partner of a firm, as adviser or 
consultant in matters in respect of which   
the  pensioner— 

(a) has no professional qualifications and 
the matters in respect of which the practice 
is to be set up or is tarried on are relatable to 
his official knowledge or experience,  or 
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(b) has professional qualifications but 
the matters in respect of which such 
practice is to be set up are such as are 
likely to give his clients an unfair advan 
tage by reason of his previous official 
position,  or 

(c) has to undertake work involving 
liaison or contact with the offices or 
officers  of  the  Government; 

Explanation—For the purposes of this 
clause "Employment under a co-operative 
society" includes the holding of any office, 
whether elective or otherwise, such as thai of 
President, Chairman, Manager, Secretary 
Treasurer and the like, by whatever name 
called in such society; 

(b) the expression "date of retirement" in 
relation to a Government servant re-
employed after retirement, without any 
break, either in the same or in another Class 
I post under the Government or in any other 
equivalent post under a State Government, 
means the date on which such Government 
servant finally ceases to be so re-employed 
in Government service. 

Challan for various Traffic Violation* in 
Delhi 

237. DR. K. MATHEW KURIAN: Will the 
Minister dt HOME AFFAIRS be pleased to 
state; 

(a) whether it is a fact that some of the 
notices served for the violations of traffic 
rules in the Capital during the last week of 
January, 1974, by the Delhi Traffic Police 
were not correctly addressed to the actual 
owners of those vehicles who were challan-ed 
for traffic offe'hces;  and 

(b) if so, what are the details thereof and 
what steps Government have taken against the 
Traffic Police, Delhi for gross negligence in 
issuing such notices to persons who do not 
own those vehicles which were chal-Ianed by 
the Police with the result that innocent 
persons were penalised by the Magistrates on 
the basis of wrong challans filed by the 
Traffic Police? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI F. 
H. MOHSIN): (a) and (b) Notices under 
section 88 of the Motor Vehicles Act, 1939, 

are issued in cases when prosecution on lhe 
spot is- not possible and the numbers of ihc 
offending vehicles are noted. With the help of 
these numbers, the names of the registered 
owners of these vehicles are ascertained from 
the records c*f the State Transport Authority 
and notices issued to them to intimate the 
name of the defaulter or  the driver of the 
offending vehicles. 

In cases where the person so addressed 
replies that lie did not own the vehicle on the 
relevant date, no prosecution is launched. If 
no reply is received, prosecution is launched 
against the owner of the vehicle, as prescribed  
by law. 

No case has come to  the notice of the 
Delhi  Police  where a  person who did not 
own the offending vehicle was challaned and 
punished. 

Challans filed by Traffic Police in Delhi for 
various Vehicles 

238. DR. K. MATHEW KURIAN: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) the number of persons challaned by the 
Traffic Police in the Capital during the week 
from ICth February to 23rd February, 1973: 
under section 88/118-A, of the Indian Motors  
Vehicles Act,   1939; 

(b) the dates on which notices lor such 
challans were served by the Traffic Police and 
the dates on which such challans were filed in 
various courts in Delhi/New Delhi; 

(c) the dates on which the courts issued 
notices in respect of such challans to the 
actual owners of the challaned vehicles and 
when such challans were finally disposed of 
by the various courts in the form of fine/ 
imprisonment;   and 

(d) the number of cases out of such challans 
which were found as wrongly addressed to 
persons not owning those vehicles? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI F. H. 
MOHSIN): (a) and (b) Challans under section 
118-A read with section 88 of the Motor 
Vehicles Act, 1939, were filed in the courts in 
the Capital against 135 persons I  during the 
week  16th February    to    23rd 
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February, 1973. Notices under section 8S of 
the Act had been issued earlier in these cases 
in the month of December, 1972 and January,   
1973. 

(c) Information is being collected from the 
High Court and will be laid on the Table of  
the House. 

(d) No such case has come to ihe notice of  
the Delhi Police. 

Finalization   of   Proposals   for   Power 
Generation 

239. SHRI V. V. SWAMINATHAN: Will 
(he Minister of IRRIGATION AND POWER 
be  pleased   to  state: 

(a) whether the proposals for the installed 
capacity of power generation have been 
finalised for the first year of Fifth Five Year 
Plan;  and 

(b) if so, what are the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND POWER 
(PROF. SIDDHESHWAR PRASAD): (a) and 
(b) Yes, Sir. About 2.12 million KW of 
generating capacity is expected to be 
commissioned during the first year of the Fifth 
Five Year Plan. Details arc given in  the 
Statement. 
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Merger of Cadres of Technical Class III 
Employees of Ganga Basin Wing with 

the  Indus Wing 

240. SHRI B. R. MUNDA: Will the 
Minister of IRRIGATION AND POWER 
be pleased to refer to fSe" reply to 
Unstarred Question 468 given in the Rajya 
Sabha on the 13th August,   1973 and state: 

(a) whether Government have taken a 
final decision on the question of merging 
the cadres ctf technical class III employees 
of the Ganga Basin Wing with the Indus 
Wing;  and 

(b) if so, what are the details thereof? 

THE    DEPUTY MINISTER    IN   THE 
MINISTRY      OF IRRIGATION      AND 
POWER    (PROF. SIDDHESHWAR  PRA 
SAD):  (a) No, Sir. 

(b)  Does  not  arise. 

■(•[Proposal  of Mohgaon Tola  Dam    
Project in Jabalpur District 

241. SHRI JAGDISH JOSHI: Will the 
Minis te r  of IRRIGATION AND POWER 
be pleased to state: 

(a) whether it is a fact that the Madhva 
Pradesh Government have submitted l<> 
the Central Water Power Commission, a 
proposal of Mohgaon Tola Dam Project in 
Jabalpur District;  and 

(b) if so, by when the approval is likely 
to be  accorded  to  the said  proposal?.] 

 

tfTHE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND POWER 
(PROF. SIDDHESWAR PRASAD):   (a)  No,  
Sir. 

(b)  Does  not  arise.] 

tfRural  Electrification Scheme of M.P. 

212. SHRI JAGDISH JOSHI: Will the 
Minister   of   IRRIGATION   AND  POWER 
be   pleased   to  state: 

(a) the number of rural electrification 
schemes submitted upto the 30th June, 1974 
b) tlii' Madhya Pradesh Government for 
approval to the Central Government and the 
respective dates on which they were 
submitted; 

}[   ] English translation. 
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(b) the number of schemes which were 
approved between 31st March, 1973 and 
30th  June,  1974; 

(c) the number of schemes which are still 
under consideration of the Central Govern 
ment; 

(d) the number of schemes which have 
either been sent back to the State Govern 
ment or have been rejected;  and 

(e) by when a final decision is likely to 
be taken on the schemes which are under 
consideration?] 
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f[THE DEPUTY MINISTER IN THE 

MINISTRY OF IRRIGATION AND POWER 
(PROF. SIDDHESHWAR PRASAD): (a) Tlie 
programme of rural electrification is drawn up 
by the State Governments and is executed 
through their State Electricity Boards. The 
Rural Electrification Corporation Limited, 
which has been set up in the Central Sector, 
provides loan assistance to the State 
Electricity Boards for implementation of the 
schemes sponsored by them. The Madhya 
Pradesh State Electricity Board sponsored 118 
schemes for sanction to the Rural 
Electrification Corporation Ltd. upto 30-6-
1974. The dates of the receipt of these 
schemes in the Corporation  are given  in  the 
Statement I. 

(b) 38 schemes were approved by the 
Corporation during the period 31-3-73 to 30-
6-74. 

(c) 12 schemes are still under consideration 
of  the Corporation. 

(d) 28 schemes have been returned to the 
State Electricity Board for revision in 
accordance with the norms and guidelines 
prescribed by the Corporation. The details of 
the Schemes are given in the Statement II. No 
scheme has been rejected. 

f[   1 English translation. 

(e) The schemes under consideration of the 
Corporation will be taken up according to the 
priority fixed by the State Electricity Board 
and will be sanctioned if these are found to be 
technically feasible and  financially viable. 
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f[Special assistance to M.P. for irrigation 

243. SHRI JAGDISH JOSHI: Will the 
Minister of IRRIGATION AND POWER  be  
pleased  to state: 

(a) the names of the rivers in Madhya 
Pradesh in regard to which a survey from 

\[ ] English translation. 

the irrigation point o[ view has been com-
pleted and Uie names of rivers in regard tc 
which a survey is yet )to be conducted; and 

(b) the nature of the special assistance 
which the Central Government propose to 
provide to Madhya Pradesh for irrigation 
purposes?] 
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f[THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (PROF. SIDDHESHWAR PRA-
SAD): (a) The main river basins in Madhya 
Pradesh are the Yamuna, the Tons, the Seme, 
the Mahanadi, the Godavari, the Narmada 
and the Tapi etc. Since survey and 
investigations from irrigation point of view is 
a continuous process, the required 
investigations for taking up more project for 
irrigation purposes are being carried out in 
these basins by the State Government. 

(b) No special assistance is contemplated 
at  present.] 

Pending cajes with C.B.I. 

244. SHRI L. MAHAPATRO: SHRI S. 
KUMARAN: 

Will   the  PRIME MINISTER  be pleased 
to  state: 

(a) whether it is a fact that a large num 
ber of cases are pending with the Central 
Bureau of Investigation for the last two 
years; 

(b) if so what are the details thereof 
and what are the reasons for delay in dis 
posal;   and 

(c) what steps Government propose to 
take  for  expeditious disposal of  the  cases? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND IN 
THE DEPARTMENT OF PERSONNEL 
(SHRI   RAM   NIWAS   MIRDHA):   (a)   
No, 
Sir. As on 30-6-74 only 55 cases were pend-
ing for over 2 years. Of these investigations 
as such have been completed by the CBI in 
respect of as many as 42 cases which are now 
pending for other reasons such as courts' Stay 
Orders or want of "Sanction", "Consent" or 
"Complaint" from the concerned competent 
authorities which is required for purposes of 
launching the prosecution. Thus only 13 
cases were pending for investigation with the 
CBI for over 2 years  as  on   :i0 6-74. 

(b) The nal ire of offences involved in the 
cases pending for over 2 years are: 
misappropriation,     cheating,     possession  
of 

tt    ]   English   translation 

disproportionate assets and breaches of fiscal 
laws etc. Apart from the limitation of 
resources of the CBI, the delay in the 
finalisation of such cases is due mainly to the 
complicated nature ot the investigations 
which include tracing, collection and scrutiny 
of voluminous records, which, in some cases, 
being old, are not always readily available, 
time consuming process of valuation of 
immovable properties and examination of 
large number of witnesses spread in different  
parts of  the country. 

(c) The position is kept under close watch; 
every case pending investigation for over one 
year is personally reviewed each month by 
the Director, CBI in a meeting with his 
senior officers and suitable directions are 
given with a view to expediting the investi-
gations; such other measures as may be 
nescessary for this purpose continue to be 
taken by the Government from time to time. 

245. [Transferred to the 6th August, 1974] 

Power   rationing   in   States 

246. SHRl J. S. ANAND: Will the Minis 
ter of IRRIGATION AND POWER be 
pleased to state: 

(a) whether it is a fact that certain State 
Governments have introduced power ration-
ing: 

(b) if so, what is Central Government's 
reaction  thereto;  and 

(c) what are the names of the States where 
there has been lay-on: due to power rationing 
and the number of employees affected  in  
each  State? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (PROF. SIDDESHWAR 
PRASAD): (a) and (b) Due to the demand 
being greater than the power availability in 
several States, State Governments have in-
troduced power rationing so as to match 
available generation with load requirements. 
The Ministry of Irrigation and Power have 
framed certain guide lines for rational dis-
tribution   of   power. 
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(c) Power rationing has aimed at mini-
mising the distress due to power shortage. 
Industrial production in different States has 
been affected by a number of causes in-
cluding power shortage. It is not possible to 
estimate the number of employees affected 
by power rationing as such in each State. 

Setting up of a Central Generation 
Company for  Power  Project* 

247. SHRI S. KUMARAN: Will the 
Minister   of   IRRIGATION   AND   
POWER 
be pleased  to state: 

(a) whether Government propose to set 
up a Central Generation Company for 
power projects;  and 

(b) if so, what are the main objectives 
and the steps Government propose to take 
in   this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (PROF. SIDDHESHWAR PRA-
SAD): ' (a) A proposal to set up Companies 
for implementing and operating Central 
Power   Projects   is   under   consideration. 

(b) This proposal is expected to lead to 
more expeditious and efficient implementa-
tion and operation of central power 
schemes. 

 

•([Arrest of foreigners in Calcutta for 
their espionage  activities 

248. SHRIMATI LAKSHMI KUMARI-
CHUNDAWAT: Will the Minister of 
HOME AFFAIRS   be pleased to state: 

 
(a) whether it is a fact that two foreigners 

named Richard Win Harcos and Anthony 
Allen Fletcher were arrested in Calcutta for 
their involvement in espionage activities;   
and 

(b) if so. what action Government have 
taken   against   them?] 

 
f[THE DEPUTY MINISTER IN THE 

MINISTRY OF HOME AFFAIRS (SHRI F. 
H. MOHSIN): (a) and (b) Messrs. Richard 
Win Harcos and Anthony Allen Fletcher, both 
American nationals, were arrested by Calcutta 
Police on 26th April 1973 on account ol their 
suspicious activities around Calcutta port. On 
completion of investigation, these two 
accused along with four others have been 
prosecuted under the Official Secrets Act 
1923 in the court of the Chief Metropolitan 
Magistrate, Calcutta, where the matter is 
subjudice now]. 

 

f[   ] English translation. 
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-| [Foreign   collaboration   in   cigarette 
companies 

249. SHRI PRAKASH VIR SHASTRI: 
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TECH-
NOLOGY  be pleased  to state: 

(a) the names of cigarette companies in 
India still having foreign  collaboration; 

(b) the amount of money being remitted by 
these companies as their share in col-
laboration to foreign countries every year; 

 

(c) whether the amount is being remitted in  
the form of foreign exchange;  and 

(d) if so, whether Government propose to 
Indianise  these  foreign  collaborators?] 

 
f[   ] English translation. 
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(c) Yes,  Sir. 

(d) The Government propose to Indianise 
these companies in accordance with the 
guidelines issued under the Foreign Exchange  
Regulations  Act.] 

Mini-newsprint mills in  the country 

250. DR. RAMKRIPAL SINHA: Will the 
Minister o[ INDUSTRIAL DEVELOP 
MENT AND SCIENCE AND TECHNO 
LOGY he pleased to state: 

(a) whether Government propose to set up 
mini-newsprint plants in  the country; 

(b) whether these plants are proposed to be 
set up in the public sector or in private sector;   
and 

(c) whether Government propose to set up 
such plants in north of Bihar where 
agricultural residue like straws, cane and jute-
sticks are available  in  abundance? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY AND AGRICULTURE 
(SHRI C. SUBRAMANIAM): (a) to (c) Two 
applications from private parties for the 
setting up of mini newsprint plants have been 
received and are under consideration. Tlicie is 
at present no proposal to set up such   a   plant   
in   Bihar. 

Paper  mills  in  Joint  Scctor 

251. DR. RAMKRIPAL SINHA: Will 
the Minister of INDUSTRIAL DEVELOP 
MENT AND SCIENCE AND TECHNO 
LOGY he pleased to state: 

(a) whether Government had decided to set 
up two paper mills in joint sector. One in  
U.P.   and  another  in   M.P.;  and 

(b) if so, what is the progress made so far 
in this regard and what steps Government 
propose to take to augment the production  of  
paper   in   the  country? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY AND AGRICULTURE 
(SHRI C. SUBRAMANIAM): (a) Yes, Sir. 

(b) Details regarding financing and pattern 
of  management  are    being    considered   by 

Government in consultation with the private 
parties concerned. No final decision has yet 
been taken. 

Government are taking action for the 
creation of additional capacity both in the 
public and private sectors. A number of 
projects with a total capacity of 20 lakh 
tonnes per annum have been approved in the 
private sector and a capacity of about 2 lakh 
tonnes per annum is proposed to be set  up  in  
the  public sector. 

Brahmaputra-Ganga  Link 

252. SHRI NIREN GHOSH: Will the 
Minister  of   IRRIGATION   AND   POWER 
be pleased  to state: 

(a) whether Dr. Kapil Bhattacharya sub-
mitted any blue print for Brahmaputra-Ganga   
Link; 

(b) if so, what are the details of the blue 
print; 

(c) whether Shri Dibesh Muklierji made 
any feasible study of Brahmaputra-Ganga 
Link; 

(d) if so, what are the details thereof; 

(e) whether Government propose to under-
take  the  project;  and 

(f) if not,  the reasons therefor? 

THE MINISTER OF IRRIGATION AND 
POWER (SHRI K. C. PANT): (a) to (d) 
Government are not aware of any proposals 
for a Brahmaputra-Ganga link made by Dr. 
Kapil Bhattacharya or Shri Dibesh Mukherji. 

(e)  and   (f)  Do  not  arise. 

Completion  of Feeder   Canal   of   
Farakka Barrage  Projects 

253. SHRl NIREN GHOSH: Will the 
Minister   of   IRRIGATION   AND   
POWER 
be  pleased  to state: 

(a) by when the feeder canal of Farakka 
Barrage project is likely to be completed; 

(b) by when the Ganga water is likely to 
begin to flush the Bhagirath-Hoogly river 
system to save the navigability of the Calcutta  
Port; 
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(c) whether Rupnarayan river is proposed 
to be trained into a deep narrow channel 
and training works undertaken on the river 
Ganga to make heavy tide flow down 
trained Rupanarayan river to flush the 
lower Hooghly at the estuary to deepen the 
draft of  Haldia  Port; 

(d) if not, what are the reasons therefor; 

(e) what are the reasons for which the 
West Bengal Government engineers were 
not allowed to work at Farakka Barrage 
Project; 

(f) whether the West Beftgal 
Government has made any representation to 
the Central Government in the matter and 
also about irrigation works on the reaches 
of Ganga; and 

(g) if so,  what are the  details  thereof? 

THE MINISTER OF IRRIGATION 
AND POWER (SHR K. C. PANT): (a) and 
(b) The Feeder Canal of the Farakka 
Barrage Project is expected to be completed  
by  the  end  of  this  year. 

(c) and (d) No such proposal has been 
received  from   the  State  Government. 

(e) West Bengal Engineers have been 
working in the project from its very incep 
tion. With the completion of some of the 
works, they are being reverted. Sixteen 
engineers, who had participated in the 
cease work agitation of the engineers of 
their parent department were unable to 
rejoin the project as other arrangements 
had been made to fill  the posts. 

(f) and (g) The question of reversion of 
these engineers has been discussed with 
the Government of West Bengal and finalis 
ed. No irrigation works on the reaches of 
the Ganga fall under the purview of 
Farakka Barrage Project. 

Newspaper  Finance  Corporation 

254.   SHRIMATI   PRATIBHA   
SINGH: 

SHRIMATI   RATHNABAI   
SREENIVASA  RAO: 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

 
(a) whether it is a fact that the proposal to 

set up a newspaper finance corporation has  
been  shelved;   and 

(b) if so, what are the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM BIR 
SINHA): (a) and (b) No, Sir. It is proposed to 
introduce a Bill shortly for the setting up of a 
Newspaper Finance Corporation, details in 
respect of which are under   consideration. 

 

f[Roads  beyond  the  reach  of  Harijani  ia 
Kerala 

255. SHRl O. P. TYAGI: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether Government's attention has 
been drawn to a statement which appeared in 
the Hindustan Times of 10th June, 1974 to 
the effect that even after 27 year* of 
independance there are a number of roads in 
the north part of Kerala the use of which are 
still prohibited for Harijans; and 

(b) if so, what steps the Central Govern-
ment propose  to take in the matter?] 

tl   ] English translatkw. 
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tfTHE DEPUTY MINTS] KR IN THE - 

MINISTRY OF HOME AFFAIRS (SHRI 1. H. 
MOHSIN): (a) Government have Seen the 
statement that has appeared in the HindiisLai) 
Times ol 10th June 1974 to the effect that 
"Harijans cannot use certain roads in northern 
parts of Kerala for fear of intimidation". 

(b) The State Government are seized with 
the problem. As reported in the paper, the 
Sink- Governmen] have introduced a special 
police cell to help the Harijans and have 
sought public cooperation for the effective' 
functioning of the cell. The Slate Home 
Minister has also asked the freedom fighters 
to launch a crusade for the cause of  Harijans  
and   their   upliftment.J 

Appointment   of   Legal   Remembrancer   
in the  Union  Territory  of Chandigarh 

256. SHR O. P. TYAGI: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) the names of officers who have uptil 
now worked as Legal Remembrancer in the 
Union Territory of Chandigarh; 

(b) the period for which each officer had 
worked: 

(<} the procedure adopted from time to 
tunc for  f i l l ing up the sail!  post; 

\\    ]  English  translation L 
B(D)18RSS—5 

(d; whether any of the said officers before 
appointment to the post had worked as 
District/Additional District and Sessions judge  
in  any Stale;  and 

(e) what are the reasons for which such 
appointments are not made through the Union  
Public Service Commission? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI F. 
H. MOHSIN): (a) and (b) The following 
officers have worked as legal Remembrancer, 
Chandigarh for the period mentioned  against  
each  of  them:— 

 
(c) and (e) The post is required to be tilled 

up by transfer on deputation of officers of 
Jtate Judicial Services of Haryana/ Punjab and 
not through Union Public Service   
Commission. 

(d) No, Sir. 

 

(•{Production of liquors 
257. SHRI RAJNARAIN': Will the Minis-

ter of INDUSTRIAI DEVELOPMENT AND 
SCIENCE AND TECHNOLOGY be pleased 
to state: 
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(a) the quantum of production of various 
varieties of liquors produced in the country 
since  January,   1973; 

(h) what is the amount of revenue earned by  
the Central Government thereform;  and 

(c) what is the number of new licences for 
the production of liquor issued so far by the 
Central Government since January, 1973 and 
the names of the persons/linns to whom  these 
licences have  been  issued?] 

 

(b) The excise duty on Liquors is a State 
subject and the revenue thereon is collected 
by the respective State Governments. 

((i No new licence has been issued for 
manufacture of liquors since January, 1973 
under the Industries (Development & Regu-
lation)   Act,   1951.] 

Temporary   home  for  aged   infirm  
freedom fighters   in  Delhi 

268, SHRI V. C. KESAVA RAO: Will ihe 
Minister of HOME AFFAIRS be pleased   to  
slate: 

(a) whether Government have acquired 
accommodation near Willingdon Hospital in 
Delhi to start a temporary home for aged and   
infirm   freedom   fighters; 

(b) if so, by when it will start functioning;  
and 

(c) what is the number of aged and infirm 
freedom fighters who will be accommodated 
in   the  Home? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI F. 
H. MOHSIN): (a) The question of utilising 
some bangalows on Baba Kharag Singh Marg 
(old Irwin Road) for starting a temporary 
Home for aged and infirm freedom fighters   
is   being  examined. 

(b) and (c) The procedure for admission to 
the temporary Home will be finalised after 
suitable accommodation has been secured and 
other administrative arrangements have been 
completed. 
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Ban on    Itandhs and    Strikes in    the 
Country 

259. SHRI B.P. NAGARAJA MURTHY: 
Will the Minister of HOME AFFAIRS be 
pleased  to state: 

(a) whether Government propose to call an 
all-party convention to deal with bandhs and  
strikes  in  the  country;   and 

(b) if not, what other measures are con-
templated   to   check   strikes,   etc.? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI F. 
H. MOHSIN): (a) and (b) Government have 
under consideration a proposal to hold a 
meeting of the representatives of the 
important central trade union organisations in  
regard   to   this  matter. 

Research  work  conducted    by    
subsidiaries o£  foreign   companies  in  

India 

260. SHRI B.P. NAGARAJA MURTHY: 
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TECH-
NOLOGY be pleased to state: 

 
(a) the names of the companies which are 

subsidiary ct foreign companies or those 
having appreciable foreign holding and are 
doing research and project development either 
for their own use or for use by  other; 

(b) the amount spent by each of these 
companies annually on research and project 
development   works;   and 

(c) the details of tax benefits ihese com 
panies are enjoying on the amounts spent 
for   the  purpose? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY AND AGRICULTURE, 
(SHRI C. SUBRAMANIAM): (a) and (b) A 
statement giving details of the firms registered 
with the department of Science 8c 
Technology   is  attached. 

(c) The details of the tax benefits, accruing 
to each company is not available with the 
Department of Science and Technology. 
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Closure   of  soap  manufacturing    units    
in West Bengal 

261.   SHRl SARDAR  AMJAD ALI: 
SHRI  K.   B.  CHETTRI: DR. 
R.  K. CHAKRABARTI: 

Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY  be pleased  to  state: 

(a) whether it is a fact that (iOO small 
scale soap manufacturing units in West 
Bengal arc out of production for non-avail-
ability of raw materials at fair prices; 

(b) whether it is also a fact that the Central 
Government have cut down the quota of 
mutton tallow required for soap 
manufacturing, from 7000 to 4000 tonnes for 
West Bengal;  and 

(c) whether Government have received any 
memorandum from the small stale soap 
manufacturers requesting that the glycerine 
and toilet soap makers should get some 
special allocation of raw material which is 
the normal practice in all States excepting 
West Bengal? 

THE DEPUTY MINISTER IN THE 
MINISTRY OK INDUSTRIAL DEVELOP-
MENT (SHRI Z. R. ANSARI): (a) Due to 
scarcity of oils and fats from indigenous 
ounces and the foreign exchange constraint in 
importing mutton tallow lor which there is a 
world-wide shortage, soap making units have 
been finding it difficult to maintain production  
at  normal  levels. 

(b) West Bengal was allotted 5!U5 metric 
tonnes of mutton tallow in 1973-74 as against   
7600 M.   tonnes  allotted   in 1972-73. 

(c) No,   Sir. 

Irrigation   Project   in   Kottayi,   Kerala 

262. SHRI P. K. KUNJACHEN: Will the 
Minister of IRRIGATION AND POWER  be  
pleased   lo  state:  

(a) whether it is a fact that tin   constrOi 
tion   work   on     the     irrigation     project   
in Kottayi,     Thiroor     Thaluk,   Distt.    
Malap-puram,   Kerala   has  started;   and 

(b) if so, what is the progress so far made 
in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND POWER 
(PROF. S1DDHESHWAR PRASAD): (a) and 
(b) The reference is piesum-ably to the 
proposal for the construction of a v\eir-cuin-
lock-cum-bridge across Tirur-ponnanipujha at 
Kottayi in Tirur Taluk of Malappuram district. 
The Government of Kerala have reported that, 
due to their inability to provide adequate 
funds, the scheme could not be taken up by 
them so far. 

Licences for  paper  and  newsprint 
industry 

26S. SHRIMATI SUMITRA G. KUL-
KARNI: Will the Minister o'f INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND  
TECHNOLOGY  be  pleased  to state: 

(a) the number of licences issued for 
paper and newsprint industry during the 
last  three years; 

(b) the number of industries which have 
actually come  up as a result thereo"7; and 

(c) what steps Government propose to take 
to ensure increase in paper and newsprint   
production  in  the  country? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY AND AGRICULTURE 
(SHRI C. SUBRAMANIAM): (a) 36 indus-
trial licences were issued during the last three  
years  ending December,   1973. 

(b) Six licences have already been imple-
mented and another six licences are in an 
advanced   stage   of  implementation. 

(c) Government have approved an ad-
ditional capacity of over 2 million tonnes per  
annum of paper in  the private sector. 
rhxee projects with a total capacity of a bom 2 
lakh tonnes per annum arc proposed to  be  set 
up  in  the public sector, 

On the newsprint front, apart from the 
expansion of Nepa Mills which is Hearing 
completion, a project with a capacity of 
KO.000 tonnes per annum is under imple. 
mentation in Kerala. Further a capacity of 
1.64 lakh tonnes has been approved in the 
private  sectoi 
Harijan of Narhi Area in Uttar* Pradesh 
 264.  SHRI    MONORANJAN   ROY:   Will 
the Minister of HOME AFFAIRS be pleased 
to  state: 

(a) whether it is a fact that a reign of terror   
has   compelled   several   Harijans   to 
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flee Narainpur Village in the Narhi area in 
Uttar Pradesh in the month of May, 1974: 
and 

(b) if so, what steps Government have 
taken   in   this   regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY GT HOME AFFAIRS (SHRI F. 
H. MOHS1N): (a) and (b) Facts are being 
ascertained from the Government of U t t a r  
Pradesh. 

Proposals lor Greater Autonomy  by Tamil 
Nadu  Government 

265. SHRI BABUBHAI M. CHINAI: 
Will the Minister of HOME AFFAIRS be 
pleased to refer to the answer to Starred 
Question 115 given in the Rajya Sabha on 
the  15th November, 1973 and state: 

(a) whether the Central Government have 
examined the autonomy proposals of the 
Tamil   Nadu  Government;   and 

(b) if so, what are the details thereof 
and what action Government have taken 
thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRl F. 
H. MOHSIN): (a) and (b) The present 
proposals of the Tamil Nadu Government on 
the subject are contained in the White Paper 
entitled 'Tamil Nadu Government's Views 
on State Autonomy and Rajamannar 
Committee Report' w h i c h  was laid before 
the State Legislative Assembly in April 
1974. These proposals are under examina-
tion. 

Power Generation at Bhakra 

266. SHRIMATI PRATIBHA SINGH: 
Will the Minister of IRRIGATION AND 
POWER be pleased to state: 

(a) whether it is a fact that power genera 
tion at Bhakra had been cut down further 
bv 20%  from June 1   this year; 

(b) if so, what  are  the reasons therefor; 

(c) how far the power supply for the 
industry and agriculture had to be cut down 
in the operative area of Bhakra in Punjab, 
Haryana,   Delhi   and Rajasthan;   and 

(d) the loss of industrial and agricultural  
production  as  a  result of  this cut? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND POWER 
(PROF. SIDDHESHWAR PRASAD): (a) and 
(b) Due to poor inflows to the Bhakra 
reservoir the generation had been reduced t<y 
10.0 MU/day from the 1st June, 1974, as 
against a level of 13.6 MU/day during May, 
1974. The present generation  is nearly   11.8   
MU/day. 

(c) Reduction in Bhakra generation has 
affected mostly the States of the Punjab and 
Haryana. The cuts in force at present are   
listed   in   the  Statement. 

(d) It is not possible to make any assess-
ment regarding the loss of industrial and 
agricultural production as a result of the 
power cuts. 

Statement 

1.   Haryana 

(i) 60% cut on all general industries (huge 
supply/medium supply having loads above 
20 K.W) with exemptions to Defence and 
export oriented industries Cement & Tyre 
industries, rice and sugar mills, Cotton 
ginning factories, pesticides and Vanaspati 
Ghee manufacturing concerns, Ice 
factories/cold storages and essential 
services like P&T AIR, Railwavs 
installation etc. 

(ii) Supply to urban feeders is cut for five 
hours i.e. from 0700 hrs. to 1200 his. 

(iii) Supply to rural feeders is onlv for 14 
hrs. continuously on alternate days, 
however, supply to districts of single crop 
areas viz., Mohindergarh, Jhajjar and 
Bhivani is given for 24 hrs. continuously. 

2. Punjab 

(i) 60% cut on all industrial consumers. 
(ii) 32% cut on all industries located on  

focal  points. 
(iii) 50% cut on all industries located at  

border. 
(iv)   50%   relaxation   of power   cut   for 
export     oriented     industries,     exporting 
I      50% to 75% of their output—30% relaxa- 
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tion for industries exporting 20% 10 50% 
of their output—no relaxation for indus-
tries exporting less than 20% of their 
output. 

(v) Mini Steel plants will be completely  
cut. 

(vi) Supply to rural areas given for 6 
hrs. daily or 12 his. on alternate days. 

(vii) Urban feeders are supplied for 7 
hrs.  in  a  day. 

(viii) No power cut on Vanaspati 

mills, (ix) 5% cut on all cold storages. 

(x) 7.8% cut on cold storages combined 
ice factories. 

(xi)  10%   cut on  all  ice factories. 

(xii) 15% cut on all milk chilling and 
processing plants. 

(xiii) 15%   cut on  all  essential 
services. 

(xiv)  20%   cut on  educational  
services. 

(xv) 60% cut on saw mills within a 
periphery of 10 miles from Punjab— 
Himachal Border. No power supply to 
Sugar Mills as they are not operating at 
present. 

Power cuts on the following categories of 
consumers  are relaxed  completely: 

Poultry  farmj,  oil  depots.   Atta 
chakkies, Roller  flour   mills   and   
Sewerage  works. 

Separate  T.   V.   Feature  Films 

267. SHRIMATI M MAIMOONA 
SULTAN: Will the Minister of INFOR-
MATION AND BROADCASTING be 
pleased  to state: 

(a) whether Government propose lo make 
separate T. V. feature films For screening 
through  various  T.  V.   Centres:   and 

(b) if so.   what  are  the reasons  
therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM BIR 
SINHA): (a) and (h) No Sir. The proposal is 
to set up T. V. Film Production Centres, 
which would basically produce films in  
development. 

tf   ] English translation. 

 
•(•[Communal  riots in  the country 

269. SHRI RAJNARAIN: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) the total number of communal riots so 
far look place during the year 1974; 

(b) the loss of life and property suffered as 
a result thereof; 

(c) whether Government have made in-
\(ligations into the causes of these riots; and 

(d) If so. what are the details thereof and 
the steps Government propose to take to 
prevent   the   recurrence  of   these  riots?] 
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tfXHI MINISTER Ol STATE IN THE 

MINISTRY OF HOME AFFAIRS AND IN 
THE DEPARTMENT OF PERSONNEL 
(SHRI RAM NIWAS MIRDHA): (a) Dur-
ing the period January 1971 10 June 1974 
135 incident ot communal \iolence occur-
red   in   the  country. 

(b) Facts are being ascertained, 

(c) and (d) Immediately aftci each inci-
dent the causes and the course of the 
disturbances arc investigated bv the Slate 
Government and necessar) remedial mea-
sures taken. The specific causes behind 
communal incidents and riots general!) van 
from place to place and it is not possible to 
explain in a general way such causes and 
forces responsible for incidents in different 
places in the country over a period o'f time. 
1 be incidents occurred owing to differences 
between individuals or groups belonging to 
different communities. Each incident is 
dealt with by the State Government con-
cerned in an appropriate manner and where 
necessary the Government of Ind ia  also 
extends such assistance as is desirable and 
possible.] 

Shifting of  Atomic  Mineral  Division   
Headquarters to Hyderabad 

270. SHRI GANESH I At. MAI I: Will 
the Minister of Atomic Energy be pleased 
to  state: 

nether it  is a  fact that  the Atomic 
Energy Commission lias lately shifted its 
Atomic Mineral Division headquarters to 
Hyderabad; 

•f[   ] English translation. 

 
(b) if so, what are the reasons therefor; and 
(c) whether the Division has any branches 

in Rajasthan, if so, what the details thereof? 

THE PRIME MINISTER AND MINIS-
TER OF ATOMIC ENERGY (SHRIMATI 
INDIRA GANDHI): (a) The headquarters of 
the Atomic Minerals Division of the 
Department a* Atomic Energy have been 
sliiited from New Delhi to Hyderabad 
recently. 

(b) The headquarters office and laboratories 
of the Atomic Minerals Division of the 
Department of Atomic Energy were located at 
different places in Delhi while its field 
operations extended all over the country. In 
order to centralise the headquarters offices and 
laboratories at a single location and to secure 
more effective control over the field 
operations, it was considered necessary to 
shift the headquarters of Atomic Minerals 
Division to Hyderabad which is centrally 
located for the purpose. Moreover in view of 
the existing congestion in the Capital, it would 
have been difficult to obtain additional office 
and residential accommodation to match the 
growing scale nf activities at the headquarters 
level. In addition, the location of Atomic 
Minerals Division headquarters at 
Hyderabad will not only provide fruitful 
interaction with the National Geophysical 
Research Institute JI Hyderabad but will also 
establish closer linkage with the Electronics 
Corporation of India Ltd,, and the Nuclear 
Fuel Complex of the Department which are 
also located at Hyderabad. It will be much 
more economical to build permanent offices 
on land which is already available at the 
Nuclear Fuel Complex site in Hyderabad and 
to achieve overall economies due to the 
relatively lowet qo t >>f construction and the 
sharing of infrastructure and other facilities 
already set up bv die Department lor the 
Nuclear Fuel Complex and the Electronics 
Corporation of India Ltd. at Hyderabad. 

(c) An Atomic Minerals Godown of Ihe 
Division is located at Kota city nnd ionic core 
sheds are located at Umra, near Udai-pur.   
Personnel ot  the Division    carry    out 
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field investigations for minerals required tor 
the atomic energy programme, from time to 
time, at various locations in Rajasthan. 

Distribution of cement 

271. SHRl GANESH LAL MALI: Will the 
Minister of Industrial Development and 
Science and Technology be pleased to state: 

(a) whether Government have of late been 
considering a proposal to decontrol the price  
and  distribution  of  cement;   and 

(b) it so, what steps Government propose to 
take to ensure that the market price oi the 
commodity remains in reasonable proportion 
to its cost of production arid that it reaches the 
genuine consumers without difficulty? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI Z. R. ANSARI): (a) No, Sir. 

(b) Does not arise. 

 
■(•[Proposal  for extension    of    the    

capacity of  Piali Ato'mic Centre in tile 
District of   Bir,   Maharashtra 

272. SHRI R. D. J. AVERGOANKAR: 
Will the Minister ol IRRIGATION AND 
POWER be pleased to state: 

(a) whether the Central Government have 
received any scheme from the Maharashtra 
Government for expanding the capacity from 
GO Mega Watts to 180 Mega Watts or 

f [   ] English translation. 

Purfi Atomic Centre in the Bir District of 
Maharashtra;   and 

(b) if so,  what steps the Central Government   
have   t aken    in   (his   respect?] 

 

t[THE DEPUTY MINISTER IN IHE 
MINISTRY 01- IRRIGATON AND POWER 
(PROF S1DDESHWAR PRASAD): (a) and 
(b) There is no atomic Centre in the Bir 
District of Maharashtra. The State 
Government have, however, submitted a 
proposal Tor extending the capacity of the 
existing Parli Thermal Power Station (2X 30 
MVV) by the installation of an additional Unit 
of 110/120 MVV. The scheme  is   under  
examination.] 

273. [Transferred to the 5th August, 
1974. J 

Working of Supervisory Committee on 
paper Industry 

274. SHRI SHYAMLAL GUPTA: Will 
the Minister of INDUSTRIAL DEVELOP 
MENT AND SCIENCE TND TECHNO 
LOGY  be  pleased  to state: 

(a) whether any review has been made with 
regard to the working of the supervisory 
committee on the paper industry and trade to 
judge its usefulness and also to see whether 
existing powers delegated to this committee 
are adequate to ensure that its decisions are 
implemented without reservation:    and 

(h)  if so, with what results? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY AND AGRICULTURE 
(SHRI C. SUBRAMANIAM): (a) and (b) The   
scope   of   work    of    the    Supervisory 
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Committee far Paper Industry was reviewed 
by the development Council far Paper Pulp & 
Allied Industries at its last meeting held in 
May 1974, The unanimous view of the 
Council was that the Committee still has a 
useful role to play in dealing with the 
problems of production and distribution of 
paper other than white Dilating and that it 
should continue to function. The Supervisory 
Committee is only an advisory Committee and 
has no executive powers. 

Effect of Railway Strike on Power Projects 

275. SHRI SHYAMLAL GUPTA: Will the 
Minister of IRRIGATION AND POWER be 
pleased to state: 

(a) the names of the power projects which 
suffered due w non-movement of materials 
etc.   during  the  railway  strike; 

(b) the period by which their completion 
schedule is likelj 10 be delayed as a result 
thereof; 

(c) the additional expenditure, if any, likely 
to be incurred as a result of delay in the   
completion   of   projects;   and 

(d) the steps taken by Government In the 
matter? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND POWER 
(PROF. SIDDESHWAR PRASAD): (a) to (d) 
In respect of the thermal power stations under 
operation, there was no adverse effect during 
the railway strike period so far as movement 
of coal and fuel oil to the power stations was 
concerned. In fact, the Railways and the 
Supplying Agencies exerted to their utmost 
and ensured regular and adequate supply of 
these items to the power stations. 

In respect of the power stations which are 
under construction, there had been some 
difficulties in the movement of essential 
materials. However, the full impact of the 
strike cannot be assessed immediately. Con-
certed efforts are being made by the Railways 
to clear the back-log in rail movement. It is 
not possible at this stage to estimate ly the net 
effect of the Railway strike on the completion 
schedule and the cost of the projects. 

Installed   capacity   of   paper   industry 

276. SHRI SHYAMLAL GUPTA: Will the 
Minister of Industrial Development and 
Science and Technology be pleased to state: 

(a) what was the installed capacity of 
power industry during 1972-73 and whether 
the same was utilised and if not the extent of  
shoitfall  and  the  reasons  therefor;   and 

(b) the steps taken by Government in this 
regard? 

THE MINISTER OF INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND TECH-
NOLOGY AND AGRICULTURE (SHRI C. 
SUKRAMANIAM): (a) and (b) The in-stalled 
capacity in paper industry during 1972-73 was 
of the order of 9.27 lakh tonnes per annum. 
The production during the above period was 
7.91 lakh tonnes. The optimal utilisation of 
capacity in paper industry is between 85 per 
cent, and 90 per cent. The main reasons for 
shortfall in production were power cuts 
imposed by the various States, transport 
problems due to shortage of wagons, shortage 
of coal, industrial relations problems etc. 
Action has been taken to remove these 
difficulties to the extent possible. 

Production of cement 

277. SHRI MAQSOOD ALI KHAN: Will 
the Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNOLO-
GY  be  pleased   to  state: 

(a) the production capacity of cement 
during the Fourth Five Year Plan; 

(b) the reasons for the shortfall in pro-
duction during that, period and the reasons 
therefor;  and 

(c) the steps taken by Government to in-
crease its production during the Fifth Five 
Year Plan? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP-
MENT   (SHRI  Z.   R.   ANSARI):     (a)  
The 
licensed  capacity  and  actual production  of 
cement during each year of the Fourth Plan 



115 Written Answers [RAJYA SABHA] to Questions    116 

 

(b) The short-fall in production was due 
to (i) power cuts enforced in some states 
(ii) mechanical breakdowns in some 
factories ( i i i )  inadequate supplies of coal 
for the industry (iv) inadequate availability 
of wagon for movement of cement, (v) the 
labour strike in the industry from I7th to 
:29th August, 1972 and (vi) the disturbed 
conditions in some parts of the country 
during  1972-73. 

(c) In order to maximise production out 
of the existing capacity, rail transport 
movement of cement is regularly 
scrutinised by a high level committee of 
Seen taries with a view to extending such 
assistance as may be possible, to the 
factories facing movement difficulties. A 
Standing linkage Committee on coal has 
been established under the Department of 
Mines and Metals and various cement 
factories have been linked to the different 
coal fields after assessing their coal 
requirements. A monitoring cell has been 
established at Calcutta to review every ]() 
days the supplies of coal to various cement 
factories. Licences/Letters of Intent for an 
additional capacity of about 17 million 
tonnes have also been issued. 

Grant   of   industrial   licences   for   
Karnataka 

278. SHRI MAQSOOD ALI KHAN'. 
Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY  be  pleased   to   s ta t e :  

(a) the number of applications for grant 
of industrial licences submitted to the 
Central Government for setting up 
industrial units in Karanataka from 
January, 1972 till date;   and 

(b) the number of cases in which licences 
have been granted/rejected or are pending? 

I UK MINISTER OF INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND TECH-
NOLOGY AND AGRICULTURE (SHRI C. 
SUBRAMANIAN): (a) and (b) From January 
1972 upto 30th June, 1974 270 applications 
were received for setting up new undertakings 
in Karanataka. Of these, in 8 cases industrial 
licences and in 55 cases letters of intent have 
been issued. 147 applications have since been 
rejected or otherwise disposed of. The 
remaining 60 applications were  pending  as 
on   30-6-74. 

Setting   up   of   Nuclear   Power   Projects   
iu West Bengal 

279. SHRI SARDAR AMJAD ALI: Will 
the Miniver of IRRIGATION AND 
POWER   be  pleased  to state: 

(a) whether the Central Government have 
received any proposal from the West Bengal 
Government for the setting up a nuclear power 
project in  that State;  and 

(b) If so, what action Government have 
taken thereon? 

THE   DEPUTY MINISTER   IN THE 
MINISTRY     OF IRRIGATION AND 
POWER     (PROF. SIDDESHVVAR PRA 
SAD):  (a)  Yes,  Sir. 

(b) The proposal to erect a nuclear power 
station in West Bengal lias not been found to 
be economical and the Government of West 
Bengal have been informed accordingly. 

Setting   up   of   Nuclear   Power   Plaut   
at Danton 

280. SHRI NIREN GHOSH: Will the 
Minister of ATOMIC ENERGY be pleased 
to -tale: 

(a) whether the West Bengal Government 
have recently submitted to the Central Gov-
ernment any proposal for seuing up a nuclear 
power plant at Danton; 

(b) if so, what are the details thereof; and 
(e) what aciton Government have taken 

thereon? 
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THE PRIME MINISTER AND MINISTER 
OF ATOMIC ENERGY (SHRIMATI 
INDIRA  GANDHI):(a) Yes,  Sir. 

(b) A report of the State Planning Board 
which sought to establish that the breakeven 
radius, at which both nuclear and thermal 
alternatives are equally competitive, is 270 
kilometers by rail from the pithead of the coal 
mine and therefore that it would be 
economically feasible to set up a nuclear plant 
at Danton in West Bengal, was referred to the 
Department of Atomic Energy. 

(c) The report was carefully studied in 
detail by the Department d£ Atomic Energy 
which found that the conclusions of the State 
Planning Board were not valid. It would not 
be economically feasible to eiect a nuclear 
power station at Danton in the present 
circumstances. The Government of West 
Bengal lias been informed accordingly. 

Applications  for  T.V.   Manufacturing  
Unit for West Bengal 

281. SHRI SARDAR AMJAD ALI : Will 
the Minister of ELECTRONICS be pleased 
to state: 

(a) the number of applications for T.V. 
manufacturing units from West Bengal which 
are pending before the Central Government; 
and 

(b) by when these applications are likely to 
be disposed of? 

THE PRIME MINISTER AND MINISTER 
OF ELECTRONICS (SHRIMATI INDIRA 
GANDHI): (a) and (b) No applications are 
currently pending from the West Bengal for 
the manufacture of T.V. receivers. 

Scheme for setting up homes for aged and 
infirm   Freedom   Fighters 

282. SHRI CHANDRA SHEKHAR: Mill 
the Minister of HOME AFFAIRS be pleas 
ed   to  state: 

(a) whether Government has finalized the 
scheme for setting up homes for aged and 
infirm freedom fighters: and 

(b) if so, what are the details of the 
scheme? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF THE HOME AFFAIRS 
(SHRI F. H. MOHSlN):(a) and (b) Govern-
ment have decided to set up 2 Homes for aged 
and infirm freedom lighters -.vho have no one 
to look after. Till such time these Homes are 
established it is proposed to set up a 
temporary Home for about i5 freedom fighters 
in Delhi. The procedure for admission to the 
temporary Home will be finalised after 
suitable accommodation has been secured and 
other administrative arrangements have been 
completed for the temporary  Home. 

Allotment of cement quota to  Maharashtra 

283.   SHRIMATI     SUSHILA     
SHANKAR ADIVAREKAR: SHRI  
VITHAL  GADGIL'.' 

Will the Minister of INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND TECH-
NOLOGY be pleased to state: 

(a) whether irrigation and road construction 
work in Maharashtra has suffered on account 
of non-availability of cement; and 

(b) if so, whether during the last year the 
Maharashtra Government was allocated only 
1.17,(i00 metric tons of cement out of their 
demand for 2,23,200 metric tons and whether 
that State actually received onlv 16,500 metric 
tons? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI Z. R. ANSARI): ^a) Due to 
power ruts imposed in various states in-
adequate availability of coal, shortage of 
wagons for movement of cement etc., there 
has been general shortage in the availability of 
cement in the country including the State of 
Maharashtra. It is, therefore, not improbable 
that irrigation and road construction works in 
Maharashtra may have suffered to some 
extent. 

(b) Statewise quotas were fixed for the first 
time for the period July, 1973 to June, 1974 
which included certain quantities earmarked 
for the Irrigation 8; Power Projects. The State 
Governments were requested to ensure    that 
the quantities earmarked for 
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irrigation and power Projects are not diverted 
to any otiier u=e. The requirements for road 
construction works are included in the 
demand of the State Public Works Depart-
ments without specific mention of the works 
for which cement is required. A quantity of 
15.58 lakh tonnes was allocated to the Slate of 
Maharashtra for the period July, 11)73 to 
June, 1974 against which a quantity of 12.42 
lakh tonnes was actually despatched. The 
Government of Maharashtra nail re-
commended a quantity of 2.33 lakh formes for 
irrigation and power works for the period 
July, 1973. to March, 1975 and the release 
orders for the entire quantity were issued by 
the Office of the Cement Controller. 

Setting up of a tyre factory near Mysore 

284. SHRI B. P. NAGARAJA MURTHY: 
Will tire Minister of INDUSTRIAL DEVE 
LOPMENT AND SCIENCE AND TECH 
NOLOGY  be  pleased  to  state: 

(a) whether ii is a fact that Government 
have decided to set up with Czech collabo-
ration a new tyre factory in private sector in  
Karnataka;   and 

(b) if so, what are the details regarding its 
annual capacity and the terms of the 
agreement? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI Z. R. ANSARI): (a) Gov-
ernment have granted an Industrial LL ence to 
M/s. Vikrant Tyres Ltd., Mysore to setup an 
undertaking in Karnataka for the manufacture 
of Automobile tyres and tubes in collaboration 
with M/s. Techno-export Foreign Trade 
Corporation, Czechoslovakia. 

(b) The annual capacity of the factory 
would be 4,00.000 Nos. each automobile tyres 
and tubes. The collaboration is technical in 
nature and is lor a period of five years. 

Defective coca-cola 

285. SHRI B. P. NAGARAJA MURTHY: 
Will the Minister of INDUSTRIAL DEVE 
LOPMENT AND SCIENCE AND TECH 
NOLOGY be pleased to state: 

 
(a) whether Government have received any 

complaints regarding the defective 
manufacture of coca-cola;  and 

(b) if so, what are the details thereof and 
what action Government have taken thereon? 

THE MINISTER OF INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND TECH 
NOLOGY AND    AGRICULTURE    (SHRI 
C.   SUBRAMANIAM):   (a)   No  such   
complaint has been received in this Ministry. 

(b) Question does not arise. 

286. [Transferred to the 31« July, 1974.] 

Take-over of sick  textile mills 

287. SHRIMATI SUMITRA G. KUL 
KARNI: Will the Minister of INDUS 
TRIAL DEVELOPMENT AND SCIENCE 
AND TECHNOLOGY be pleased to state: 

(a) whether it is a fact that the programme 
to nationalise the sick textile mills has 
suffered on account of indecision by the State 
Government concerned in this legard; 

(b) it so, what are reasons for which State 
Governments have not taken any decision; 
and 

(c) what action Government propose to 
tako in  the matter? 

THE MINISTER OF INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND TECH-
NOLOGY AND AGRICULTURE (SHRI C. 
SUBRAMANIAM): (a) No,  Sir. 

(1>) and  (c)  Do  not  arise. 

Effect  of  railway strike  on  industrial  
production 

288. SHRI K. L. N. PRASAD: Will the 
Minister of INDUSTRIAL DEVELOP 
MENT AND SCIENCE AND TECHNO 
LOGY  be pleased to state: 

(a) whether it is a fact that the industrial 
production was greatly affected due to railway 
strike in May,  1974; 
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(b) to what extent the strike had affected 
the production in public and private sector 
industries; and 

(c) whether it is a fact that most of the 
industries had to closed down due to shortage 
o; raw materials during that period? 

THE MINISTER OF INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND TECH. 
NOLOGV AND AGRICULTURE (SHRI C. 
SUBRAMANIAM): (a) to (c) Although the 
Railway strike inevitably affected many in-
dustries, owing to restricted rail movement, 
the overall effect of the railway strike on 
industrial production was marginal, and even 
where a fall in production has been reported, it 
cannot be entirely attributed to the Railway 
strike as it could be due to the combined effect 
of other factors also such as power cuts and 
the shortage of raw materials, etc. In a few 
industries such as cement and soda ash, the 
Railway Strike did contribute to a fall in 
production because of movement problems. 
No complete shut-down or closure ul units has 
been reported on account of shortage of raw 
materials  arising  from  the Railway  strike. 

Three   day   conference   organized   by   
rural Electrification Corporation  in  New  

Delhi 

289. SHRI K. L. N. PRASAD: Will the 
Minister of IRRIGATION AND POWER be  
pleased  to state: 

(a) whether it is a fact that a three day-
conference was recently organised In the 
Rural Electrification Corporation in New 
Delhi; 

(b) if so, what are details of the discussions 
held threat; and 

(c) what are the schemes for rural elec-
trification in the first year of the I ifth Five 
Year Plan? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND POWER   
(PROF.   SIDDHESHWAR   PRA 
SAD): (a) and (b) A Seminar on research 
problems relating to rural electrification and 
the Fifth Conference on Standardisation of 
Specifications and Construction Practices 
were organised  by  the Rural Electrification 

Corporation Ltd. in May, 1974. The topics 
discussed are given in the enclosed statement. 

(c) It is proposed to allocate a sum of Rs. 
89.20 crores for the programme of rural 
electrification in the Annual Plan for the year 
1974-75. The details are given below:— 

(Rs.   in  
crores) 
Normal   Programme   .       .       .    15.67 
Minimum Needs Programme      .    21.5J 
Rural  Electrification   . 
Corporation ....    52.00 

Statement 
Topics discussed in the Seminar on Research 

problem relating to Rural Electrification 
and the 5th Conference on Standardisation 
of Specifications and Construction 
Practices organised by the Rural 
Electrification Corporation at New Delhi in 
May,  1974 

SEMINAR ON RESEARCH 
PROBLEMS RELATING TO RURAL 

ELECTRIFICATION 
1. Design parameters for economical de-

signs of prestressed concrete poles in-
cluding prestressing; 

2. alluminium  alloy  conductors; 
3. L.T. fuser for distribution transformer 

centres and  roin  L.T.  Circuit Breakers; 
4. tamper proof stud") Dieters lor rural 

areas; 
:"). on load Tap Changes on 33/11 KV 

transformers; 
0. embedded  wire insulated services; 
7. development of three phase AC motor 

with high power factor at partial toads; 
5. road  cross  arms   lor  L.T.   lines; 
I),   insulated   cross   arms;   and 

10.   special   insulatois  with longer  creepage 
distance. 

FIFTH CONFERENCE ON STANDARDI-
SATION AND SPECIFICATIONS AND 
CONSTRUCTION PRACTICES IN RU-
RAL  ELECTRIFICATION 

1. General  review; 
2. reconstruction ol the Technical Com-

mittee; 
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3. standardisation of equipment and con-
struction  standards  for  hilly  areas- 

4. relaxation of Indian Electricity Rules for 
rural areas; 

5. crimping tools; 
6. L.T.  Circuit Breakers; 
7. metering arrangement at the substations 

to enable correct assessment of losses and 
preparation of system improvement 
schemes; 

8. aluminium alloy conductors; 
9. single wire earth return system in rural 

electrification; 
 
10. L.   T.   Capacitors—Requirements    and 

problems  in  procurement; 
11. specification  for  L.T.  Capacitors; 
12. specification for 33/11  KV three phases 

step  down power   transformers; 
13. 11  KV AB Switches; 
14. 11  KV Horn  gap fuses; 
15. report  on  designs   evolved   by   the Ce-

ment Research Institute for PCC Poles; 
16. review of factor Oi safety for supports 

based  on  foreign practices; 
17. formulation   of   Codes/Manuals; 
18. electric  irrigation  pumpset  manual; 
19. tools   and   tackles  for   distribution   

system. 

Complaint  regarding  evasion  of     
surcharge taxes 

290. SHRI B. D. BARMAN: Will the 
Minister of COMMUNICATIONS be phased  
to  state; 

(a) whether it is a fact that the proprietor of 
M/s. Rooi House Hari-ganga, Basak Road, 
Agartala in Tripura has recently lodged a 
complaint with the Superintendent, Posts and 
Telegraph, Tripura Circle, Agartala, and Post 
Master-General, N.E. Circle Shillong, about 
the evasion of huge amount of surcharge taxes 
in issuing B.R. licences by the officer of the 
post olfice; 

(b) whether Government have made any 
enquiry  into  the matter;  and 

(c) if so,   with   what  results? 

THE MINISTER OF STATE IN THE 
MINISTRY       OF       
COMMUNICATIONS 

(PROF.  SHER SlNGH):  (a) Yes. 

(b) Yes.   The enquiries  are  continuing. 

(c) Thirteen cases dl issue of licences 
without surcharge, have been detected so far. 

Termination of services of Government em-
ployees  for  participating  in  recent  strike 

291. DR. K. MATHEW KURIAN: Will the 
PRIME MINISTER be pleased to state: 

(a) whether it is a fact that the services of a 
large number of employees i,elonging to the 
various Ministries/Departments were 
terminated for participating in the iccent 
railway strike; 

(b) if  so,  what  are  details  thereof;   and 

(c) whether Government have since ordered 
re-instatement of such employees? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND IN 
THE DEPARTMENT OF PERSONNEL 
(SHRI RAM NIWAS MIRDHA): (a) lo (c) 
Presumably information is sought in regard to 
the employees of Ministries/Departments 
other than those of the Ministry of Railways. 
The question of such employees participating 
in the Railway strike does not arise. 
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•(•[Check   on   films  depicting   violence,      
sex and climes 

291'. SHRI PRAKASH VIR SHASTRI: 
Will the Minister cjf INFORMATION 
AND BROADCASTING be pleased to 
state: 

(a) wnethes Government have asked the 
Films Censor Board to exercise a check on 
scenes depicting violence, sex and ( l imes 
in 
films; 

(b) if so, what is the outcome thereof; 

(c) whether it is a fact that Government 
have received some suggestions for restruc-
turing the Film Censor Board; and 

(d) if so,   what  are   the details  thereof?] 

 

t[THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM BIR 
SINHA): (a) and (b) The Cinematograph Act, 
1952 and the rules thereunder provide 
extensive guidelines to curb display of gross 
sex, violence, obscenity etc. in films. Gov-
ernment have from lime to time advised the 
Board of Film Censors to be him in enforcing 
the principles of censorship sane tioned by 
law. The Board has been exercising due 
vigilance and discipline in this regard. In 
certain cases, heavy excisions have been made 
by the Board and some films have  been  
totally   banned. 

(c) and (d) After taking into consideration 
the recommendations of the Enquiry Com-
mittee on Film Censorship, a Bill to amend 
the Cinematograph Act, 1952 was passed by 
the Rajya Sabha in August, 1973 and the Bill 
is now pending before the Lok Sabha. The 
Board will be reconstituted after the passage 
of the Bill ] 

Power cut by  BHF.L to States 

293.   SHRl V.   Is..  SAKHLECHA1: SHRI  
B.   S.   SHEKHAWAT: SHRI   
PRAKASH   VIR   SHASTRI: 

Will the Minister of IRRIGATION AND 
POWER  be pleased  to state: 

(a) whether the Bharat Heavy Electricals 
Limited has suspended supplies of the power 
generation equipment to the Uttar Pradesh 
Government and some other State Electricity   
Boards; 

(b) it so, what are the reasons therefor and 
its likelv impact on the power generation 
schemes in the States concerned; and 

(c) what steps Government have taken to 
settle the dispute, if any? 

THE MINISTER OF IRRIGATION AND 
POWER (SHRI K. C. PANT|: (a) and (b) It 
has been ascertained from Bharat Heavy 
Electricals Limited that they have not 
suspended supplies of generation equipment 
to Uttar Pradesh or any other State Electricity 
Board. However, the outstanding dues owed 
by some State Electricity Boards, particularly   
the Uttar   Pradesh   State  Elec- 

t [   ] English  translation. 
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tricity Board, have risen to such a magnitude 
as to cause concern for a commercial 
enterprise like BHEL in the continuance of 
their operations without dislocation. BHEL 
have represented that if the large dues owed to 
them by some Stale Electricity Boards are not 
settled without delay, their normal perations 
would suffer resulting in interruption of 
supplies of equipment from their factories to 
the respective power projects. 

(c) There is no dispute, as such, between 
BHEL and any Slate Electricity Board. The 
problem is in regard to payment for 
equipment supplied to the Boards. The 
Government of India are sei/ed of 111 is prob-
lem and are examining how best BHEL could 
be enabled to continue production and the 
State Electricity Boards (o lereive timely  
supplies of  equipment. 

Operation  of   tiansmitter-cum-
receiving   sets in clandestine activities in 

Meghalaya 

294.   SHRI ii. S. SHEKHAWAT: 
SHRI  V.   K.  SAKHI ECU \: 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether it is a fact that some powerful 
transmitter cum-receiving sets, being used as 
secret mobile radio stations in clandestine 
activities were recently discovered  in 
Mcghaiaya; 

(b) whether Government have made any 
investigation   in   the  matter;   and 

(c) if so, what are the details thereof and 
action Government have taken in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI F. 
H. MOHSIN): (a) to (c) According to the 
information received from (he Government of 
Meghalava. the State Police recovered two 
portable radio trans-receiver sets on 19th 
April. 1974 from two persons who were 
moving about suspiciously in Sfiil-long. 

The sets have been examined by experts 
and found to have a capacity for transmission 
across about 30 to 50 miles. 

Six   persons   have   I led   in   
this connection   and   a   case   under   Rule 
48   of 

Defence of India Rules has been registered. 
Investigation of the case by the Stale C1D is 
in  progress. 

Export of T.V. sets 

295.   SHRI B. S.  SHEKHAWAT: 
SHRI  V.   K.  SAKHLECHA: 

Will the Minister of ELECTRONICS be 
pleased   to  stale: 

(a) whether it is a fact that India has started  
exporting TV.  sets; 

(b) if so, the extent to which the sets are 
likely to be exported during the current year 
and the countries to which these sets are to be 
exported; 

(c) the price at which these sets have been 
offered to the importing countries as 
compared to the sets exported I.) other 
countries;  and 

(d) the steps taken so far by Government to 
bring down the prices of i".V. sets so as to 
make Lheni within the reach of the Indian   
masses? 

THE PRIME MINISTER AM) MINISTER 
OF ELECTRONICS (SHRIMATI INDIRA 
GANDHI): (a) and (b) Efforts are being made 
by T.V. manufacturing units in the country to 
export T.V. sets, particularly to countries in 
Africa and the Middle East. One unit has 
obtained a small order from an African 
Country and actual export formalities are now 
under way. Three units have been licenced to 
manufacture T.V. sets for 100 per cent export 
in the Export Processing Zone being 
established at Santa Cruz near Bombay; these 
exports are expected to be largely to Western 
Europe. The volume of export of IV. seis by 
1975-76 is expected to be about Rs.   50  
lakhs. 

(c) Prices of T.V. sets to be exported from 
ibis country will necessarily have to be 
competitive with similar exports from other  
countries. 

(d) Generally speaking, a T.V. set even at 
international prices is a high-priced item and 
is not within the reach of the vast ma j o r i t y  
ol   in   people for private purch 
It is, however, hoped to cover a large audi-
ence through  the use of community n crs. 
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The price of T.V. sets is dependent upon a 
number of factors such as the volume of 
production, availability of components at 
reasonable prices and the taxes imposed on 
them by Central and State Governments. 
Although the production df T.V. Receivers is 
on the increase, this has been (.ifset by the 
increasing price of components and the higher 
duties imposed on them. In the above 
circumstances, it seems highly unlikely that 
there can be any significant reduction in the 
price of T.V. sets in the near future. 

Haryana  proposal lor making  Fazilka-
Abo-har  Union  Territory 

296. SHRl B.  S. SHEKHAWAT: 
SHRI   V.   K.   SAKHLECHA: 

Will the Minister of HOME AFFAIRS be 
pleased  to state: 

(a) whether the Central Government have, 
received  any  proposal  from   the    Haryana 
Government    to    make    Fazilka-Aboh.rr  a 
Union Territory to settle the boundary dispute  
between  Punjab  and  Haryana;  and 

(b) if so, what action Government have 
taken thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI F.  
H.   MOHSINi:  (a) No, Sir. 

(b) Does   not   arise. 

Delhi  Telephone   Billing   Enquiry   
Committee 

297. SHRIMATI   PRATIBHA  SINGH: 
SHRIMATI   RATHNABAI   SREE-
NIVASA  RAO: 
SHRl  M.  S.   ABDUL  KHADER: 

Will the Minister of COMMUNICATIONS   
be  pleased  to slate: 

(a) whether the Delhi Telephone Billing 
Enquiry Committee has submitted its re- 
por i: 

(b) if so, what arc its main recommenda-
tions made by the Committee;  and 

(c) what action Government have taken 
thereon? 
&/B(D)l8RSS—6 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(PROF.   SHER   SINGH):   (a)   Yes. 

(b) The major recommendations are listed  
in  the statement. 

(c) The Government received the report on 
May 27, 1974. The various recommendations   
are   under  examination. 

Statement 

Major Recommendations 

1. Meter reading should be photographed so 
as to eliminate phonetical, human and   
alignment  errors. 

2. The changeover to computerisation of 
billing should be effected as early as 
possible. 

B. Department should switch over to 
monthly billing at an early date. 

4. Channel capacity should be increased to 
ensure quick and efficient STD service. 

5. 5-Digit meters should be installed in the 
exchange for all subscribers availing 
STD facility. 

ti Automatic message accounting (AMA) 
should be introduced at an early date. 

7. In i t i a l  barring of STD facility should be 
free of charge. 

8. STD b a i t i n g  facility should be quickly 
extended   and   widely   published. 

9. Automatic device like the venner time 
swi tch should be introduced in all ex-
changes to ensure change-over to con-
cessional pulse rate at the correct time. 

 

10. In every exchange there should be special 
number which should receive calls from 
subscribers whose lines are held up  on  
STD  calls. 

11. A crash programme should be undertaken 
to get every telephone thoroughly 
checked. 

12. To compensate for the wrong numbers a 
subscriber gets, he should be granted 2 
per cent of the gross calls subject  to a 
ceiling of  25  calls per quar- 
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ter in  addition  to  the  250  free    calls 
per  quarter  allowed  at present. 

13. Installation of STD charge indicators 
should   be   expedited. 

14. Following measures should be undertaken   
to  minimise diversion  of  lines: 

 
(a) Street distribution points should be 

redesigned to make them tam-
perproof. 

(b) a group of outdoor staff should be 
responsible for a certain number of 
distribution points, pillars and 
cabinets. 

(c) overhead wires between subscribers 
premises and distribution point 
should be replaced by cable; over-
head wires from distribution point to 
subscribers' premises should be 
dismantled. 

(d) Persons found working on disl i i -
bution points, pillars and cabinets 
without authorisation and identity 
card should be detailed at police 
station   pending  verification. 

(e) Constant watch should be Kept over 
external and internal equipment of 
those categories of subscribers who 
are likely to indulge in malpractices. 

(f) PBX/PABX junction lines should be 
provided with STD charge indicators; 
pending provision of charge 
indicators, meter reading of 
PBX/PABX junction lines should be 
quickly supplied to the subscribers   
whenever   requested. 

(g) Main and intermediate distribution 
•frames inside the exchanges should 
be segregated and access to them 
restricted between 6 p.m. and 8  p.m. 

 

15. Subscriber should be promptly warned 
about spurts noticed in the fortnightly 
readings. 

16. Section 25 of the Indian Telegraph Act, 
1885 should be amended to provide 
deterrent punishment to subscribers and P 
Sc T staff found guilty of diversion of 
lines and other malpractices. 

 
17. A special cell headed by a Deputy General 

Manager should be created to deal with  
excessive   billing  complaints. 

18. Divisional Engineer should be responsible 
for maintaining a fault-free, complaint-
free and efficient service in his division. 
Excessive billing complaints should be 
one of his prime concerns. 

19. No excessive billing complaint should 
take more than two months for its final 
disposal. 

20. New Guidlines for determining tebate 
should  be  adopted. 

21. A special board of appeal should be 
constituted to deal with appeals relating to 
excessive billing. 

22. The entire Delhi Telephones should be 
organised into regions. Each region should 
be headed by an officer of the rank   of   
Dy.  General   Manager. 

23. The strength Ol casual labour should be 
progressively reduced. They should not be 
allowed to work independently inside and 
outside the exchanges. No casual labour 
should be allowed in any circumstances to 
work in .-xebanges between 8  p.m.   and  
7  a.m. 

24. Exchange staff should be rotated every 
two years. 

25. The existing vigilance organisation should 
be re-organised and .strengthened. 

26. The headquarters of Delhi Telephonei 
should have sufficient number of counters 
manned by adequate and properly 11 lined 
staff to deal with all problems of 
subscribers effectively  and promptly. 

27. A trained high ranking public relations 
officer with necessary assistance and 
proper authority should oversee efficient 
functioning of these counters. 

28. Public relations officer should studv the 
problems of subscribers and their reaction 
to the service offered with a vkw   to   
devising   corrective    neasures. 

29. The department should render a heat coil 
removal service for disconnection of 
telephones for short periods on request by 
levying a nominal cnarge of Rs.   5.00. 
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Lock-out  in   the  Indian  Standards  
Institution 

298.   SHRIMATI   PRATIBHA   SINGH: 
SHRIMATI    RATHNABAI    SRE-,    
ENIVASA  RAO: 

SHRl  M.  S.  ABDUL KHADER: 

Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY  be  pleased  to state: 

(a) whether a lock out has recently been 
declared in the Indian Standards Institu 
tion;  and 

(b) it so, what are the reasons there 
for? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY AND AGRICULTURE 
(SHRI C. SUBRAMANIAN!): (a) The terms 
"lock out" applies to industry, arid the I.S.I, 
being only an Institution the question of lock 
out in the Institution does not arise. However, 
the functioning of the I.S.I.'s Headquarters 
Office remained suspended from  17th May  
to 9th June,  1974. 

(b) The Institution's work had been para-
lysed by cessation of work, agitation and 
noisy demonstration by a large section of 
Grades II, III k IV of ISI Employees from 
22nd March to 16th May, 1974 who were 
agitating for enhancement of House Rent 
Allowance from 20 to 25 percent on the 
revised pay scales. A situation had arisen in 
which keeping the Institution open was 
fraught with risk and danger to its property   
and   to  loyal   employees. 

Reorganisation   of   Directorate   General   
of Technical  Development 

299.     SHRIMATI   RATHNABAI   SREE-
NIVASA RAO: 

SHRI M.  S.  ABDUL KHADER: 

Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased  to state: 

(a) whether the Directorate General of 
Technical Development has been reorganised;   
and 

(b) if so, what are (he details of the new set 
up? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY AND AGRICULTURE 
(SHRI  C.   SUBRAMANIAM):   (a)  Yes.  
Sir. 

(b) The salient features of the re-
organisation lay emphasis on technical deve-
lopment functions rather than on regulatory 
functions, in which it was more prominent in 
die past. The major plank of strategy is 
increased communications and rapport with 
industries, associations of industry research 
and developments Organisations, Clumbers of 
Commerce and Industrv etc. on mailers 
relating to increased export generation, import 
substitution, conservation of scarce imported 
materials, technological improvements etc. 

2. Divisions/Directorates concerned with 
energy conservation, technology develop-
ment, policy and plans, material conservation 
and informations system have been formed. 

Talks  on  Jammu   and  Kashmir 
300.     SHRI D.  K.  PATEL: 

SHRI  BABUBHAI M.  CHAINAI: 
SHRIMATI   SUSHILA   

SHANKAR ADIVAREKAR: 
SHRIMATI   SUMITRA   G.    KUL-

KARNI: 
SHRI BHUPESH GUPTA: 
DR.  Z.  A.  AHMAD: 
SHRI  L.   MAHAPATRO: 
SHRI   BHOLA   PRASAD: 
SHRI S. G. SARDESAI: 

Will the Minister of HOME AFFAIRS be 
pleased  to stale: 

(a) whether any talks were held recently 
between the External Affairss Minister and 
Sheikh Abdullah on the question of Jammu 
and   Kashmir;   and 

(b) if  so,   what  are  the  details   in    this 
regard? 

THE MINISTER OF HOME AFFAIRS 
(SHRI     UMASHANKAR     DIKSHIT),    
(a) 
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and (b) In the light of the statements made 
by Sheikh Mohamad Abdullah to the effect 
that he regarded himself committed to the 
act of accession of the State of Jammu and 
Kashmir to India, Government of India, after 
consulting the State Government, agreed that 
Shri G. Parthasarathy and Sheikh Abdullah's 
nominee, Shri Afzal Beg, could meet with a 
view to exchanging ideas. In continuation of 
the discussions held between the two, Shri 
Swaran Singh, Minister of External Affairs, 
met Sheikh Abdullah and had talks with him 
in June, 1974. The discussions are 
continuing. 

Use of .Viuli.ii  Charkha 

SOI.     SHRIMATI    SARASWATI    
PRADHAN: 

SHRI  K.   B.  CHETTRI: 

Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state: 

(a) the amount so far spent on the Ambar 
Charkha   Project;   and 

(b) the number of Ambar Charkhas now 
in use in the country? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI Z. R. ANSARI): (a) An 
amount of Rs. 1,914.19 lakhs was spent on 
the Ambar Charkha Project (including New 
Model Charkha Programmes) upto 31st 
March,   1973. 

(b) 1,58,085 Ambar Charkhas (including 
New Model Charkhas) are in use in the 
country. 

Home  for  aged and  infirm freedom 
fighters 

302.     SHRI T. V. ANANDAN: 

SHRI  A.  N.  MULLA: 

Will the Minister of HOME AFFAIRS be 
pleased to refer to the answer to Starred 
Question No. 467 given in the Rajya Sabha 
on   14th   March,   1974   and   stale: 

(a)   by   when   first  temporary  home  
for the aged, infirm, ailing and physically 
handi- 

capped freedom  fighters is proposed  to be 
set up in Delhi; 

(b) by when accommodation for the pur-
pose is likely to be available; and 

(c) by when applications for admission to 
the home are proposed to be entertained? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI F. 
H. MOHS1N): (a) It has already been decided 
to set up a temporary Home in Delhi for about 
25 aged and infirm freedom fighters who 
Trave lio 6"he to look after. 

(b) and (c) The procedure for admission to 
the temporary Home will be finalised al'ter 
suitable accommodation has been secured and 
other administrative arrangements have been 
completed. 

Suicides   in   the   country 

303. SHRIMATI LEELA DAMODARA 
MENON: Will the Minister of HOME 
AFFAIRS  be  pleased to state: 

(a) the number of suicides committed In 
the    country    during  the last  three years; 
and 

(b) what are the reasons for  the same? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI F.   
H.   MOHSIN):  (a) 

 
•Excluding West Bengal. 

(b) Various socio-economic and 
psychological tensions are the main 
contributory factors to the committing of 
suicides. 

Cauvery   water   issue 

304. SHRI VEERENDRA PATIL: Will the 
Minister of IRRIGATION AND POWER  be  
pleased   to  state: 

(a) whether any efforts Government have 
recently made to settle (he Cauvery Water 
Issue;   and 
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(b) if so, what are the details thereof? 

THE   DEPUTY    MINISTER    IN THE 
MINISTRY      OF      IRRIGATION AND 
POWER   (PROF.    S1DDHESHWAR PRA 
SAD):  (a) Yes, Sir. 

(b) In pursuance of a decision taken in the 
Inter-State meeting held in October, 1973, the 
Additional Secretary, Ministry of Irrigation 
and Power carried out a study on the scope of 
economy in the use of Cauvery waters. The 
Minister of Irrigation and Power held a 
meeting with the Chief Ministers of Karnataka 
and Tamil Nadu and the Minister for Works, 
Kerala at Madras on 27th June, 1974. As 
decided at this meeting, the Additional 
Secretary, Ministry of Irrigation and Power is 
currently holding discussions witfi the 
technical officers of the concerned States. 

The Union Minister of Irrigation and Power 
will hold a meeting with the Chief Ministers 
of the three States soon after the discussions 
at technical level are completed. 

Bridge  over   the  feeder  canal  near  
Pakur in  West  Bengal 

305. SHRI K. B. CHETTRI: 
SHRI N. R. CHOUDHURY: DR. R. K. 
CHAKRABARTI: 

Will the Minister of IRRIGATION AND 
POWER be pleased to state: 

(a) the reasons for delay in completion of 
the bridge over the feeder canal, near Pakur In 
West Bengal; 

(b) by when the work is expected to be 
finished;   and 

(c) what are the obstacles in finishing the 
job and setting up a committee or reappraisal 
of the work? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND POWER 
(PROF. SIDDHESHWAR PRASAD): (a) to 
(c) The main reasons for delay in completion 
ot the Bridge over the Feeder Canal of the 
Farakka Barrage Project near Pakur was due 
to the slow progress of the contractor who 
was entrusted with the execution of this work. 
The main obstacle in 

the way of the contractor was his financial 
difficulties. The matter has been reviewed and 
it has been decided to give him financial 
assistance to enable him to speed up the 
progress of the work. It is now expected that 
the bridge will be completed by the end of 
1974. In view of this it Is not considered 
necessity to set up any Committee. 

Development   of   Space   Science 

306.     DR.  K.  MATHEW  KURIAN: 

SHRI MONORANJAN ROY: 

Will the Minister of SPACE be pleased to 
state: 

(a) the expenditure incurred by Govern-
ment to develop space science during the last 
three years;  year-wise;  and 

(b) what is the latesr development of space 
science? 

THE PRIME MINISTER AND MINISTER 
OF SPACE (SHRIMATI INDIRA 
GANDHI): (a) The expenditure on space 
activities including space science, space 
technology and space applications during the 
last  three  years  is  as  under: 

 
(b) The details of the latest developments in 

respect of space science, space technology 
and space applications are available in the 
Annual Report of the Department of Space for 
1973-74, copies of which are available in 
Parliament Library. 

Deployment of CRP    and    BSF   
Battaliom during  recent  Railway   Strike 

307.   SHRI  NIREN  GHOSH: 
SHRI MONORANJAN ROY: 

Will the Minister of HOME AFFAIRS be  
pleased  to  state: 

(a) the number of battalions of the Central 
Reserve Police and Border Security Force 
that were deployed in each State and 
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railway zone to undertake security duty 
during  the recent  Railway  strike;   and 

(b) the number of times the Central Police 
Forces/B.S.F. resorted to firing, lathi charge 
and tear gas State-wise, railway-zone-wise? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI F. 
H. MOHSIN): (a) A statement showing the 
deployment of B. S. F. and C. R. P. battalions 
State-wise and railway-wise during the recent 
strike by some railway-men  is  attached. 

(b) The B. S. F. and the C. R. P. F. did not 
resort to any firing, lathi-charge or tear-
gassing during the recent strike by some 
railway employees. 

 

Representation on    News    Broadcasting by 
all India Radio on Railway Strike 

S08.   SHRI  NIREN GHOSH: 

SHRI MONORANJAN ROY: Will   the    
Minister  of    INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether it is a fact that Staff Artistes 
Association of All India Radio in a re 
presentation submitted to Government have 
protested against biased and one sided 
news broadcast by the All India Radio on 
the last railway strike; 

(b) if so, what are the details thereof; 
and 

(c) what is Government's reaction thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRl    DHARAM    
BIR 
SINHA): (a) to (c) The Vice-President of 
Staff Artistes' Union sent a cyclostyled letter 
to the Minister of Information and Broad-
casting. It is not known whether he was 
authorised to send this letter or whether it was 
sent in his individual capacity. Facts are  
being verified. 

Development of backward areas in Darjeel-
ing District in West Bengal 

309.   DR.  R. K. CHAKRABARTI: 
SHRIMATI      SARASWATI      PRA-
DHAN: SHRI  N.   P.   CHAUDHARI: 
DR.  V.  A.  SEYID  MUHAMMAD: 

Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state: 

(a) whether it is a fact that the hill dis 
trict of Darjeeling in West Bengal has not 
yet been declared as industrially backward; 
and 

(b) if so, what are the reasons there 
for? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI Z. R. ANSARI): (a) The entire 
District of Darjeeling in West Bengal has been 
declared  as industrially backward 
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and industrial units located there are eligible 
for concessional finance from financial 
institutions. 

(b)   The   question   does   not  arise. 

Allocation for Durgapur Projects 

310.   SHRIMATI      SARASWATI      
PRADHAN: 

SHRI  N.   P.   CHAUDHARI: 

Will the Minister of PLANNING be 
pleased to state: 

(a) whether it is a fact that the Central 
Government have refused to sanction money 
for the sixth powei plant at Durgapur Pro 
jects  Limited;   and 

(b) if so, what are the reasons there 
for? 

THE MINISTER OR STATE IN THE 
MINISTRY OF PLANNING (SHRI MOHAN 
DHARIA): (a) and (b) The State Government 
desire to instal a Sixth Power Plant at 
Durgapur Project Ltd. In view of the 
constraints on State Plan resources the West 
Bengal Government have been requested to 
firmly tie up the project for financing with the 
financing institutions. 

Setting up of  Electronic  Complexes 

311. SHRIMATI SUSHILA SHANKAR 
ADIVAREKAR: Will the Minister of 
ELECTRONICS be pleased to state: 

(a) whether there is any proposal under 
Government's consideration for setting up 
more electronic industrial complexes on the 
pattern of the one set up at Santa Cruz; 
Bombay. 

(b) if so, what is the number of such 
complexes proposed to be set up with their   
location;   and 

(c) what would be their production 
capacity? 

THE PRIME MINISTER AND MINISTER 
OF ELECTRONICS ( SHRIMATI INDIRA 
GANDHI): (a) to (c) There is no proposal at 
present under consideration of Government to 
set up an export processing zone exclusively 
for electronics on ihe pattern of the Santa 
Bruz Zone. However, Gov- 

ernment are actively considering setting up a 
multi-product Export Processing Zone near 
Calcutta, which would also include electronic 
items. Ihe projected exports from this zone are 
likely to be around Rs. 50 crores per annum 
by the end of the Filth  Five Year  Plan. 

Increase   in   Prices  of   Publications 

312. SHRIMATI SUSHILA SHANKAR 
ADIVAREKAR: Will the Minister of IN 
FORMATION AND BROADCASTING    be 
pleased to state: 

(a) whether it is a fact that due to shortage 
of newsprint several newspapers have 
curtailed their publications and have also 
increased the prices of their publications; 

(b) what is the percentage of increase in 
prices allowed by Government to different 
newspapers along with dates during the last 
one year? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRl DHARAM BIR 
SINHA): (a) and (b) Newspaper publishers 
have reduced the pages and increased the 
prices of newspapers to balance consumption 
and availability of newsprint as well as to 
augment their revenues to meet the additional 
expenditure involved in the cost of 
production. Government hope, however, that 
while increasing the price per copy the 
publishers would also keep in view the 
interests of the readers. 

Power Cut in various States 

313. SHRIMATI SUSHILA SHANKAR 
ADIVAREKAR: Will the Minister of IRRI 
GATION AND POWER be pleased to state: 

(a) whether it is a fact that power supply to 
industry in the country has been further cut 
this year; 

(b) if so, what are the reasons therefor; and 

(c) the present percentage of power which 
is required for the industries and the   
percentage   which   is   at   present   being 
lupplied  to   them? 

THE DEPUTY MINISTER IN THE 
MINISTRY    OF      IRRIGATION      AND 
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POWER (PRO!. SIDDHESHWAR PRA-
SAD): (a) and (b) Power supply position 
in a number of States has become move 
difficult this year owing to demand in-
creasing at a taster pace than availability 
of power and this has resulted in reduction 
of power supply to certain categories of 
industries. 

(d) The industrial loads account for 
about 65 per cent of the total electrical 
energy sold. The restrictions on power 
supply to industries in different States is 
given below: 

NORTHERN   REGION 

Haryana— 

60 per cent cut on general industries. 
Defence installations, Defence and Export-
Oriented industries, Cement and Tyre in-
dustries, Rice and Sugar mills, cotton gin-
ning factories, Pesticides, Vanaspati gliee 
manufacturing concerns, ice factories/cold 
storages and essential services like P&T, 
A.I.R. and Railway installations aie ex-
empted from power cuts. 

Punjab— 

(i) 40 per cent cut on industrial consu-
mers. 

(ii) 35 per cent cut on industries located  
at  focal  points. 

(iii) 50 per cent cut on industries locat-
ed  at  border. 

(iv) Complete relaxation of power cut 
for export oriented industries, exporting 50 
per cent to 75 per cent of their output: 50 
per cent relaxation lor industries exporting 
20 per cent to 50 per cent of their output 
no relaxation for industries exporting less 
than 20 per cent of their output. 

Uttar  Pradesh— 

(i) Non continuous industries in District 
Headquarters and specified towns are al-
lowed supply for one shift during night 
from 21.00 hours to 6.00 hours for 5 days 
a week. Textile mills and power looms are 
allowed   to  run  one  additional  shift. 

(ii) Continuous process industries arc 
required to observe a block closure of 10 
days in a month or to reduce the demand 
by 50 

per   cent.   Vanaspati   manufacturing    units 
are exempted. 

Delhi— 

(i) No neon sign, window lighting or 
decorative   lighting   permitted. 

(ii) No illumination allowed for marriage 
purposes without the permission of Delhi 
Administration. 

(iii) No new connections to be sanctioned 
without the permission of Delhi Admi-
nistration excepting for the following pur-
poses: 

(a) All loads which had been sanctioned 
by DESU/NDMC prior to 28th 
March, 1974 except in cases where 
load is required for Central   air-
conditioning. 

(b) Lighting  and  fan. 
(c) Domestic power upto a maximum d£ 

2 kU. 
(d) Commercial establishments upto 2 

k\V and in addition, power required 
for running lifts and pumping   and   
lifting  of   water. 

 
(e) Hospital Educational Institutions and 

other similar Government In-titulions 
merits of individual cases. 

(f) Lifting  and   pumping  of   water  ia 
urban  areas  and   for  sewage   pur-
poses  on    merits    of    individual 
cases. 

(iv) 10 per cent cut on consumption in H. 
T. industries and industries whose load is  
above  50  k\V. 

Chandigarh— 
30   per  cent   cut   on   industries. 

WESTERN     REGION 

Maharashtra— 
(i) Staggering   of   holidays. 
(i) 10 per cent cut on demand of essential 

loads, 20 per cent cut on demand of con-
tinuous process and cotton textile industries. 
25 pa cent cut on demand of other industries. 

-Goa— 

60  per  cent  power  cut. 
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SOUTHERN   REGION 

Andhra   Pradesh— 
(i) 25 per cent cm on maximum demand and 

25 per cent tut on energy consumption on 
priority industries i.e. industries having a 
critical role in the national economy like 
defence oriented, public sector projects, 
power equipment plants, coal, ship building, 
mining, cement and textile industries, 
irrigation and power projects, f'erro alloys etc. 

(ii) 30 per cent cut on maximum demand 
and 25 per cent cut on energy consumption on 
food products industries except roller and 
flour mills. 

(iii) 30 per cent cut on demand and 25 per 
cent cut on energy on industries having short 
working seasons (except sugar and Khandsari 
sugar factories). 

(iv) 30 per cent cut on demand and 25 per 
cent cut on energy on continuous process 
industries other than those included in (i) 
above. 

(v) 3-5 per cent cut on demand and 25 per 
cent cut on energy on other HT industries. 

(vi) 25 per cent cut on energy on LT in-
dustries. 

Karnataka— 

60 per cent cut on H.T. consumers except   
essential  consumers   from   24-6-74. 

Tamil Nadu— 
60 per cent cut on HT industries, LT in-

dustries consuming more than 200 units/ 
month, continuous process industries, 
seasonal industries, commercial establish-
ments receiving power supply at low tension 
beyond  150 units per month and cinemas. 

EASTERN   REGION 

Bihar-Restrictions   imposed   during  peak   
hours when  availability falls    short    of    
requirement. 

West Bengal— 
Power cut varying between 20MW and 

124 MW by load shedding and between 6 
MW and 55 MW by request to HT 
industrial consumers depending on 
availability of bulk power supply from the 
DVC and WBSEB. 

West Bengal State Electricity Board area— 
(i) 15 per cent cut on maximum demand 

and holiday staggering. 
(ii) Load shedding is resorted to when 

availability falls short of requirement. 

DVC area-Restrictions depending on    power    
availability. 

NORTH-EASTERN   REGION 

Assam— 

Peak load restrictions are in force on in-
dustries between 6.00 A.M. and 12.00 Noon 
except continuous process industries in Loner 
Assam and peak load restrictions in Upper 
Assam. There are also restrictions in giving 
new connections. As a result of shut-ling 
down of Umiaru Power House-11, additional 
peak load restrictions have been imposed with 
immediate effect in Lower Assam. The 
position is currently under review. 

N armada   Water  Dispute 

314. SHRl MULKA GOVINDA REDDY: 
Will the Minister of IRRIGATION AND 
POWER be pleased to state: 

(a) what is the latest position tegarding the 
Narmada Water Dispute; and 

(b) what steps Government have taken or 
propose to take for settlement of the dispute 
and by when it is likely to be resolved? 

THE MINISTER OF IRRIGATION AND 
POWER (SHRI E. C. PANT)': (a) and (b) The 
Narmada Water Dispute has been referred to 
Tribunal in 1969. In 1972, the concerned 
States entered into an agreement and requested 
the Prime Minister to give aa award on two of 
the issues in dispute. However, in accordance 
with the agreement reached between the four 
Party States on the 12th July, 1974 the 
decision on the dispute, including the two 
issues earlier referred to the Prime Minister, 
would be given by the Tribunal. The 
agreement also provides that the parties would 
approach die Tribunal to detelete/ modify a 
number of issues on which they       have      
reached       agreement       and 
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tiie Government of Rajasthan and Madhya 
Pradesh would withdraw from the Supreme 
Court their appeals arising out of decisions 
given by the Tribunal on certain preliminary 
issues. 

Import of technical know-how 

315. SHRIMATI MAIMOONA SULTAN: 
SHRIMATI SAVITA BEHEN: 

Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state: 

(a) whether the policy for allowing import 
of technical know-how has lately been  
reviewed; 

(b) if so, what are the details thereof; and 
(c) whether a list of 113 joint ventures has 

been published by Government and if so, the 
details of these joint ventures and how far this 
list is in accord with the revised policy of 
Government in regard to import of foreign 
know-how? 

THE MINISTER OF INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND TECH-
NOLOGY AND AGRICULTURE (SHRI C. 
SUBRAMANIAM): (a) to (c) Government's 
policy in respect of Foreign Collaborations 
continues to be selective. Collaboration is 
permitted only in fields of high priority and in 
areas where the import of foreign technology 
is considered net "ssary. In other areas, import 
of technology is considered on merits if 
substantial exports are guaranteed over a 
period of 5 to 10 years and there are 
reasonable prospects for such exports. In 
accordance with this policy. 113 collaboration 
proposals were approved during the 1st 
quarter of 1974, 19 out of these proposals also 
involve capital participation. A statement of 
these cases giving the name of Indian party, 
the name of the foreign collaborator, item of 
manufacture and whether the collaboration 
also involves foreign capital participation is 
available  in  the  Parliament  Library. 

Disputes on State Riparian Rights 

316. SHRI MAQSOOD ALI KHAN: Will 
the Minister o'f IRRIGATION AND POWER 
be pleased to state: 

 
(a) which of the disputes regarding Riparian 

right of the States have been settled by the 
Central Government or by the Tribunals 
during the last three years; 

(b) what is the number of disputes still 
pending settlement; and 

(c) what is the expenditure so far incur 
red on that account? 

THE MINISTER OF IRRIGATION AND 
POWER (SHRI K. C. PANT): (a) The Kri-
shna Water Disputes Tribunal has given its 
decisions in December, 1973 on the Krishna 
water dispute. The Tribunal has yet to give 
clarification/explanations on the references 
made to by the Central and State Govern-
ments. Disputes regarding the Riparian rights 
of the States in respect of the Sone, Betwa and 
Urmil rivers were resolved by the Central  
Govt. 

(b) Disputes relating to the Narmada and 
Godavari waters are pending before the Tri-
bunals. Those relating to the Ravi-Beas, 
Cauvery and the Yamuna are under con-
sideration of  the Government. 

(c) An expenditure of about Rs. 44.17 lakhs 
has so far been incurred on the Tribunals set 
up to resolve the disputes relating to the 
Krishna, Godavari and Narmada waters. 

Availability of industrial raw material 

317. SHRIMATI    LEELA    
DAMODARA 

MENON: 

SHRl HARSH DEO MALVIYA: 

Will the Minister of INDUSTRIAL DEV-
ELOPMENT AND SCIENCE AND TECH-
NOLOGY be pleased to state: 

(a) whether the policy of industrial raw 
material is helping uneven growth of Indus-
tries in different parts of the country; 

(b) whether it is also a fact that industries 
particularly chemical, pharmaceutical and 
electrical are not developing in the eastern 
region; and 

(c) if so,  what are  the  reasons  therefor? 

THE MINISTER OF INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND TECH-
NOLOGY AND AGRICULTURE (SHRI C. 
SUBRAMANIAM): (a) Government's policy 
in regard to industrial raw materials is, by and 
large, intended to meet the requireme«fc 
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of industrial units in different parts of the 
countr)  on an equitable basis, 

(b) and (c) The past pattern of develop-
ment of industries in the Eastern region has 
been governed by a number of historical 
and other factors. Various steps are being 
taken by the Central and the State 
Governments to promote and diversify the 
structure of industries in the Eastern region. 

Death of Harijans in Surendranagar 
District of Gujarat 

M8. SHRI LOKANATH MISRA': Will 
the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether it is a fact that two Harijans 
have been murdered and injury caused to 
others in the Surendranagar district, Gujarat 
by the caste Hindus of the same village on 
June 22, 1974; 

(b) if so, what are the details thereof and 
what steps Government have taken to ap-
prehend the culprits; and 

(c) whether Government have taken any 
action against the police personnel for 
dereliction of duties to take timely action in  
the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND IN 
THE DEPARTMENT OF PERSONNEL 
(SHRI RAM NIWAS MIRDHA): (a) to (o) 
According to information received from the 
Government of Gujarat, on May 28, 1974, 
members of the Kanbi Patel community of 
the village Ranmalpur in Surendranagar dis-
trict prevented the Harijans from drawing 
water from the common well and caused da-
mage to the earthen pots of the Harijans. On 
a complaint lodged at Halvad Police Station, 
a case u/s 426/506 I.P.C. and Sections 7 and 
10 of the Untouchability (Offences) Act was 
registered by the police. Proceedings u/s 107 
Cr. P. C. were initiated and interim bonds 
were taken by the Executive Magistrate 
from seven persons belonging to tire Kanbi 
community. Two armed Constables were 
posted in the village and the beat duty Head 
Constable was also instructed to maintain 
vigilance. 

On the evening of June 22, 1974, the 
women folk belonging to the two communi-
ties quineUed over  the drawing of water 

from the common well. The two Constables 
posted on duty intervened and managed to 
separate tire quarrelling parties. Later on, 
however, men of the Kanbi Patel community 
armed with Dharias, Lathis, spades and other 
agricultural implements came to the spot 
overpowered the two policemen and forcibly 
entered the houses of Harijans and assaulted 
them. Two Harijans died in the incident and 
six others including somt women sustained 
injuries. The Police registered a case against 
122 persons. All the accused persons have 
been arresTed. The investigation of the case is 
nearing completion. 

According to the State Government, there 
was no dereliction of duty on the part of the 
two police constables posted in the village. 

Distribution   of   Power   Among   the 
Hydro-Electric Power Stations and 

Thermal Stations 

319.  SHRI  R.   K.  MISHRA: 

SHRI  N.   R.  CHOUDHURY: SHRI 
HARSH DEO MALAVIYA: 

Will the Minister of IRRIGATION AND 
POWER be pleased to state how much of 
power, generated during the Fourth Five Year 
Plan, was distributed to the various hydro-
electric powei stations and the thermal 
stations? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND POWER 
(PROF. SIDDHESHWAR PRASAD): The 
total electric power generated during the 
Fourth Five Year Plan was 299528.48 million 
units. This was made up of 132053 million 
units generated in the various hydro-electric 
power station and 159003 generated in the 
various thermal power stations. The balance 
was generated in other types of stations such 
as atomic or diesel power plants. 

Foreign Shares in Indian Telephone 
Industries Ltd.,  Bangalore 

320. SHRIMATI MARGARET ALVA: 
SHRl N. P. CHAUDHARI: Will the Minister 
of COMMUNICATION'S be pleased to refer 
to the reply to unstarred Question 1031  given 
in  the Rajya Sabha on the 8th 
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March, 1973 and state: 
(a) whether Government have taken up 

with the International Telephone and Tele-
graph Corporation o£ U.S.A. the issue of its 
relinquishing the shares in the Indian Tele-
phone  Industries   Ltd.,   Bangalore;   and 

(b) if so, what are the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATION'S 
(PROF. SHER SlNGH): (a) Yes. 

(b) The matter is still under Government's 
consideration. 

Central Assistance for Kalinadi Project 

321. SHRI VEERENDRA PATIL: Will the 
Minister of PLANNING be pleased to state 
whether the Central Government have assured 
the Karnataka Government for financial 
assistance outside the State plan for  the  
Kalinadi   project  in   that  State? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI MOHAN 
DHARIA): To help the Government of 
Karnatika in acclerating the work on the 
Kalinadi project, the Central Government had 
agreed, as a purely temporary arrangement, to 
allocate outside the State Plan assistance for 
Phase I of this project for the last 2 years of 
the Fourth Plan period. Accordingly, a Central 
assistance of Rs. 25.27 crores was released to 
the State Government during  1972-73  and   
1973-74. 

As regards the Fifth Plan, the outlays on this 
project will be met from State Plan resources. 

Misuse of Imported Raw     Material by In-
dustrial Units in Organised sector 

332.   SHRI     GURMUKH     SINGH   
MUSAFIR: 

SHRI J. S. TILAK; 
SHRI A. G. KULKARNI; 
SHRI KRISHAN KANT: 
SHRI KALI MUKHERJEE: 

Will the Minister o£ INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state: 

(a) whether it is a fart that many industries 
in organised sector are using scare imported   
raw   material   the   end   product   o! 

which is being utilised for captive production 
and denied to the small scale sector or is  sold   
at     exorbitant  prices;   and 

(b) whether Government have prepared any 
scheme to rationalise the allocations of these 
raw materials to the small scale sector? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI Z. R. ANSARI): (a) Though in 
ilie case of imported raw materials no such 
instances have come to the notice of 
Government, in the case of indigenous scarce 
materials there are instances where small scale 
units are finding it difficult to get certain items 
at reasonable prices from large scale 
manufacturers. 

(b) Ministry of Petroleum and Chemicals 
and the Minister of Industrial Development 
are seized of the matter. 

Foreign Collaborations 

323. SHRIMATI NA1MOONA SULTAN: 
Will the Minister of INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state: 

(a) whether it is a fact that foreign col-
laborations in respect of those ventures where 
know-how is available indigenously, such as 
ready made garments, storage batteries, 
poultry breeding, low cost radios, sports 
goods, filter paper, have been permit-ed in the 
first two quarters of the current year; 

(b) if so, what are the reasons for permitting 
such collaborations; and 

(c) what is the estimated amount of foreign 
exchange to be incurred annually on import of 
such know-how as a result of these col-
laborations? 

THE MINISTER OF INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND TECH-
NOLOGY AND AGRICULTURE (SHRI C. 
SUBRAMANIAM): (a) and (b) Foreign col-
laboration is permitted only in fields of high 
priority and in areas where the import of 
foreign technology is considered necessary. In 
other areas, import of technology are con-
sidered on merits if substantial exports are 
guaranteed over a period of 5 to 10 years 
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and there are reasonable prospects tor such 
exports. 

In accordance with this policy .some forei-
gn collaboration proposals were approved 
during the 1st Quarter of 1974 in the fields of 
ready made garments, storage batteries, 
poultry breeding, low cost radios, sports 
goods and filter paper. 

Collaborations in the held of ready made 
garments, low cost radios and filter paper were 
approved as the proposals involved substantial 
exports commitments. In the case of sports 
goods, royalty to the collaborator is payable 
on exports only no other payment are 
involved. The main reasons for allowing 
foreign collaboration for the manufacture of 
storage batteries is to import new technology 
resulting in the saving in the use of scarce raw 
materials; besides a small exports obligation 
was also stipulated. In the case of poultry 
breeding, collaboration was considered 
necessary so as to meet the requirements of 
high quality chicks in the country which are 
being imported at present. The collaboration 
envisages import of pure line chicks which 
can be subsequently reproduced within the 
country without  any  further  importation. 

(c) After the grant of approval of foreign 
collaboration, a project goes through a number 
of stages before the project matei iali-ses and 
the production commences. The remittances 
to the collaborator depend upon the progress 
of implementation of the project and the 
actual production during the period of 
collaboration. It is, therefore, not possible to 
indicate the likely annual outgo of foreign 
exchange as a result of these collaborations at  
this stage. 

Telephone Services in  Delhi 

324.   SHRI SAWAI SINGH  SISODIA: 
SHRl       MAHENDRA       

BAHADUR SINGH: 
SHRIMATI       LAKHMI       

KUMARI CHUNDAWAT: 
SHRI S. A.  KHAJA MOHIDEEN: 

Will the Minister of COMMUNICATION  
be pleased  to state: 

(a) whether it is a fact that the entire 
telephone network in Delhi has been over- 

loaded resulting in deterioration In its 
working, acute congestion and wear and tear  
of   the  equipment;   and 

(b) if so, what steps Government have taken 
to improve the telephone services in the 
Capital? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(PROF. SHER SINCH): (a) and (b) Delhi 
Telephone system has 1.14,000 connections 
and a waiting list of over 1,00,000. Due to the 
heavy demand the calling rate is high. This 
puts extra strain on the equipment causing 
excessive wear and tear. However, the 
functioning of the system is by  and  large 
satisfactory. 

Improvement of the system is in hand on a 
continuing basis. A special drive has been 
initiated for improving the performance of the 
internal exchange equipment and the external 
cables, lines and subscribers installations o'f 
the system. A programme for the up gradation 
of the crossbar exchange is under progress and 
about 50% to 60% of the upgradation work 
has been completed. Considerable 
improvement in the quality of the service is 
expected after the  completion  of  the  
upgradation  work. 

Additional equipment Is being installed to 
handle the high traffic and worn out 
equipment is being replaced. During the Fifth 
Five-Year Plan. 77.000 lines are proposed to 
be added  to tire system. 

STATEMENT BY MINISTER 
CORRECTING REPLY GIVEN TO 
UNSTARRED QUESTION NO. 608 

ANSWERED ON 7TII MARCH, 1974 

Manufacture   of   Calcined   Petroleum   Coke 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI M. B. RANA): Sir, in reply to 
unstarred question No. 608 answered in Rajya 
Sabha on 7-3-1974, regarding manufacture of 
Calcined Petroleum Coke, a complete list of 
companies registered for manufacture of 
calcined petroleum coke was not given 
inadvertently. The same is corrected  to road  
as follows: 
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PAPERS LAID ON  THE TABLE 

Notification* under tbe Industries 
(Development and Regulation) Act,  1951 

THE MINISTER OF INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND 
TECHNOLOGY AND AGRICULTURE 
(SHRI C. 9UBRAMANIAM): Sir, I beg to 
lay on the Table, under subsection (4) of 
section SO of the Industries (Development 
and Regulation) Act, 1951, a copy each (in 
English and Hindi) of the following 
Notifications of the  Ministry   of   
Industrial  Development:— 

(i) Notification     G.S.R.     No.      270(E) 
IDRA/M/1/74/8,   dated   the   14th   June, 
1974, publishing the Regulation and Licen-
sing    of    Industrial    Undertakings     (First 
Amendment)   Rules,   1974. 

(ii) Notification G.S.R. No. 284(E)/ 
IDRA/30/1/74, dated the 25th June, 1974, 
publishing the Regulation and Licensing 
of Industrial Undertakings (Third  
Amendment)  Rules,   1974. 

[Placed in Library. See No. LT-8015/ 
74 for (i) and (ii).] 

I. The Indian Forest Service 
(Probationers Final Examination) 

Amendment Regula 
tions,  1974. 

II. Notification under the ail-
IndiaServices 

Act,  1951. 
III. Cabinet Secretariat (Department of 
Personnel and Administrative Reforms) 

Notification. 

THE  MINISTER  OF STATE  IN    THE 
MINISTRY  OF  HOME    AFFAIRS     
AND   | 

IN THE DEPARTMENT OF PERSON NEL 
(SHRI RAM NIWAS MIRDHA): Sir, I  beg  
to lay  on  the Table:  — 

I. A copy (in Hindi) of the Cabinet Sec 
retariat (Department of Personnel and 
Administrative Reforms) Notification 
G.S.R. No. 451, dated the 1st March, 
1974, publishing the Indian Forest Ser 
vice (Probationers Final Examination) 
Amendment Regulations, 1974, under 
sub-section (2) of section 3 of All India 
Services Act, 1951. [Placed in library. 
See No. LT-8016/74.] 

II. A copy each (in English and Hindi) 
of the following Notifications of the 
Cabinet Secretariat (Department of Per 
sonnel and Administrative Refomis), un 
der sub-section (2) of section 3 of the 
All India Services Act,  1951:  — 

(i) Notification G.S.R. No. 185(E), 
dated the 24th April, 1974, publishing the 
Indian Administrative Service (Fixation 
of Cadre Strength) Fifth Amendment 
Regulations,  1974. 

(ii) Notification G.S.R. No. 186(E), 
dated the 24th April, 1974, publishing the 
Indian Administrative Service (Pav) Fifth 
Amendment Rules, 1974. 

(iii) Notification G.S.R. No. 470 dated the 
2nd May,I974, publishing the Indian 
Administrative Service (Probation) Amend-
ment  Rules,   1974. 
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(iv) Notification C.S.R. No. 471, dated 
the 2nd May, 1974, publishing the Indian 
Police Service (Probation) Amendment   
Rules,   1974. 

(v) Notification G.S.R. No. 472, dated 
the 2nd May, 1974, publishing the Indian 
Forest Service (Probation) Amendment 
Rules, 1974. 

(vi) Notification G.S.R. No. 524, dated 
the 23rd May, 1974, publishing the Indian 
Administrative Service (Cadre) 
Amendment Rules,  1974. 

(vii) Notification G.S.R. No. 544, dated 
the 23rd May, 1974, publishing the Indian 
Police Service (Cadre) Amendment  
Rules,  1974. 

(viii) Notification G.S.R. No. 547, dated 
the 28th May, 1974, publishing the Indian 
Administrative Service (Fixation of Cadre 
Strength) Fifth Amendment  Regulations,   
1974. 

(ix) Notification G.S.R. No. 660, dated 
the 15th June, 1974, publishing the Indian 
Forest Service (Probation) Amendment 
Rules,  1974. 

(x) Notification G.S.R. No. 686, dated 
the 15th June, 1974, publishing the Indian 
Police Service (Probation) Amendment   
Rules,   1974. 

(xi) Notification G.S.R. No. 685. dated 
the 15th June 1974, publishing the Indian 
Administrative Service (Probation)  
Amendment  Rules,   1974. 

(xii) Notification G.S.R. No. 273(E). dated 
the 17th June, 1974, publishing the Indian 
Forest Service (Fixation of Cadre 
Strength) Fifth Amendment Regulations,   
1974. 

(xiii) Notification G.S.R. No. 275(k) dated 
the 18th June, 1974, publishing the Indian 
Police Service (Fixation of Cadre 
Strength) Third Amendment Regulations,   
1974. 

(xiv) Notification G.S.R. No. 662, dated 
the 18th June, 1974, publishing the Indian 
Police Service (Pay) Third Amendment  
Rules,   1974. 

(xv) Notification G.S.R. No. 663, dated  
the   18th  June,   1974,   publishing 

the Indian Administrative Service 
(Fixation of Cadre Strength) Eighth 
Amendment Regulations,  1974. 

(xvi) Notification G.S.R. No. 664, 
dated the 18th June, 1974, publishing the 
Indian Administrative Service (Pay) 
Seventh Amendment Rules, 1974. 

(xvii) Notification G.S.R. No. 665, 
dated the 18{h June, 1974, publishing 
the Indian Police Service (Pay) Fourth 
Amendment   Regulations,   1974. 

(xviii) Notification G.S.R. No. 666, 
dated the 18th June, 1974, publishing the 
Indian Police Service (Pay) Fourth 
Amendment   Rules,   1974. 

(xix) Notification G.S.R. No. 279(E), 
dated the 21st June, 1974, publishing the 
All India Services Joint (Cadre) 
Amendment Rules,  1974. 

(xx) Notification G.S.R. No. 687, 
dated the 21st June, 1974, publishing the 
All India Services (Death-cum-Re-
tirement Benefits) Second Amendment 
Rules,   1974. 

(xxi) Notification G.S.R. No. 724, 
dated the 1st July, 1974, publishing the 
Indian Administrative Service (Fixation 
of Cadre Strength) Seventh Amendment   
Regulations,   1974. 

(xxii) Notification G.S.R. No. 725, 
dated the 1st July, 1974, publishing the 
Indian Administrative Service (Pay) 
Sixth Amendment Rules,  1974. 

(xxiii) Notification G.S.R. No. 500(E), 
dated the 5th July, 1974, publishing the 
Indian Forest Service (Fixation of Cadre 
Strength) Sixth Amendment Re-
gulations,   1974. 

[Placed in Library. See No. LT-80I6/ 74  
for (i)  to (xxiii).] 

(xxiv) Notification G.S.R. No. 
301(E). dated the 6th July, 1974, 
publishing the Indian Administrative 
Service (Recruitment) Amendment  
Rules,  1974. 

(xxv) Notification G.S.R. No. 802(E), 
dated the 6th July, 1974, publishing the 
Indian Forest Service (Recruitment) 
Amendment   Rules,    1974. 

fxxvi) Notification G.S.R. No. 
303(E), dated   the  6th   July,   1974,     
publishing 



 

the Indian Police Service (Recruitment) 
Amendment  Rules,   1974. 

(xxvii) Notification G.S.R. No. 304 
(E), dated the 6th July, 1974, publishing 
the Indian Police Service (Cadre) 
Amendment   Rules,   1974. 

(xxviii) Notification G.S.R. No. 305 
(E), dated the 6th July, 1974, publishing 
the Indian Forest Service (Cadre) 
Amendment   Rules,   1974. 
[Placed in Library. See No. LT-8029/ 74 
for (xxiv)   to  (xxviii).] 

III. A copy (in English and Hindi) of the 
Cabinet Secretariat (Department of 
Personnel and Administrative Reforms) 
Notification G.S.R. No. 548, dated the 28th 
May, 1974, publishing a Corrigendum to 
Government Notification G.S.R. No. 1183 
dated the 3rd November, 1973. [placed in 
Library. See No. LT-8016/74.] 

The Delhi Sikh Gurdwara Management 
Commiltce (Registration of Electors) 

Amendment  Rules,   1974. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI F. 
H. MOHSIN): Sir, 1 beg to lay on the Table 
under sub-section (4) of .section 39 of the 
Delhi Sikh Gurdwaras Act, 1971, a copy (in 
English and Hindi) of ihe Ministry of Home 
Affairs Notification G.S.R. No. 582, dated the 
1st June, 1974, publishing the Delhi Sikh 
Gurdawara Management Committee 
(Registration of Elector';) Amendment Rules, 
1974. [Placed in Library. See No.   LT-
8017/74.] 

Notification  under  the   Indian     
Telegraph Act,   1885 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI JAGANNATH PAHADIA): Sir, I beg 
to lay on the Table, under sub-seciinn (5) of 
section 7 of the Indian Felegraph Act, 1885, a 
copy each (in English and Hindi) of the 
following Notifications of the  Ministry  of  
Communications:— 

(i) Notification   G.S.R.   No.   462,   
dated 

the 4th  May,  1974, publishing the Indian 
Telegraph   (Second   Amendment)      
Rules, 
1974. 

(ii) Notification G.S.R. No. 191, dated 
the 7th May, 1974, publishing the Indian 
Wireless Telegraphy (Commercial Radio 
Operators Certificate of Proficiency and 
Licence lo Operate Wireless Telegraphy) 
Amendment Rules, 1974. 

(iii) Notification G.S.R. No . 237(E), 
dated the 13th May, 1974, publishing the 
Indian Telegraph (Fourth Amendment) 
Rules,  1974. 

(iv) Notification G.S.R. No. 238(E), 
dated the 13th May, 1974, publishing the 
Indian Telegraph (Third Amendment) 
Rules,  1974. 

(v) Notification G.S.R. No. 239(E), dated 
the 13th May, 1974, publishing the Indian 
Telegraph (Fifth Amendment)   Rules,   
1974. 

[Placed in Library. See No. LT-8019/ 74 
for (i)  to  (v).] 

Import Policy (1974-75) for Newsprint 

THE DEPUTY MINISTER IN IHE 
MINISTRY OF INFORMATION AND 
BROADCASTING  (SHRI DHARAM     BIR 
SINHA): Sir, I beg to lay on the Table a copy 
(in English and Hindi) of the Public Notice 
No. 79-ITO(PN)/74, dated the 7th June, 1974, 
containing Import Policy for Newsprint for 
the year 1974-75. [Placed in Library.   See   
No.   LT-8020/74.] 

CALLING ATTENTION TO A MATTER 
OF URGENT  PUBLIC  IMPORTANCE 

Reported inordinate delay in the repair of 
Chamhal Bridge on Delhi-Bombay national  
highway. 

SHRI SHYAM LAI. GUPTA (Bihar): Sir, I 
call the attention of the Minister of Shipping 
and Transport to the reported inordinate delay 
in the repair of the Chambal Bridge near 
Dholpuv, disrupting traffic on the Delhi-
Bombay National Highway, for ihe last 16 
months and seriously affectin<» the economy 
of the region. 

THE DEPUTV MINISTER IN THE 
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI PRANAB MUKHERJEE): Sir,   
the  bridge  across Chambal  viver" near 
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Dholpur on N.H. 3 is a submersible bridge. 
This bridge is 2434 ft. long and was cons-
tructed by M/s. Gammons India Ltd. under 
the supervision of the Central Public Works 
Department. The work was commenced on 
1.3-1955 and completed on 31-12-1959. It 
was, however, opened to t ra f f i c  on 15-3-
1960. The maintenance of the bridge was 
transferred to the Rajasthan Public Works 
Department with effect from 1st May, 1962. 

Upto 1972, the bridge was submerged on i 
luce occasions. The depth of submergence 
over the decking was 6 ft. in September, 
1961, 4.5 ft. in August, 1969 and 5.33 ft. in 
July,  1971. 

On the afternoon of 24th February, 1973, 
pier No 17 of this bridge settled by about 2 
ft. and also tilted towards upstream by about 
8". As a result of this the reinforced concrete 
arches of the spans adjacent to this pier 
developed cracks and the roadway over this 
pier upto about 50 ft. length OTI either side 
also was ilepressed. The bridge was 
immediately closed to all Ira flic. 

On the night between 2nd and 3rd April, 
1973, at about 2.30 A.M. the four spans 
from abutment pier No. 16 to abutment pier 
No. 20, which were 143 ft. each, fell down  
in the river. 

When some damage to this bridge was 
noticed all traffic on the bridge was closed 
with effect from 24th February, 1973. The 
traffic was diverted to alternative routes and 
instructions were issued to the concerned 
Slate Governments that the road users should 
be allowed all reasonable facilities for 
passing over the alternative routes. 

Steps have also been taken to get (he 
completion of Chambal bridge near Etawah 
on Gwalior-Iihind-Etawah Road expedited 
through the Government of Uttar Pradesh. 
This bridge is now expected to be completed 
by the end of September,  1974. 

In order to facilitate traffic across the river 
at the bridge site an army ferry service was 
commissioned on 27-3-73 for transporting 
vehicles and passengers. The army ferry 
service was discontinued with effect 

L/B(D)18RSS—7 

from 3-5-73 after a temporary pontoon bridge 
had been erected at site. The Pontoon bridge 
caters to the needs of light vehicles during the 
dry season. In addition a ferry service is being 
run with the help of 7 nos. marboats and 3 
Nos. R.P.I,, barges and this service is 
available throughout the year except when the 
river is in high floods. With the arrangements 
mentioned above about 570 light vehicles like 
cars, jeeps etc. and 300 loaded trucks can be 
transported per day. As per the figures of 
traffic census received from Rajasthan Public 
Works Department about 200 light vehicles 
and about 250 loaded trucks on an average 
cross the river Chambal pear the bridge sile 
daily. Further efforts are being made to 
augment the ferry service. It may be 
mentioned that nothing is being charged front 
the users for the above mentioned facilities. 

A Committee was appointed on 8-5-73 to 
enquire into the damage to the bridge and 
allied aspects. Its report received on 31-5-74 
is under consideration. Simultaneously action 
is under way for inviting tenders for different 
alternatives for restoring permanent means of 
bridge communication across the river, on 
receipt ctt which final decision would be taken 
expeditiously, and the construction would be 
taken in hand, thereafter. 

SHRI SHYAMLAL GUPTA: Sir, I would 
like to know from the hon. Minister the cost oi 
the bridge on the Chambal. What were the 
findings of the Committee appointed by the 
Government to enquire into the causes for the 
collapse of the bridge? The Report was 
received in May 1974 and we are sleeping for 
the last three months on such an important 
matter. Why has something not been 
finalised? I want to know whether the 
responsibility for the lapse has been fixed and 
if not why. What was the expenditure 
involved in the repair of the bridge and has the 
delay in the implementation of the Report 
resulted in any increase in the expenditure 
originally estimated by the Committee and if 
so to what extent? What are the reasons for 
not carrying out the repairs immediately? The 
bridge was out of order for the last 16 months. 
The Report has taken one year and now 
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[Shri Shyaralal Gupta] the implementation 
of the Report or the decisions on the Report 
may take 16 months more. Meanwhile it is 
reported in the papers that travellers on the 
Bombay-Delhi National Highway continue to 
face hardships. They have to ferry their 
vehicles and goods across the Chambal river 
and sometimes they have to wait for 24 
hours. Three barges and 7 boats have been 
pressed into service. The ferry service is 
provided free of cost but the transport 
operators have increased their rates on this 
route considerably on the ground that the 
ferry involves much delay and labour. 

SHRI PRANAB MUKHERJEE: A number 
of questions have been asked by the hon. 
Member. So far as the causes, for the failure 
of pier No. 17 are concerned, if you permit 
me, I shall quote a few lines from the report 
of the expert committee which consisted of 
technical people. I am quoting: 
"Post-failure      sub-soil      investigations 
have   revealed   that   the   bedrock   in   the 
river is overlaid by a cap rock consisting of 
clay matrix conglomerate, overlying a layer  
of  lime-matrix     conglomorate     of varying 
thickness.  The clay matrix conglomorate  
layer   is   not  considered   a safe foundation  
strata." That  is  the  principal  reason,  so    
far    as the failure of pier No. 17 is 
concerned. Regarding  the   time   taken   for  
completion  of the   work  of   the  Committee,   
in   the  very nature of  the work  the 
committee bad  to investigate  it in detail.  In 
fact,  it was not possible for the committee to 
complete the work before   the   time  which   
they  actually took.   So   far   as  repair   and   
reconstruction are   concerned,   various      
recommendations have been made by the 
committee. Firstly, they have suggested some 
alternative proposal  for retaining  the existing 
bridge    and they  have suggested some    
alternative    arrangements  for  the  
construction  of a  new bridge.  All   these  are  
to  be considered  in details in the light of 
experience. As a result,   in   the  last  part  df  
my  statement  I have  said   that   
arrangements are     already being made  to 
call  for  tenders.   Who  will actually   
implement   the   suggestions   made by  the  
technical  committee    what  is   their 
capability    and    what   is     their     
technical 

know-how, these have to be looked into. After 
that a decision will be taken. Regarding 
temporary arrangements for trailic, sufficient 
arrangements have already been made. The 
present capacity of the ferry service and the 
pontoon bridge, taken together, is 750 light 
vehicles per day and 250 loaded trucks per 
day. Naturally in a place like that, which is a 
dacoit-infested area, there cannot be any 
arrangements for transportation during night. 
Whatever arrangement has been made for 
transportation by means of the ferry and the 
pontoon bridge during the dry season it is 
being done during day lime. The hon. Member 
has enquired what would be the expenditure 
for a new construction and for repainting it. 
As per the report of the committee, if we are 
to reconstruct the existing bridge, the 
expenditure will be between Rs. 1.5 and Rs. 2 
crores. If we are to construct a new bridge, it 
will be of the order of between Rs. 5 and Rs. 0 
crores. 

SHRI SHYAMLAL GUPTA: Who is res-
ponsible for the mishap? 

SHRI PRANAB MUKHERJEE: It is very 
difficult to fix responsibility on any individual 
because so many decisions were taken at 
various levels. As I have already mentioned, 
the committee's report is under consideration 
and when the final examination of the report is 
over it may be possible  to  indicate  it. 

SHRI LOKANATH MISRA (Orissa): The 
answer is not satisfactory, though it may have 
satisfied the hon. Deputy Minister and the 
Minister-in-charge, after seeing the report of 
the enquiry committee. One point arises out of 
the reply given by the hon. Deputy Minister. 
He said that the rock on which pier No. 17 was 
erected did not provide a sound foundation for 
the pier. Simultaneously he says that 
responsibility cannot be fixed on anybody 
because so many decisions were taken at so 
many points. There can only be one point 
where the decision could have been taken, as 
to whether this particular soil was providing a 
sound foundation for the pier or not. It could 
not have been taken throughout the length and 
breadth of India. Who took the decision? It 
could have been the Chief Engineer, it could 
have been the expert to whom they 
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had referred it, it could have been the 
architect or it could have been somebody 
else. That is No. 1. I will ask one or two 
questions more. If the final decision was 
taken without sufficient expertise, then the 
non-expert, who had ordered the final de-
cision, should be taken to task. That is point 
No. 1 which definitely arises out of the reply 
given by the hon. Deputy Minister. 

Now, Sir, there is another point. The 
Deputy Minister said that they have called for 
lenders for both the contingencies. They have 
asked 'lor tenders for the rebuilding of the 
entire bridge newly and they have also asked 
for tenders for repairs. Unless a decision is 
taken as to whether they are going to repair it 
or whether they are going to build the whole 
bridge anew, how can they take a decision in 
regard to the tenders also? That would also 
cause delay in the matter. They must also 
make up their minds as to what they are 
going to do, because the amount of 
expenditure has already been probably 
indicated by the Inquiry Committee, in the 
first case it has been Rs. 1£ crores to Rs. 2 
crores and in the second case, it has been Rs. 
6 crores. The final decision now lies with the 
Minister whether he can provide the amount 
for the first contingency or whether he can 
even Bnd Rs. 6 crores for a new bridge. So, 
that decision has to be indicated to the House 
before he finally ask for the tenders. Or else, 
it would involve more of papers, more of file 
work and ultimately more of delay. 
Therefore, I would request the hon. Minister 
kindly to indicate to us what is going to be his 
decision. Or else, piling up of papers 'from all 
kinds of contractors for this and that would 
only further  delay  the matter. 

THE MINISTER OF SHIPPING AND 
TRANSPORT (SHRI KAMLAPATI TRI-
PATHI): The hon. Member wants to know 
who is responsible for that. The whole Re-
port is under consideration, and we shall find 
out who is responsible for that, as soon as the 
Report is considered. Anyhow ..  .  . 

 

MR. DEPUTY CHAIRMAN: May be, but  
no comment. 

SHRI KAMLAPATI TRIPATHI. The next 
question was about the repair or the new  
construction. 

SHRI LOKANATH MISRA: You must 
take a decision before asking for all kinds of  
tenders.  Otherwise,  diere will be delay. 

SHRI     KAMLAPATI    TRIPATHI:    As 
my colleague has said in his statement, 
tenders have been called and as scon as they 
are received, they will be technically 
examined and then a final decision will be 
taken by the Government whether thev should 
go in for new construction or the old bridge 
can be repaired. 

SHRI   LOKANATH   MISRA:   How     
are 

you going to take a decision after you receive 
the tenders? You must finally make up your 
mind. The point is this. The tenderers will not 
indicate or dictate lo the Government as to 
which one is more convenient  or  suitable. 

SHRI   KAMLAPATI  TRIPATHI:   I  can 
understand your difficulty—how the tender is 
going to solve that problem. But there are so 
many technical points as reported by the 
Committee. These things should be done if the 
repair is to be done; this thing should be done 
if new construction is to be made. All these 
things are before the experts here in the 
Ministry. Tenders have been invited so that we 
may see whether we have got the equipment. 
If we can repair the bridge, it will be all right 
because it will cost Rs. 2J crores only. If we 
go to construct a new bridge, it will cost about 
Rs. 6 crores. Now, we have to see whether 
there is equipment and technical knowledge 
and know-how, everything, in a way that the 
bridge may be repaired. If it is not possible, 
then, of course we shall go in for a new 
construction of  the bridge. 

SHRI VEERENDRA PATIL (Karnataka): 
On a point of order. The hon. Minister was 
just now pleased  to say  that tenders have 
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[Shri   Veerendra  Patil] 
already been invited. The question before the 
Government is whether to repair the bridge or 
construct a new bridge. I would like to know 
whether they have invited the tenders for 
repairing it or for a new bridge. 

SHRI LOKANATH MISRA: Or for both. 
SHRI KAMLAPATI TRIPATHI: Where is  

the  point of  order  in  it? 

MR. DEPUTY CHAIRMAN: There is no 
point of order. 

SHRI VEERENDRA PATIL:    I   was   in 
charge of the Public Works Department for 10 
years. Before we invite tenders, first we mate up 
our minds, we take a decision, whether we have 
to construct a bridge or repair it. Then only we 
invite tenders. 

The hon. Minister has said that he has invited 
tenders. But so far as repairing or consl meting a 
new bridge is concerned, they have not yet taken 
a decision. This is really   a   very   strange   
answers. 
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SHRI NIREN  GHOSH  (West Bengal):  I would 
like to know the name o£ the Company which 
constructed this bridge and how many bridges 
that particular Company has built in India, 
because it is strange that the bridge was 
commissioned in 1962 and fires broke out within  
a decade.   It means  that Company  is  a  
thoroughly    inefficient    and technically  
incompetent company.  It Is  in ihe nature of 
things that whatever that Company  will  build,  it 
will crash.   My second question  is  this:   One  
fire  occurred.  When one fire occurred and one 
pier was affected, why did not the Government 
expeditiously take  steps  to see  that something 
more of that nature would not occur? Why did not 
the   Government  foresee   that   some   more 
spans might falldown? It is a    big    bridge with 
twenty spans or piers. When one pier was 
affected, it was the natural duty of the Ministry or 
the officers responsible to see to it that nothing 
more of that kind happened in future. It is also 
strange that all the piers were affected and the 
entire bridge became non-negotiable. Then my 
next question is what this committee has been 
appointed for.  Is it an expert committee which  
took one year to go into this thing and make its 
recommendations? What is the cost that the 
Government   spent   on   the   functioning   of 
this expert committee? What is    the    total 
amount spent so far on this committee and how 
many persons does this committee consist of? 
Then,  you said  about  the cost of free ferry 
service. What is the cost you have borne during  
these sixteen months on  the free ferry  service?  
If  constructing   a    new bridge  requires Rs.  6 
crores,   and you had already spent something 
like Rs. 2 crores or more, then it will only expose 
you, because when you can construct a new 
bridge with Rs. 6 crores, there is no meaning in 
spending    Rs.     2    crores    or    more    on    
the free     ferry     sevice.     And    there     is     
no meaning     in     appointing     a     committee 
like     this    and    spending    money    on    it 
indefinitely.  Hathiji went    out and    imme-
diately he bacame the chairman of the com-
mittee. This sort of practice is always taking 
place.    Somebody   retires    from  somewhere 
and he is immediately appointed somewhere 
else.   This   is   the   practice  of  the  Govern-
ment.  Then, he has given some figures in quick 
succession  that I could    not   follow, about 
traffic flow. Has the goods traffic been affected 
or does the normal flow continue 



 

with your arrangement? If not, what is the 
extent of loss of traffic flow or what is the 
increase in the cost of the goods that have 
been supplied? You must take all these 
things into consideration when taking a 
decision. If the total thing comes to several 
aores of rupees or Rs. 10 to Rs. 15 crores, 
uliy were you waiting so long? You ought lo 
have judged previously that if so much is the 
cost, so much is the expenditure, so much is 
the loss, to the national economy, then, why 
not spend Rs; 6 crores straightway and build 
a new bridge. And would )ou sec to it that 
this particular Company is never given any 
contract to build bridges? These are the 
specific questions to which I would   like  
specific  answers. 

SHRI PRANAB MUKHERJEE: So far as 
the company which constructed the bridge is 
concerned, it was constructed by iammons 
India and they were under the direction and 
supervision of the CPWD of the Govern-
ment of India. So far as the company's con-
struction reputation is concerned, it is known 
to the country . . . 

SHRI NIREN GHOSH: Which is the 
company? 

SHRI PRANAB MUKHERJEE: 
Gammons India. 

SHRI NIREN GHOSH:  It is   a    foreign 
firm. To which country it belongs? 

SHRI PRANAB MUKHERJEE: That 1 
do not know. You wanted to know tin-name 
of the company. I have given it. Because of 
their reputation, they have been entrusted 
with the second Hooghly bridge also in 
collaboration with certain other companies. 
They have constructed some world reputed 
bridges. Shri Niren Ghosh raised seme 
technical questions also. He wanted to know 
the reasons why the bridge was not protected 
by taking adequate steps when the first 
damage took place. If he is interested to 
know the technical reasons why it could not 
be protected even when the first crack was 
noticed on 24th February and ultimately 
when the 4 spans fell between 2nd and 3rd 
April, I can explain the technical reasons 
which the Committee has submitted in their 
report. 

Regarding  the  composition  of the  Com-
mittee, it was headed by Shri S. N. Sinha, 

who was the Director-General o£ Roads at 
that time and most o£ the Government offi-
cers in the Committee were with outstanding 
engineering qualifications and capabilities. 
To set up the committee and to prepare their 
report and to conduct on-the-spot studies, 
how much money was spent I do not know. 
For that I want a separate notice . . . 

SHRI NIREN GHOSH: I object to it. For 
a calling attention, you should come 
prepared. Why should he require a scpaiate 
notice? 

SHRI  PRANAB    MUKHERJEE:    If    
he 

wants, I can submit it to the Member. But I 
want a separate notice for that. 

SHRI NIREN GHOSH: You can come 
tomorrow and inform the House. 

SHRI PRANAB MUKHERJEE: So far as 
the traffic question is concerned, I have 
already mentioned that the capabilities have 
been created for transporting loaded trucks 
and light vehicles through the ferry system 
and the pontoon bridge which has not been 
fully used. It has been reported that the 
traffic census indicate that about 200 light 
vehicles and 250 loaded trucks are trans-
ported on the bridge site per day. We have 
also created facilities for transporting 750 
light vehicles. Some additional 
arrangements are made. Two lugs from 
Farrakka are transported and one barge from 
Chunar is al-ready on the way. Taking all 
these in view, it will be possible to meet the 
traffic on the bridge site. 

Shri Ghosh has also asked what imme-
diate steps are being taken to reconstruct the 
bridge. I would like to say that it is not easy 
to construct a bridge particularly on a river 
like Chambal. So many details have to be 
gone into and many studies are lo be made. 
Naturally it will take some lime. But in 
order to meet the inconvenience to traffic, 
all these temporary arrangements are made 
and I can assure the hon. Member that 
unnecessarily time will not be wasted and 
Government will arrive at adecision as soon 
as the technicalities are completed with the 
tenderers. 

A cuestion  has  been  raised  why  we  are 
I  givinf  :_'_'ders before making up our mind. 
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[Shri Pranab Mukherjee] 
That point has been clarified by my senior 
Minister. It has been suggested by the Technical 
Committee that theoretically it is possible to 
reconstruct the bridge, but we do not know 
whether the implementing agencies are fully 
equipped to implement this theoretical 
proposition, That is why consultations with the 
reputed firms are necessary and before that we 
cannot take the decision whether it will be 
reconstructed or a new bridge will be 
constructed. 

SHRI NIREN GHOSH: Sir, lie has not 
replied to my question whether the Government 
will give the job to this firm still. 

MR. DEPUTY CHAIRMAN: It las been 
answered.  He has answered  that question. 

SHRI NIREN GHOSH: What is the answer? 

MR. DEPUTY CHAIRMAN: I have 
understood from his reply that it is going to be 
so. 

SHRI NIREN GHOSH: What did he answer? 

MR. DEPUTY CHAIRMAN: He has already 
said that the Government has given further 
contracts to this Company to construct a portion 
of the Hooghly Bridge. Yes, Mr. Sakhlecha. 
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STATEMENT BY MINISTER 
EXPLAINING CIRCUMSTANCES 

WHICH NECESSITATED 
PROMULGATION OF I HE PRESS 

COUNCIL (AMENDMENT) 
ORDINANCE,  1974 

THE MINISTER OF INFORMATION 
AND BROADCASTING (SHRI I. K. 
GUJRAL)1: Sir, I beg to lay on the Table a 
statement (in English and Hindi) explain- 

ing the circumstances which necessitated 
immediate legislation by the Press Council 
(Amendment)  Ordinance,   1974   .   .   . 

{Interruptions) 

SHRI NIREN GHOSH (West Bengal): 
My point is this. As far as I know, there is a 
Press Council or a Select Committee or 
sonic-thing like that set up to go into it. The 
Select Committee has still not finished its 
labours, I suppose. If this is the position, in 
the pendency of the Select Committee, still 
on the very subject you promulgate an 
Ordinance. I think this is not fair. 1 would  
like to have this point clarified. 

SHRI BHUPESH GUPTA (West Bengal): 
I want to say that this is a technical mis-lake 
by Mr. Ghosh. A committee has been 
appointed by the Government to advise the 
Government as to what should be the 
machinery for the selection of the Chairman 
of the Press Council and other members. 
And I am a member of that Committee. The 
Committee has not yet concluded its work. I 
would like to point out in this connection 
that even in such matters Ordinances occur. 
First of all, I would like to say that I think a 
lot of time is being wasted about that 
committee, I do not know why . . . 

MR. DEPUTY CHAIRMAN: All these 
points can be discussed when we are 
discussing the Ordinance. 

SHRI BHUPESH GUPTA: Why should an 
Ordinance become necessary? I am not 
supporting this Ordinance approach. There-
fore, I am saying this. This Ordinance could 
have been avoided by a proper legislative 
action. Sir, there seems to be a feeling 
amongst some people that somehow or other   
a   kind   of   status   quo   has  to be 
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[Shri  Bhupesh  Gupta] 
maintained in the Press Council, to the detri-
ment o£ working journalists. This is the main 
thing, and that is why there is delay. I would 
ask. Mr. Gujral to bring immediately 
legislative measures to do away with this 
Oidinance which he has laid on the Table o£ 
the House, so that machinery could be created 
for the appointment of the Chairman and 
other members of the Council to give 
predominance to the bona fide work of 
journalists rather than attempting  to weaken  
their position. 

MR. DEPUTY CHAIRMAN: Uuder Rule 
66 he has laid it. 

REFERENCE TO ALLEGED LEAKAGE 
ABOUT PRESENTATION OF SUP-

PLEMENTARY BUDGET 

SHRI BABUBHAI M. CHINAI (Maha-
rashtra): With your permission I want to draw 
your attention to the 9th o'f this month when 
Ordinances for dividend were announced but 
a leakage had taken place. 1 had brought it to 
the notice of the hon. Finance Minister, and 
subsequently I had given the names, 
including one name of a VIP. The hon. 
Finance Minister was kind enough to say that 
he would enquire into it and let us know . . . 

(Interruptions) 

On top of that, when the session opened we 
were told that another    Supplementary Budget 
is going to come on the 31st July. I have no 
objection to a Supplementary Budget.   The   
Government  can   bring   as   many budgets as 
they want. But is it really necessary   for   the   
Government   to   give  8   days' notice     to     
profiteers,   hoarders,   blackmar-keteers,  etc.,  
by saying that  they are going to bring a 
Supplementary on the 31st July? Along with 
that they have also said that they will not allow 
anybody  to    take    out of a godown or mill 
more than 50 per cent of the goods. Now, this 
has alerted everybody who has been there in 
the list and who has paid excise duty on the 
item. And what is happening today is no tooth-
paste is available, no  oil  is   available    no  
cloth   is  available. Every  essential  ai ricle has 
gone out of the shops   in   every   part  of  the  
country.   Supplementary  Budgets  were  
presented  to  this  I 

Parliament by the then Finance Minister, Mr. 
Krishnamachari. He never informed us eight 
or ten days beforehand. There was never a 
nation-wide leakage of this kind. The only 
information that was given on the day of the 
presentation of the Budget was that the 
honourable Finance Minister would make an 
important announcement at 5 o'clock, and 
nothing more. Why has this tradition been 
broken and notice of eight or ten days given? 
Is it for manipulating, hoarding, 
blackmarketing and all such antisocial 
things? I hope the Government will clear this 
issue and see that they do not make such 
mistakes in future, mistakes of nationwide 
leakage. A nation-wide leakage has taken 
place, maybe, unknowingly. I do not say it 
has been done intentionally. But the thing 
happened. I hope the Government will take a 
lesson out of this. 

SHRI T. V. ANANDAN (Tamil Nadu): 
Government  is not sincere  in  its plans. 

SHRI BHUPESH GUPTA (West Bengal): 
Now Government runs with notice to capi-
talists. 

REFERENCE  TO ACTIVITIES OF  
MIZO KEBELS   FROM  ACROSS  THE  

BORDER 

 

"The rebels have succeeded in re-
establishing rapport with the villagers in 
the interior and are busy collecting rations 
and  recruiting young  boys  and girls." 
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"The MNF influence seems to extend 
right into the heart of Aijal, the capital of 
Mizoram or practically all the eleven daily 
newspapers and a host of weeklies 
published from the capital including the 
Ruling Congress mouth-piece published 
MNF appeals and open letters soliciting 
public support for the rebel cause." 

"The situation has not only not improved 
but is rather progressing towards 
deterioration and in the circumstances I 
think we will be compelled to review our 
policy." 

"As a result, not only seedlings have 
withered away and sowing operations have 
been delayed, but a large labour force 
usually employed in farming has been 
rendered jobless." 
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REFERENCE TO APPOINTMENT OF 
GOVERNMENT DIRECTORS ON THE 
BOARD OF NATIONAL RAYON COR-

PORATION 

SHRl BHUPESH GUPTA (West bengal): 
During the last session, you will remember. 
Sir, 1 warned the House that the Government 
was contemplating not to renominate the two 
Government Directors whose term was going 
to expire on 30th June, 1974, on the Board of 
Directors of the National Rayon Corporation.   
Since   then,   Sir,   the  Govern- 

ment has not renominated. That is to say, the 
Government representation has lapsed. Now it 
is quite clear that the Government decided to 
deliver the National Rayon Corporation to the 
Kapadia Brothers despite the very grave 
apprehensions expressed in this House and the 
other House and also despite the fact that it 
had been under the supervision of two 
Government Directors in the past with the 
result not so had. I am rising here again to 
demand that the Government should 
reconsider its policy of appeasing the 
Kapadias for a variety of Tea-sons. Sir, I have 
information that at least three Ministers of the 
Government of India. I repeat, at least three 
Ministers of the Government of India are 
directly backing     the     Kapadias.     Due    
to    their 

individual collective intervention 1   
P.M. the   Government   had     taken     the 

decision flouting everything else to 
the contrary that Government Directors should 
not be there any more on (IK: Board of the 
National Rayon Corporation. Sir, what is 
happening now is simply disturbing. I should 
only like to point out that the Kapadia 
brothers, the two Kapadia brothers, will have 
the right to nominate four. That makes six out 
of 13 Directors. Then, Sir, they have now, in 
the absence of the Government Directors and 
so on, put up another 3 gentlemen who will 
contest the elections. Government is not 
intervening and in the present situation they 
are likely to be elected. One of them is F. G. 
Rattansingh, Vice-President of the Federation 
of Food and Grain Dealers Association who 
indulged in Bombay in a lot of blackmarket 
business by selling wheat at Rs. 180 per 
quintal or so as against the fixed price. This is 
well-known in Bombay. Anybody should 
know it. We have been informed by our Party 
and others of the trade union movement that it 
is so. This Mr. Rattansingh had once run away 
for financial reasons and his family had to put 
an advertisement in the newspapers requesting 
him, dear brother, dear father, dear son, 
to come back. This appeared in the missing 
column in the newspapers. It was done. This 
is on record. You can consult anybody. This is 
how one of the Kapadia candidates for 
elections is getting elected. He has defaulted 
in the repayment of interest on his 
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loans. He wears two caps: one black and one 
white. He wears the white cap when he 
approaches Congressmen and he wears the 
black cap when he goes to the black market. 

The second candidate Kapadias have put 
up is R. D. Shah of the Cotton Market. He 
became once the Cotton Adviser in ihe 
Textile Commissioner. But, some people in 
Delhi wanted to make him the Chairman of 
the Corporation, the Textile Corporation. 
This did not materialise because certain 
shady things were brought to the notice of 
the Government and the proposal was drop-
ed. His antecedents are colourable, shady 
and corrupt and this is well-known to the 
Government and still Government is allow-
ing Mr. Kapadia to put up this man on the 
Rs. 26 crore project, the National Rayon 
Corporation. 

MR. DEPUTY CHAIRMAN: Mr. Bhu-
pesli Gupta, please close now. 

SHRI BHUPESH GUPTA: Let me finish. 
(Interruptions) I know Kapadias, Everybody 
knows Kapadias. Eight to nine thousand 
bales of cloth are accumulated in the 
Kohinoor  mills. 

Sir, in the last five years another, third, 
Director Kapadias are getting elected. He is 
not even an Indian national. His name is Dr. 
Rossi, an Italian, who represents the interests 
of the foreign collaborators on a Board of 
three or four companies within our country. 
Incidentally, he was brought to this country 
by Kanti Desai, son of the last year's Finance 
Minister of this country. 

MR. DEPUTY CHAIRMAN: Please 
finish now. 

SHRI BHUPESH GUPTA: Let me finish. 
These are very relevant informations. 

MR. DEPUTY CHAIRMAN: Yes, but 
there is the time factor. 

(Interruptions) 

SHRI BHUPESH GUPTA: Please do not 
disturb. The fourth one is a solicitor of the 
Kapadias. Therefore, on the Board of 
Directors, Kapadias will have clean ten out 
of 13. One will be from the Unit Trust of 
India. Therefore, Sir, they have decided to 
deliver this Corporation to them. 

All I say is that this has been done due to 
certain political connection. In the other 
House Government denied that and slated thai 
this has not been done because of any political 
connections. Sir, we know it for a fact. 
Everybody knows it in Delhi. If he is 
honourable, he should own up the [ruth. The 
Kapadias are digging in public and amongst 
the business houses and political circles. They 
have heavily financed the Congress Party and 
to the Congress fund and they are saying it. I 
am not saying it. They are sa j ing it Sir, I 
know it lor a fact. They are revealing it lo 
everybody. They were telling it last year. This 
is what 1 pointed out last year when Mr. 
Dikshit was sitting here. Mr. Dikshit knows 
that the Kapadias are saying this. He is a 
knowledgable person. Mr. Dikshit knows 
everything. Therefore, Sir. I have asked 
Parliament to be seized of this matter. Are we 
to just watch when a 26 crore vital project of 
the nation is delivered on a silver platter (Time 
bell rings) to the corrupt Kapadias who are 
polluting public life, indulging in corruption 
and malpractices all along the line and even 
introducing foreigners to sit on the Board of 
Directors? Therefore, I demand that the 
Government should reconsider this matter. 
Inhere, two members of the Cabinet are sitting 
before me—Mr. Malaviya and Mr. Swaran 
Singh. I request them to lake up this matter 
again, go into this matter and ask your 
Government who is protecting the Kapadias. It 
is a public scandal. Sir, I hope the company 
will be saved from the hands of these people. 

SHRI RAJNARAIN (Uttar Pradesh): Point 
of order. 

SHRI BHUPESH GUPTA: Why are you 
disturbing me? I never disturb you. 
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SHRI   BHUPESH   GUPTA:   This is  Mr. 
Rajnaran's polities. 

SHRI RABI RAY (Orissa): That is true 
politics. 

(Interruptions) 

SHRI BHUPESH GUPTA: I have said three 
Ministers have heen named. Since two are 
sitting here I mentioned them. The Prime 
Minister was there I should have mentioned 
her also. Surely this matter should be taken to 
the Prime Minister and ultimate responsibility, 
undoubtedly, is hers in this matter and I hope 
she will intervene in order to prevent this kind 
of surrender to the Kapadias in a surprising 
manner. 

STATEMENT BY SHRI RAJNARAIN IN 
RELATION TO HIS SUSPENSION 

FROM THE HOUSE ON 24TH JULY, 
1974 

 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI OM MEHTA)': It has no 
relevance. 
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MR. DEPUTY CHAIRMAN: If you go 

into that I can say that we have followed the 
correct procedure in passing the motion. 

MR.   DEPUTY  CHAIRMAN:   As  far   as 
scratches are concerned I think you will not 
create in future any such incidents which 
would necessitate such steps. 

SHRI BHUPESH GUPTA (West Bengal): 
There is a saying in Bengali of Rabindra-nath 
Tagore and I am reminded of it. 
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SHRl BHUPESH GUPTA: 1 suggest in 

order to avoid such things in future we have a 
high-power crane in the House which can lift 
human  beings and put  them out. 

SHRI OM MEHTA: It is a suggestion lot 
action. 

THE  PRESS  COUNCIL    
(AMENDMENT) BILL, 1974 

THE MINISTER OF INFORMATION 
AND BROADCASTING (SHRI I. K. 
GUJRAL): Sir, I beg to move for leave to 
introduce a Bill further to amend the Press 
Council Act, 1965. 

The question was put and the motion was 
adopted. 

SHRl   I.   K.   GUJRAL:   Sir,   I   
introduce the Bill. 

STATEMENT BV MINISTER EXPLAIN-
ING CIRCUMSTANCES WHICH 

NECESSITATED PROMULGATION OF 
THE INDIAN IRON AND STEEL 
COMPANY (TAKING OVER OF 
MANAGEMENT) AMENDMENT   

ORDINANCE,   1974 

THE MINISTER OF STEEL AND MINES 
(SHRI K. D. MALAVIYA): Sir, I beg to lay 
on the Table a statement (in English and 
Hindi)' explaining the circumstances which 
necessitated immediate legislation by the 
Indian Iron and Steel Company (Taking Over 
of Management) Amendment Ordinance, 
1974. 

THE INDIAN  IRON AND STEEL COM-
PANY (TAKING  OVER  OF  MAN-

AGEMENT) (AMENDMENT) BILL, 1974 

THE MINISTER OF STEEL AND MINES 
(SHRI K. D. MALAVIYA)': Sir, I beg to 
move for leave to introduce a Bill to amend 
the Indian Iron and Steel Company (Taking 
Over of Management) Act,  1972. 

The question was put and the motion was 
adopted. 

SHRl K. D. MALAVIYA: Sir, I intro-iluiv   
the   Bill. 

MR. DEPUTY CHAIRMAN: The House 
stands adjourned till 2.15 P.M. 

The House then adjourned for 
lunch at sixteen minutes past one of   
the  clock. 

The House reassembled after lunch at 
seventeen minutes past two of the clock, Mr.  
Deputy Chairman  in  the Chair. 

MOTION     Re FOURTEENTH   
REPORT OF      THE      

COMMISSIONER      FOR LINGUISTIC    
MINORITIES    FOR 1971-72—contd. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI F. 
H. MOHSIN): I am thankful to the Members 
who have spoken on the Report of the 
Commissioner for Linguistic Minorities and 
touched many aspects of the problem. They 
were, by and large, correct in staring that the 
grievances of the linguistic minorities are still 
persisting. I would like to point out the 
constitutional provisions regarding the 
safeguards provided to the linguistic 
minorities. The relevant article  is  article  
WOA.  It  reads  like  this: 

"It shall be the endeavour of every State 
and. of every local authority within the State 
to provide adequate facilities for instruction 
in the motherton-gue at the primary stage of 
education to children belonging to linguistic 
minority groups; and the President may 
issue such directions to any State as he 
considers necessary or proper for securing 
the provision of such facilities." 

This speaks ctfily of providing adequate 
facilities for instruction in the mother-tongue 
at the primary stage of education. Then, Sir, 
the constitutional provision requires the State 
Governments to provide education in the 
mother-tongue of only primary education. 
There are no constitutional provisions as 
regards the secondary education or higher 
education. But those points were discussed at 
the Chief Ministers' Conference   held   in   
1961.   Some   decisions 
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were reached. The Commissioner for 
Linguistic Minorities is pressing the State 
Governments to accept and implement those 
decisions about primary education. So the 
Commissioner for Liguistic Minorities and the 
Central Government have a limited scope in 
pressing the State Governments about the 
implementation of the constitutional 
requirement because it is.confined to the   
primary   stage   level   of   education. 

Sir, in this regard I might sny that the right 
of having instruction through the mother 
tongue at the primary stage of education to the 
children belonging to the linguistic minority 
groups has : been accepted by almost all the 
States and the Union territories and the 
formula of ten in each class and forty in the 
whole school has been accepted by most of the 
States and it is being implemented also 
including, of course, the Urdu language. But 
the difficulty is of certain languages, only, 
prominent among them being Mani-puri 
language in Assam, as Mr. N. R. Choudhury 
pointed out, Saurashtri in Tamil Nadu, 
Santhall in West Bengal and some tribal 
languages in Assam, Bihar, Madhya Pradesh, 
Manipur and Tripura. There have been 
difficulties in providing primary education in 
the medium of the mother tongue in respect of 
these languages. 

Sir, we have to appreciate the real diffi-
culties faced by the State Government in this 
connection. Many of the languages, as the 
Members may be aware, have no scripts; they 
are only dialects, and evidently there cannot 
be books also. There may be teachers to teach 
them but, of course, that can be only the 
dialect. Of course, attempts are being made to 
adopt one script or the other. Sir, when the 
languages are not developed it is very difficult 
also to get text books in those dialects or the 
so-called languages. The difficulty of getting 
teachers also is there. So all these difficulties 
are there. They are real difficulties which we 
appreciate. But I do hope that they will be 
able to get over these difficulties. Attempts 
are being made. I am (old, in Assam attempt 
is being made to provide tribal languages in 
certain'areas: I hope in course of time tribal 
dialects will 
/B( D)lS»SS-8 

adopt one script or the other and the State 
Governments will be able to provide them 
with text books and teachers and schools  
also. 

This also involves some finances. They 
have to open up some more schools. But in 
the interest of education of the tribal areas I 
do expect that the State Governments would 
never mind spending more to see that the 
tribal people are also educated   in   their  own  
mother   tongue. 

As I have already told Members, Sir, there 
are no constitutional provisions for providing 
facilities for instruction in the mother tongue 
in the secondary stage. However, Sir, in the 
Chief Minister's Conference held in 1961 it 
was agreed that arrangements should be made 
for instruction in the mother tongue where 
there is a minimum strength of 60 pupils in the 
last four classes of the higher secondary stage 
and 15 pupils in each such class, provided for 
the firiit four years a strength of 15 pupils in 
each class is forthcoming. All the State 
Governments, with the exception of a few 
States like Haryana, Jammu and Kashmir and 
U.P., have accepted the formula of 15 and 60 
and have issued orders for implementing the 
same. In Haryana the medium of instruction in 
the government management schools is Hindi 
only. The State Government have permitted 
the use of Punjabi as the medium of 
instruction in those private recognised schools 
which existed before the reorganisation of tire 
State took place. In Jammu and Kashmir, 
English is the sole medium of instruction. 
However, Social Studies is being learnt 
through the medium of Urdu, Hindi and 
Punjabi. The Government of Madhya Pradesh 
have not so far issued any orders regarding the 
fixation of pupil strength ratio. They felt that 
such a stipulation was not necessary. In 
Punjab, Punjabi has been made the sole 
medium of instruction in all Government 
schools. Private schools have been permitted 
to continue the Hindi medium. Here I would 
like to point out that I am unable to understand 
the contention of the Punjab Government in 
saying that there are no linguistic minorities in 
that State and all are Punjabi 
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[Shri E. H. Mohsin] speaking. I have got 
figures with me to show that there are quite a 
large number of Hindi-speaking people also 
in Punjab. In Punjab, the Hindi-speaking 
population, according to the 1971 Census, is 
27,05,931 and the Urdu-speaking population, 
29,000. And there are so many other small 
populations of oilier languages. So there is a 
considerably large population of Hindi-
speaking people. As Mr. Ranbir Singh 
pointed out, in Fazilka and Abohar there are 
quite a large number of Hindi-speaking 
people. So, the Census figures are there and 
Punjab cannot deny the fact that there are 
linguistic minorities in Punjab. The 
Constitution provides that education shall 
have to be provided, and tire State should 
make every effort to provide education, 
primary education, in their mother tongue. I 
hope that the Punjab Government will realise 
it at least ndw and provide facilities for 
education in the mother tongue. Even here I 
uould like to say that the decision of the 
Chief Ministers who met in 1901 is there. 
The Chief Minister of undivided Punjab at 
the time was also represented. He was a party 
to it and it is equally binding on Punjab to see 
that the safeguards which were agreed to for 
the linguistic minorities even at the secon-
dary stage are provided. Likewise I would 
expect that Haryana also follows suit anil 
provides facilities for the Punjabi medium 
students, who want to have their education in 
Punjabi. 

Sir in this debate, beginning with Dr. Z. A. 
Alimad, many Members have spoken about 
the development of Urdu language. It is true 
that Dr. Z A. Ahmad and many other 
friends—Mr Khurshed Alam Khan, Mr. 
Hashmi. Mr. Niren Ghosh and many others—
have stressed that. Urdu is an Indian language 
and it is rich in its literature and it has to be 
provided with all the safeguards. 1 do agree 
that Urdu is a very important Indian language 
and it is being spoken by a large section of 
people. It is also not correct to say that It is 
the language of the Muslims. There are quite 
a large number of Muslims who do not know 
Urdu, including me. I have not learnt Urdu 
myself. I can neither read nor write Urdu. In 
Uttar Pradesh there are about 1,36,76,000 
Muslims. They form li.ii 

per cent of the total population. But the Urdu 
knowing population is only 92,73,089. That 
only means that 10.5 per cent are Urdu-
speaking. In West Bengal also it is like that. 
The Muslim population there is 90,64,000 but 
Urdu-speaking is only 9,60,000. In Assam 
Muslim population is 35,94.000 but Urdu-
speaking is 6,325. Even in the south this is the 
position. So it cannot be said that Urdu is the 
language of Muslims. It is not correct. Nor can 
it be said that Urdu is spoken only by 
Muslims. There are quite a large number of 
non-Muslims who know Urdu, who read Urdu, 
who write Urdu and who love Urdu. It is an 
Indian language. It is a language born in India 
and prospered in India and it remains in India. 
As Dr. Ahmad has pointed out, it has to remain 
in India. It may disappear from Pakistan 
because there is already an agitation, there is 
already a Sindhi movement in Sind, a Punjabi 
movement in Punjab and Pushto in the Frontier 
and so on. Urdu has already disappeared from 
Bangla Desh. But it will remain in India 
because it has been born in India and it has 
been fostered in India. It is correct to say that 
Urdu language as such suffered a little at the 
time of partition. In a way we can say that it 
became a victim of partition. It received a 
setback. But now it. cannot be said that the 
same conditions are prevailing today. There is 
considerable improvement in the facilities 
being provided fox the development of Urdu 
language in almost all the States, especially in 
UP where most of the people are concentrated, 
and in Delhi. Here so many facilities are being 
provided. The circumstances which prevailed 
for Urdu language at one time no longer exist. 
There is considerable understanding. And that 
we saw when we heard Members on all sides, 
including the Member from the Jana Sangh 
who said that be was not anti-Urdu. It is really 
a good thing if there is a change in the policy 
or the thinking of his party, and it is a welcome 
thing. We all welcome it. I was happy to see 
that because this House represents the feelings 
of the people. There was considerable 
sympathy for the development of Urdu 
language. I need not repeat it because Dr. 
Ahmad was not there; facilities for education 
in Urdu have been provided at the iriJbary 
stage la UP. . . 
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DR. Z. A. AHMAD (Uttar Pradesh): That is 
done now; this Government has done   it. 

SHRI F. H. MOHSIN: May be, but it has 
been done. Of course, there is some difficulty. 
He asked why it should be 40 students, why 
that limit should be there, why it should not be 
39. On this point I would like to say. that 
somewhere we will have to fix the limit. It 
cannot be five or six. Is it the opinion of the 
honourable Member that even if there are only 
five or six pupils we should open a school for 
them? It is a question of economics. Even if 
there is only one pupil, why should we not 
open a school? That way also it can be argued. 
. . 

SHRI HAMID ALI SCHAMNAD (Kerala): 
In Kerala wherever Kannada minorities are 
there, fifteen has been fixed as the limit. 
Wherever fifteen minority boys are there, a 
Kannada teacher has Been provided. So that  
principle  can  be  applied here. 

SHRI F. H. MOHSIN: I also know that you 
have provided for Konkani, but Kon-kani 
teachers are not being paid. Then what is the 
use? Anyway, if the States come forward to 
bear all the expenditure, we would only 
welcome it. But it is a question of economics. 
We have to consider their financial condition. 
That is why the minimum number of pupil is 
fixed at forty. ' y States like Tamil Nadu—Mr. 
Mariswamy was mentioning it—they have 
relaxed it even further. Even when there are 
only 30 student they are providing facilities. So 
we welcome such things if the States come 
forward; if their finances permit, they can 
relax it. The Central Government will be too 
glad  to welcome it. 

SHRI HAMID AM SCHAMNAD: Forty is  
too  much. 

SHRI F. H. MOHSIN: Forty is for the 
whole school and ten in each class. This was 
the agreed formula at the Chief Ministers' 
Conference in 1961. I cannot say the same 
thing in regard to secondary education. The 
agreed decision in the Chief Ministers' 
Conference in regard to secondary education 
was    that    provision 

should be made for imparting education in the 
mother tongue if sixty students come forward 
and if there are 15 students in each class. But 
this agreement is not being followed by the 
U.P. Government. Later on the former 
Commissioner for Linguistic Minorities, Mrs. 
Devaki Gopidas— who is no more and who 
died in 1973 in an air accident—had an 
interview with the Chief Minister. She 
impressed upon him and the Chief Minister 
Sgreed to extend facilities for imparting 
education in mother tongue if there are 60 
students in the school and 15 in a class. The 
Board of Secondary Education is an 
autonomous body and they have got the rules 
and these rules have got to be changed. Even 
now rules are not changed. We will take up 
the matter again through the present Com-
missioner who is also a lady. She will make 
further attempts and see that the rules   are  
changed   accordingly. 

There are other problems in regard to Urdu 
text books and so on. In the primary stage 
there is no such problem. In the secondary 
stage there are some difficulties about text 
books. But attempts are being made to get text 
books from other universities or neighbouring 
States where they are available. Attempts are 
made to get them translated also. For this 
assistance of Urdu Academy is being taken. 
Private publishers are not prepared to publish 
Urdu text books for high school classes. They 
do not come forward to print diem. Therefore 
the Urdu Academy is being entrusted with the 
job. State Governments have also been 
advised to adopt NCERT text books and 
Anjuman-i-Taraqui-e-Urdu Board is asked to 
do translation of these books in Urdu. As a 
matter of fact they have gone ahead In 
translating many books. They have already 
printed 46 books. A list of these books has 
been submitted by the Board to the Ministry 
of Education. Thirtyone books are under print 
as on 24th July 1974, that is, yesterday. Three 
hundred and four books are under process of 
translation and many of them are from Hindi 
and English. Seventyfour manuscripts are 
being scrutinised. There is difficulty in 
providing text books in almost   all   minority   
languages     in   all     the 
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[Shri F. H. Mohsin] States. Therefore, the 
State Governments have been advised to get 
them from the neighbouring States. Marathi 
books can be had from Maharashtra and 
Assamese text books can be had from 
Assam. With such co-operation we will be 
able to get over these difficulties. 

As regards teachers, by and large, there is 
no difficulty in getting them at the primary 
level. There may not be teacher's training 
institutes in every State. There are sucb 
institutes in some States where teachers 
could be trained. And, Sir, many States have 
started the teachers' training institutions and 
in regard to the Urdu teacher's training 
institutions, Delhi has already got one and 
the U.P. Government is training these 
teachers in other institutions also. So, there 
is no paucity oS trained teachers either in 
the primary schools or in the secondary 
schools, either in U.P. or in Delhi. 

Then, -Sir, an arguments was made by 
many members including Shri Niren Ghosh, 
Shri Alam Khan and Shri Z. A. Ahmad that 
Urdu should be declared as the second 
official language in U.P. because of the 
numerical strength of the people speaking 
that language. Sir, as I have already pointed 
out, there are certain criteria for declaring it 
as the second official language and it 
depends more on the total population 
speaking a particular language and I am 
afraid, looking to the present number of the 
people speaking Urdu, it cannot be said that 
this number is sufficient to declare it as the 
second language. Sir, the Conference of. the 
Cheif Minister of the States and the Central 
Ministers, held in August 1971, took certain 
important decisions regarding the question 
of language in all \ Is various aspects. With 
regards to recognising a minority language 
for official purposes, the Conference 
adopted some criteria   and   the  criteria   
are   like   these:— 

At the State level, a State should be 
recognised as a unilingual one only when one 
language group constitutes 70% or more of its 
entire population whereas ]f there is a 
substantial minority consisting of 30% or 
more of the population, the State should be 
recogntsed as a bilingual one. I This   was   
the  same   principle  adopted   by   I 

the   States   Reorganisation Commission   
in 
1956.  So,   at  least  30%   of the  population 
should   be   there   to   make it   a   bilingual 
State. 

SHRl  N.   R.  CHOUDHURY  (Assam):  fs 
this   principle   observed   everywhere? 

SHRl F. H. MOHSIN: Yes, this is observed   
by   and   large   everywhere. 

Then, at district level, where at least 60% of 
the population of the entire district speaks or 
uses a language other than the official 
language of the State, this language of the 
minority group should be recognised as the 
official language in that district in addition to 
the State official language. Recognition for 
this purpose may, however, be given 
ordinarily only to the major languages of India 
specified in the Eighth Schedule of the 
Constitution. Exceptions may be made in 
regard to the hill districts of Assam and the 
district of Darjeel-ing in West Bengal where 
the language other than the one's mentioned in 
the Eighth Schedule is there. This is the 
second  criterion. 

The third criterion is this: At the district 
level or below, whenever in a district or a 
smaller area like municipality or tehsil a 
linguistic minority constitutes 15% to 20%. of 
the population, it would be desirable to get the 
important government notices and rules 
published in the language ctf the minority in 
addition to any other language or languages in 
which such documents may otherwise be 
published  in  the  usual course. 

So, it would be very clear that to have a 
language as the second language a linguistic 
minority group must constitute at least 80% of 
the population. I have already stated that 
according to the census figures, the Urdu-
speaking population in U.P. is only 10.5%. So, 
by this standard it cannot be said that it 
deserves to be a second official   language  
there. 

Then, Sir, Mr. Hashtni said the same thing, 
that is, that it should be declared as the second 
language wherever it is spoken   and   he  has    
also    said   that  th* 
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visits and tours oE the Commissioner for 
Linguistic Minorities should be given due 
publicity. I way tell here that whenever the 
Commissioner for Linguistic Minorities 
visits the States, due intimation is given to 
the State Government concerned, not only 
10 the State Government concerned, but also 
to the local newspapers which publicise it 
and it is only when they coine to know 
through these sources that the people come 
to the Commissioner with their complaints, 
if they have got any, and this is the usual 
procedure. When the Commissioner visits 
certain areas, it is published in the local 
newspapers. So it is not as though the 
Commissioner of Linguistic Minorities visits 
stealthily, without the knowledge  of  the  
public  and  goes  awaj. 

Then, an hon. Member said that the 
subject of linguistic minorities should be 
made a State subject. 1 do not understand 
what he meant by this. Providing facilities 
or the safeguards for the linguistic minori-
ties is yet. within the domain of the Slate 
Government. Education is a State subject. 
And it is they who provide safeguards for 
the   linguistic  minorities.   .   . 

SHRI   GULABRAO   PATIL   
(Maharash tra): You should take some 
action to see that they   implement   all   
these   measures.   .   . 

(Interruptions) 

SHRI N. R. CHOUDHURY: Point was 
that the rights of the linguistic minorities are 
derived from the Constitution itself. Who is 
to look after the constitutional rights of a 
citizen? Is it the Government of India or the 
State Government? 

SHRI F. H. MOHSIN: As regards the 
constitutional provisions, Sir, it is certainly 
the Government of India which looks alter 
and sees that these ate implemented by the 
State Governments. The constitutional 
provision is only for providing education at 
the primary stage. The other things are to be 
discussed and some agreement will have to 
be reached in consultation with Chief 
Ministers. There is no constitutional 
provisions for providing facilities in the 
mother tongue at the high school stage or at 
the college stage,  .  . 

SHRI N. R. CHOUDHURY: See Articles 
29 and 30 of the Constitution. 

SHRl F. H. MOHSIN: That is different. 
That is for the preservation of their cultural 
rights, etc. . . 

SHRI KHURSHED ALAM KHAN (Delhi): 
If necessary, an amenilfhent should be 
brought. .  . 

SHRI F. H. MOHSIN: If Members come 
late, I cannot help much. I have already 
covered  that. 

I was very much surprised to hear Mr. 
Niren Ghosh when he said that India is a 
multi-national country. I cannot understand 
what  he  means  by  this.   .   . 

SHRI NIREN GHOSH (West Bengal): 
Yes.  Even Nehru said that.  .  . 

SHRl F. H. MOHSIN: I do not know. 

SHRI NIREN GHOSH: It is better for you  
not  to know. 

SHRI F. H. MOHSIN: If he means that 
every State Js a nation itself, of course, it is a 
very strange thing. Every State is a part and 
parcel of one nation. We are one nation, and 
all different States are only parrs of that one 
nation. I am unable to agree with Mr. Niren 
Ghosh when he said that it is a multi-national 
country, and many nations are there in this 
nation.  .  . 

SHRI NIREN GHOSH: Just like Yugo-
slavia,   Soviet  Union. 

SHRI F. H. MOHSIN: I am in agreement 
with him when he said that Urdu is an Indian 
language and all safeguards and facilities are 
to be provided. I am also in agreement with 
him when he said that faci l i t ies  have to be 
provided for the Behgali language in Bihar. 
We shall take up the matter with the Bihar 
Government. If there are any genuine 
grievances, if education is not provided at the 
primary en secondary stage, we shall take up 
with the Bihar Government. He also stated 
that thirty lakhs of Telugu people in 
Karnataka have no opportunities. 1 come 
from Karnataka. I do not know where their 
complaints lie.  In many  places.  .  . 
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SHRI NIREN GHOSH: I need not 
mention their names. But some colleagues, 
some   MPs,   know   about   it. 

SHRI F. H. MOHSIN: It is not a fact. You 
are from Bengal. I am from Karnataka. The 
Karnataka State is very liberal State in that 
respect. It is providing education not only at 
the primary stage, but at the secondary stage 
also. There are so many schools. But if there 
are any genuine grievances,  we  will 
certainly  look  into  them. 

Now, there are some complaints of the 
Marathi-speaking people in Belgaum area 
and certain Kannada speaking people in 
Maharashtra area—In Sholapur and other 
areas. I am not speaking as a man from 
Karnataka. CertaTnlv their grievances will 
be looked into wherever necessary. The 
Chief Ministers will be addressed in that 
connection. A point was also made by Mr. 
Niren Ghosh, Mr. N. R. Choudhury and 
others that Nepalese should be included in 
the 8th schedule of the Constitution. This is 
not a new point. This point was made even 
last year and the year before last. We are 
very much sympathetic and eager to see that 
Nepalese language is very -well-developed 
and that facilies are given to it. But it does 
not depend on its inclusion or otherwise in 
the 8th Schedule. I very well remember that 
Mr. Monoranjan  Roy spoke about  H last 
time. 

SHRI MONORANJAN ROY (West 
Bengal): What do vou say with regard to the 
stand of the Himachal Pradcsli Government 
that Nepalese language is a foreign 
language? 

SHRI F. H. MOHSIN: I am not in 
agreement witli it. I have read that state-
ment. 

SHRI K. B. CHETTRI (West Bengal): 
What about its recognition by the Sahitya 
Academy at least? 

SHRI F. H. MOHSIN': The West Bengal 
Government has given manv facilities to 
Nepaicse. This agitation is based on certain 
factors. The three sub-divisions including 
Darjeeling where Nepalese is spoken by a 
large section of the people are very backward   
and   they   think   that   this   area   can  J 

be  developed  only  when  this language is 
included in the 8th Schedule. 

SHRI NIREN GHOSH: No. It is one of their  
rights. 

SHRI F. H. MOHSIN: They have also got 
another thing in their mind. That is autonomy 
of that area. Backwardness is another point. 
Both these things are unfounded. According to 
the 1971 census, the Nepalese-speaking 
population is 12.86 lakhs and their demand is 
autonomy of that area and the inclusion of 
Nepalese in the 8th Schedule. 

SHRI NIREN GHOSH: They have de-
manded district autonomy within the State of  
West   Bengal. 

SHRI F. H. MOHSIN: Within the State, of 
course. The State Government admits that 
Darjeeling is a backward district. Their 
contention is that there are several other 
districts also which are as backward as 
Darjeeling District. The safeguards that the 
State Government has provided for the 
Nepalease people in Darjeeling District are like 
this. Steps are being taken to implement the 
West Bengal Official Languages Act, 1961. 
All forms will be in N'apalese language. Road 
sign, sign-boards and advertisement will be in 
Nepalese language. Arrangements are being 
made for Nepalese typewriters, typists and 
stenographers. An official Nepalese glossory 
of standard and technical words is being eom-
piled. A Text Book Committee is being set up 
for school textbooks in Nepalese. Certain 
measures for accelerating the development of 
that area are also being taken by the West. 
Bengal Government. An Area Development 
Programme has been formulated with an 
estimated outlay of 100 crores of rupees. The 
Darjeeling Hill Areas Advisory Committee 
with local M.I..As., M.Ps., leading economists, 
educationists, men from public life and some 
of the Government officials has been 
constituted to advise the Government on the 
special needs. of the hill areas. The Committee 
has been meeting regularly. They have made 
some recommendations • also. A separate Hill 
Affairs Secretariat has been located in the 
District Planning, Department to administer the  
special    funds  for  hit!    development. 
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There is a Hill Secretary who also functions 
as Member-Secretary of the Hill Areas 
Development   Advisory   Committee. 

We are also very eager to provide safe-
guards and facilities for the development of 
Nepalese language. It is recognised as a 
second official language in those three sub-
divisions of Darjeeling District. Every effort 
is made for the development of that language. 
I do not understand what more is needed for 
the development of the language. 

SHRI NAND KISHORE BHATT (Madhya 
Pradesh): What about the suggestion by an 
hon. Member for the Inclusion of Nepali by 
the Sahitya Akademy? 

SHRI F. H. MOHSIN: Here I might state 
that recognition by the Suhitya Akademy is 
under consideration. Of course, as you know, 
the Sahitya Akademy is an autonomous body 
under the Ministry of Education and Social 
Welfare. Sir, Mr. Monoran-jan Roy or 
somebody pointed out that the Himachal 
Pradesh Government has stated that it is a 
foreign language. Of course, I read the 
statement and I am surprised at that statement. 
Perhaps, it may be on the ground that in 
Himachal Pradesh, there are certain Nepali 
nationals who have not become Indian 
nationals yet. They are residing in Himachal 
Pradesh and they have not become full-
fledged Indian nationals. They must have used 
it in the sense that it is a language spoken by 
the Nepali nationals, who have not become 
Indian citizens as yet. Anyway, we will look 
into the matter and see in which context they 
have used it. As I have already stated, India 
has got more than 12 lakhs of Nepali-speaking 
population and we do consider that it is an 
important language spoken in India. 

SHRI MONORANJAN ROY: Your argu-
ment and your defence on behalf of the 
Himachal Pradesh Government does not stand 
at all. 

SHRI F. H. MOHSIN: It is only my 
inference. As I am in the Home Ministry. I 
know very well that certain Nepali-speaking 
people are not yet Indian citizens. Perhaps, in 
that context they "might have used it. 

SHRI NIREN GHOSH: The only thing is 
that the Report does not mention what you are 
saying. The Report specifically mentions that 
it is strange and obnoxious that arrangements 
have not been made in Himachal Pradfesh for 
Nepali at the primary stage as medium of 
instruction on the ground   that it is a  foreign  
language. 

MR.   DEPUTY  CHAIRMAN:   Mr.   Niren 
Ghosh,   (here  is  no   use  of  repeating  what 
has   already   been   said. 

SHRI P. H. MOHSdV: I have now infor-
mation, Sir, that the Himachal Pradesh 
Government issued orders for providing 
facilities in Nepali also at tlie primary and 
secondary stage. This should satisfy (lie hon.   
Members. 

Mr. Abdul Samand has also spoken about 
Urdu. Perhaps, he also does not know much 
Urdu. 

SHRI A. K. A. ABDUL SAMAD (Tamil 
Nadu): I am a Tamil-speaking man. I have 
pride in defending the tause of Urdu. 

SHRI F. H. MOHSIN: I have no quarrel 
with you. I thought, just like Mr. Scham-nad, 
you also do not know Urdu. Anyway, Sir, I 
am In full agreement with the sympathies 
expressed by him for the development of 
Urdu. Rut he has said that Urdu has no State 
of its mm. I do not know whether he is 
ignorant that Jammu &: Kashmir is a pari of 
India where Urdu is an official language. Not 
only that, even in certain parts of Andhra 
Pradesh, it in made   the  second   official   
language. 

SHRI A. K. A. ABDUL SAMAD: Wha' 
about  Uttar  Pradesh,  Bihar,  etc? 
SHRI   F.   H.   MOHSIN:   I   have   alreadj 
stated   the criteria  on    which   this    official 
language   issue   is  decided.      Perhaps.     
you were  not there at  (hat  time.  Sir,  the 
hon. Member  made  another    point    that   
there should be one Commissioner for Urdu 
only to  investigate  into  the   grievances.     
There 3    P.M. There     are    so     many    
linguistic minorities   and  if    every    
linguistic minority goes on asking for a com-
missioner, how  many Commissioners ran we 
appoint. That is an impracticable suggestion  
and     cannot   be    agreed upon. 
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[Shri  F.   H.   Mohsin] 

Lastly Mr. Mariswamy has spoken about 
the liberal attitude taken by the Government 
of Tamil Nadu in providing education in the 
mother tongue of other languages than the 
Tamil, which is the regional language. He has 
stated that a minimum of 40 students is not 
necessary and that even with a minimum of 
30 students they are opening schools for 
providing education in primary and secondary 
stages. 

Mr. Mariswamy, is it secondary level also? 

SHRI S. S. MARISWAMY (Tamil Nadu): 
Yes. 

SHRI F. H. MOHSIN: Really, this is a 
matter which should be copied by other States 
also. 

He also stated that Malayalee people are 
also treated in a fair way. I hope he really 
meant it and they really act upon it. I may like 
to point but that there were some complaints 
about the Malayalee speaking people in Tamil 
Nadu. My friend from Kerala also perhaps 
may be knowing about it. The Malayalee 
speaking people were rather the complainants 
against the Tamil N'adu Government for some 
atrocities. Those complaints were of a political 
nature. I do agree that there was a political 
element. The nature of politics was this. The 
attack was on M.G.R., who was said to be of 
Malayalee origin. So, perhaps, the Tamil 
enthusiasts took upon themselves the task of 
throwing out the influence of M.G.R. in that 
area and hence took up this attitude. As Mr. 
Mariswamy has already pointed out, we 
cannot blame the State Government being 
behind it. He has taken pains to explain this. 
He has even given some examples of 
harassment, so-called harassment in Haryana, 
Bihar and elsewhere to show that they are not, 
I mean, instigated by the State Government. 
He need not have gone to that extent of 
explaining some incidents in Haryana and 
some incidents in Bihar just to absolve the 
Tamil Nadu Government from Involvement in 
the disturbances that took place in Tamil 
Nadu. Sir, there are complaints and counter-
complaints    between    Tamil   Nadu 

and Kerala and even between their Govern-
ments. The Prime Minister had to intervene. 
The Prime Minister had to write to both the 
Chief Minister. On account of some atrocities 
committed on Malyalees In Tamil Nadu, there 
were some reactions in Kerala also. In Kerala 
plantation areas where Tamil speaking people 
were employed, there were some complaints 
of atrocities, So, these matters were taken up 
by the Prime Minisier with both the Chief 
Ministers and both the Chief Ministers have 
assured the Prime Minister that they will take 
every step in providing protection to the 
linguistic minorities in the respective areas. 
So, there is tity cause for any concern in those 
areas and I hope they will keep it up. 

SHRl S. S. MARISWAMY: That wai the 
main reason why I did not say a word about 
the plantation areas so that it may not vitiate 
the atmosphere and create trouble. That was 
the reason why I restrained myself from 
making any reference to Palghat, 
Vanddiperiyar, Trivandrum and other 
plantation areas. 

SHRI F. H. MOHSIN: Lastly, I would like 
to touch upon this employment problem 
which is focussing the attention of many 
people. 

SHRI MONORANJAN ROY: Sons of the 
soil problem. 

SHRI F. H. MOHSIN: So-called sons of the 
soil in various paits of the country. Sons of the 
soil are local persons. The movement focussed 
the attention of the public when the movement 
was started by Shiv Sena in Maharashtra. Of 
course, that was based on the employment 
problem prevailing in certain areas when they 
saw that people from other States are taking 
the major number of jobs and the local persons 
are not getting any employment. When this 
happened, the movement achieved some 
strength. And the National Integration Council 
took note of the existing discontent of the 
people, of the local people who could not get 
employment in the local areas, for example, in 
• Orissa and other States where the public 
sector undertakings 
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have been established. Tribal area people »nd 
other local people could not get as much 
employment as they expected. So, there was 
certainly some kind of discontent and dis-
satisfaction among the local people. 

This point was discussed in the National 
Integration Committee and the Committee 
made some recommendations in this respect. I 
would like to read the recommendation to the 
advantage of the hon. Members. It retds: 

"The Committee in this connection takes 
note of the existence of discontent in the 
States arising from the inadequate share of 
the local people in employment 
opportunities in both private and public 
sectors. The Constitution recognises one 
common citizenship and it is vital for Indian 
unity that this should be respected and 
preserved. At the same time, In order that 
adequate employment opportunities are 
available to local people and they do not 
suffer from a sense of injustice where 
qualified local people are available from 
among the people of the Slate, they should 
be given a major share of the employment 
and the employers should be requested to 
give effect to this objective as a matter of 
policy." 

Sir, the above recommendation was forwarded 
to all State Governments for implementation 
and at the national level the Prime Minister 
wrote to the Minister of Industrial 
Development and the Minister of Labour and 
Rehabilitation to implement this 
recommendation of the NIC. The Ministry of 
Industrial Development issued instructions to 
all public sector undertakings that recruitment 
to posts carrying a basic salary of not more 
than Rs. 500 per month should be made 
through the National Employment Service and 
that other sources of recruitment should be 
resorted to only if Employment Exchanges 
issue non-availability certificates. The 
Minister of Labour and Rehabilitation issued 
appeals to All India Organisations of 
Employers to take note of these 
recommendations. The Prime Minister also 
made some observation in the Lok Sabha 
which I would like to read for the advantage 
of the Rajya Sabha Members here.  It reads: 

"This is a matter in which one has to have 
a certain balance. While we stand for the 
principle that any Indian should be able to 
work in any part of India at the same time it 
is true that if a large number of people come 
from outside to seek employment in an area 
while there is unemployment among the 
local people there, that is bound to create 
tension in that area. Therefore, while I do 
not like the idea of having any such rule, 
on» has to have some balance and see that 
the local people are not deprived of em-
ployment.... I have already expressed my 
views on this. If the local people remain 
unemployed and people from other areas 
come for employment that creates tension. 
Therefore, one should try to avoid It. But 
this does not mean that a person residing in 
some area should be discriminated against 
merely becasue his ancestors did not belong 
to that State, that would be unfair. If 
somebody is living in that area, he should 
not be discriminated against. This applies to 
unskilled labour." 

Sir, many States are following the practice of 
recruitment to class III and class IV posts in 
the Government of India offices and to posts 
carrying Rs. 500 in Central undertakings 
through local Employment Exchanges. This, I 
am glad, ensures a major share in recruitment 
to the people of the area at least in the lower 
people. 

So, this is the policy under which we have 
worked. Mr. Niren Ghosh has given 
amendments in this context, making it 
compulsory to see that these things apply to 
even private sector. Sir, we are in a position to 
regulate the practice to be followed in public 
sector undertakings but we are handicapped 
now with reference to the private sector. At 
best, we can make appeals to them and this, in 
fact, we have already done. Bihar Government 
has made appeals to the private sector 
establishments to give preference of 
employment to the local people and to the 
Scheduled Castes and Scheduled Tribes in 
particular and also to channelise recruitment 
through Employment Exchanges. So, we can 
only appeal to the private sector. Unless they 
willingly do it. 
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[Shri  F.   H.   Mohsin] 
it would be very difficuli to force upon them 
to accept this criteria. Anyway, we are very 
much concerned with the growing tendency 
in Maharashtra and Tamil Nadu. As Mr. 
Mariswamy has pointed out, 80 per cent of 
the seat have been reserved for the local 
people and what is the meaning of 'local 
people'? It differs from State to State. Many 
people have said that they must have lived 
there for the last 20 to SO years. Assam says 
that way and Maharashtra and Tamil Nadu 
are also saying in a similar manner that they 
should Et least be residents for the last 15 
years. 

SHRI NIREN GHOSH: Bihar also. 

SHRI F. H. MOHSIN: Yes, Bihar also. It is 
doubted very much whether It would be 
constitutional legally because a particular 
period of residence shall not he the criterion 
for getting employment. It may kit against the 
fundamental rights of the Constitution. That 
legal position apart. 1 do appreciate the 
sentiments behind it or the principle behind 
it. The principle and the intention is to 
provide more employment to the local 
people. That could be done by adopting the 
policy of the Central Government, that is 
enlistment through the local Exchanges. 
Exchanges cannot register a man who conies 
from a different State. Ordinarily, they make 
enquiries whether he is staying there for quite 
a number of years, and then only they register 
the man. 

SHRI S. S. MARISWAMY: A clarifica-
tion, Sir. If it is unconstitutional, then how 
cBuld you justify the statement by Shri 
Umashankar Dlkshit on the floor of the Lok 
Sabha in May 1974 that there is a directive 
issued to all the State Governments that in 
order to soothe the local feelings, the jobs 
that fetch Rs. 500 and below should lie given   
to   locals. 

SHRI F. H. MOHSIN: That is what I have 
stated. I have already quoted from that 
directive. 

SHRI S. S. MARISWAMY: If this is un-
constitutional,   that is also unconstitutional. 

SHRI F. H. MOHSIN: Posts carrying a 
salary of less than Rs. 500 should be only 
reserved   for   the   people   who   come   
from 

the local Exchanges, not from local 'people'. It 
is not local 'people'. The word used is that they 
should come from the local Employment 
Exchanges. So the local Employment 
Exchanges usually register the people from the 
local area. So that will satisfy the local people 
in getting employment. So If you make 
residence as a cri-taiion for getting 
employment, I do not think that would be 
legal. The Home Minister has made the 
statement in accordance with the Central 
Government policy, not in the way 
Maharashtra Government has done and not in 
the way the Tamil Nadu  Government is 
contemplating. 

SHRI N. R. CHOUDHURY: One clarifi-
cation. So far as employment part is con-
cerned we do not object to the 15-years 
condition also. Our point is that Employment 
Exchanges refuse registration of persons 
belonging to linguistic minorities. Not that we 
object to the imposition of 15 years, condition, 
the point is that Employment Exchanges 
refuse registration of persons belonging to 
linguistic minorities. And that is in the report. 

SHRI F. H. MOHSIN: I do not accept it. 
But if there are any complaints, we will look 
into it. 

SHRI N. R. CHOUDHURY: It is there in 
the report, Sir. 

SHRI F. H. MOHSIN: If these instances are 
brought to our notice, we shall certainly take 
up the matter with the Employment  
Exchanges. 

SHRI KRISHAN KANT (Haryana): They 
are saying it is  there in your own report. 

SHRI MONORANJAN ROY: It is in the 
report. 

SHRI 1\ H. MOHSIN: There might be the 
thing in the report which he says but we will 
<ertainh look into it. It is a report on linguistic 
minorities. It is being discussed and you have 
brought this fact to our notice. Certainly the 
Central Government will take up this matter 
with the State Government and with the local 
Employment Exchanges and remedy the 
defect. The Central Government's instructions 
in regard  to 
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recruitment in public enterprises do not 
stipulate any residential qualification nor any 
language qualification in respect of job 
seekers. They only lay down the agency 
through which recruitment should lie done, 
namely, the local Employment Exchange. So 
many members have said that local people 
should be employed but the task before us in 
that we have to strike a balance in order to 
fulfil the recommendations of the National 
Integration Committee. Should we define 
local people and if so what are the ways in 
which it can be done? Having the purpose we 
have in mind should a percentage be fixed for 
local people and if so to what extent and for 
what category? Should there be a definite 
stipulation of some quota for outsiders in 
order to promote national outlook? All these 
are things to which we have to give 
considerable thought and see that the local 
people get their due share in employment 
without offending the constitutional 
provisions in  this respect. 

Sir, I think I have covered most of the 
points that have been made by hon. Mem-
bers. I would only like to make an appeal to 
the Members of the Rajya and the Lok 
Sabha. They come from different States 
where they have their own official languages. 
Each regional language is a linguistic mino-
rity in other Slates. If each Member could 
persuade his own State Government to give 
due protection to the linguistic minorities in 
that State the problem would be solved. The 
Bihar Member speaks of the difficulties of 
the Bihari people in Bengal. Mr. Niren 
Ghosh spoke of the difficulties of the Ben-
galis in Bihar. If Members coming from the 
various States could persuade their State 
Governments to give due protection to the 
linguistic minorities in their own States I 
think the problems would be solved. And I 
would seek the co-operation of all the 
Members to see that their own State Gov-
ernments are persuaded to give due protec-
tion to the linguistic minorities. 

We are thankful to the Members that they 
have drawn the attention of the Home 
Ministry and of the Central Government to 
some of the problems concerning linguistic 
minorities. We will certainly lake up these 
matters with the State Governments. In this 

connection I do feel that there is a certain 
laxity on the part of the State Governments; I 
cannot deny that fact. The State Governments 
should not think in terms of financial 
difficulties but should come forward to re-
dress the grievances of the linguistic mino-
rities in their areas. The Chief Minister's 
Conference was held in the year 1961. I do 
not know whether the present Chief Ministers 
were all Members at that time. Perhaps they 
may be quite new. Therefore it would be 
better if a Chief Ministers' Conference is held 
again to discuss all these problems in the light 
of the discussion in this House. I would 
suggest to the Prime Minister to have another 
1961 type Conference of the Chief Ministers 
to solve all these difficulties. 1 hope the 
Conference would be able to go into all the 
problems that have heen menitoned in the 
House and provide solutions for them. 

I thank the Members for enlightening me on 
a large number of problems of the linguistic 
minorities, but I am unable to accept the 
amendments proposed by Mr. Nil en Ghosh. I 
thank again all the Members who have 
participated in the debate. 

MR. DEPUTY CHAIRMAN: We shall 
now put Mr. Niren Ghosh's amendments to 
vote. 

SHRI NIREN GHOSH: I shall read out my 
amendment:  It says: 

"That at the end of the Motion,  the 
following  be  added,   namely:— 

'and having considered the same, this 
House recommends that all recruit-m-nts 
in public sector and private sector 
undertakings and commercial estab-
lishments in all the States be made 
through employment exchanges under the 
supervision of the Central trade unions, in 
order to ensure equality of opportunity 
for all linguistic minorities'." 

I would like to point out here .   .  . 

MR. DEPUTY CHAIRMAN: No,  No. 

SHRI NIREN GHOSH: Just a few words. 
The Constitution ensures that every citizen 
shall have equal opportunity. Whal Mr.   
Dikshit has  said   is    contrary    to    the 
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[Shri  Niren  Ghosh] 

Constitution. Secondly, 1 say you should have 
supervision by trade unions for only this 
purpose because . . . 

MR. DEPUTY CHAIRMAN: You cannot 
make another speech. 

SHRI NIREN GHOSH: . . . local em-
ployment exchanges may indulge in mal-
practices. I£ the central trade unions are 
supervising it, then, in the matter of re-
gistration and sending names, at least to a 
great extent malpractices will be checked. 
Otherwise, as everybody knows, in the present 
employment exchanges there are various 
sources of malpractice. If you want one India 
you should accept it. I press my amendment. 

MR. DEPUTY CHAIRMAN: The question 
is: 

1. "That at the end of the Motion, the 
fallowing be added, namely:— 

'and having considered the same, (his 
House recommends that all recruitments 
in public sector and private sector 
undertakings and commercial establish-
ments, in all the States they made through 
Employment exchanges under the 
supervision of the Central trade unions, in 
order to ensure equality of opportunity for 
all linguistic minorities'." 

The House divided: MR. DEPUTY    
CHAIRMAN:    Ayes—17; Noes—72. 
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The question was proposed. 

THE MINISTER OF COMMERCE 
(PROF. D. P. CHATTOPADHYAYA): Sir, I 
beg to move: 

"That the Bill further to amend the 
Essential Commodities Act, 1955, he taken 
into   consideration." 

Sir, this Bill is being introduced to replace 
the Ordinance which has already been 
promulgated. The objective of this Bill is 
well-known. The Government wants to ensure 
that the essential commodities are made 
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[Prof. D. P. Chattopadhyaya] available to 
consumers at the price fixed which is 
reasonable. And the reasonable price 
fixation criterion has been defined already. 
Sir, we want that all possible measures, legal 
and administrative, are taken to see that the 
Essential Commodities Act is actually 
followed in letter and spirit. 

Now, there are several points which I 
would like to mention, and I will not go into 
details. 

We want to ensure that if some essential 
commodities prices are not followed by the 
sellers, then those goods may be confiscated 
by the Government—not only the goods 
themselves but also the carriages, the ves. 
sels, the vehicles, receptacles, etc. 
concerned. Also, we want that die penal 
provisions incorporated in the parent Act are 
enhanced. Formerly, it was stipulated in the 
parent Act that the highest penalty that c mid 
be imposed is 5 years. Now that is being in-
creased up to 7 years. As for the minimum 
fine that we propose to impose for the first 
offence is three months' imprisonment, un-
less some extenuating circumstances are 
there. If the court does not explicitly specify 
it, then even for the first offence, three 
months' imprisonment has been provided. 
For the second offence, it was provided in 
Ihe parent Act that the imprisonment should 
not be less than one month. Now, we 
propose to impose for the same offence a 
minimum of six months' imprisonment, 
unless there are some compelling, extenu-
ating  circumstances. 

The other point which we are introducing in 
the Bill is mens rea. Now, to establish these 
things is not a very easy tiling. But in the 
case of those who indulge in corrupt 
practices and unwholesome practices, mens 
rea is to be presumed. The onus is on them 
to disprove these things. Sir, you will 
appreciate that this is absolutely necessary, 
because otherwise this sort of cases drag on 
and on. So the burden of proof will be on the 
accused. Sir, we also want to make this 
offence cog-4 P.M. nizable and it should 
ordinarily be non-bailable. This is intended 
only to make the laws more effective and 
stringent because under the pleas of 
bailability   and   non-cognizability,   many   
of 

these offenders have been evading arrest and 
detention. So, in order to make these things 
more effective, we are making it cognizable 
and ,non-bailable. Of course if for special 
reasons, the courts think otherwise, then it is 
for the courts to decide otherwise to grant 
bail even in non-bailable  offences. 

In the case of companies and corporations, 
we have provided that if any corporation or 
company is found to be indulging in these 
malpractices in the trade of essential 
commodities, then the corporation or the 
company on conviction will be condemned 
so that in the public eye and esteem the 
corporation suffers and it is afraid of in-
dulging in  these  things in future. 

The other thing that we are introducing is 
summary trial. It is found that if the usual 
procedures of trial are resorted to, then many 
6f these wrong-doers who indulge in these 
malpractices, anti-social practices, black-
marketing and charging higher prices for the 
essential commodities, escape taking 
advantage of the dilatory and lime 
consuming legal proceedings. So, in order to 
avoid all these avoidable daleys, it has been 
decided in the Bill which is going to replace 
the Ordinance, to provide for summary trial. 

Sir, these are the main features of the Bill. 
There are some other subsidiary features 
which I do not like to go into details at the 
moment. But I would like to make it very 
plain that the Government is determined to 
curb unwholesome business practices like 
profiteering, hoarding, black-marketing and 
charging higher prices for essential 
commodities and in an extraordinary 
situation, extraordinary measures are called 
for. With the intention of firmly dealing with 
these unwholesome business practices, 
Government has decided to bring about this 
piece of legislation and make it more 
stringent than the parent Act. I hope this Bill 
will be taken by Ihe House and the hon. 
Members in the spirit in which it has been 
brought forward for their kind and careful 
consideration in these difficult economic 
situations. The Government has been taking 
many measures, administrative and legal, to 
fight these economic problems. Therefore,     
unless  all-round  attempts  are 
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made to fight these menacing economic 
problems of black-inavketing and hoarding, 
we are not likely to be successful. 

So, it is one bold and correct step forward 
and I hope it will meet the support and  
endorsement of this hon. House. 

With these words, Sir, I place this Bill 
before the House for its kind consideration. 

The question was proposed. 

THE VICE-CHAIRMAN (SHRI BIPIN-
PAL DAS): The Resolution and the Motion 
are now open for discussion. Shri Mari-
swamy. 

SHRI S. S. MARISWAMY (Tamil 
Nadu): Sir, by and large, I welcome this 
Bill. So far as the speech of the hon. 
Minister is concerned, it is also to be 
welcomed. But the fact is, Sir, how far is it 
successfully implemented? We all know 
that blackmar-ket is a demon which took its 
birth during the time of the Second World 
War—1939 to 1945. When the late Panditji 
was released from the jail, whether it was in 
his first meeting or the second meeting, he 
said, "When we get Swaraj, I will hang the 
blackmarketeer by the next available lamp 
post." It was in March or April of 1945. 
And now, it is more than 26 years. And we 
have amended this Essential Commodities 
Act a number of times. First we brought an 
Act. Later on, we brought an amendment. 
Then we referred the matter to the Law 
Commission, and it has issued a statement. 
After having waited for two years to make a 
thorough study of the Law Commission 
Report we have now come out with this 
Bill. Our hon. Minister, who is a professor 
and a very scholarly type of man— 
personally I like him and I have no axe to 
grind against him—has narrated the objects 
of the Bill in a very lucid form. 

He has put it in his last sentence that he 
made the already existing provisions a little 
more stringent and also one or two altera-
tions have been made. Earlier It was 
bailable and now it is unbailable. Earlier, 
they were not publicized, now they are 
going to be publicized. I believe they are 
going to publicize in the newspapers in the 
form of advertisements  because there  is a  
provision that 

they are going to collect the money expend-
ed on that account. But there Is also some 
danger that we will find the advertisement 
in certain newspapers and certain 
newspapers would not have that favour from 
the Government. And we know all this 
bother. 

Sir, let us go to the root cause. I would 
rather compare our Minister a scholarly type 
of man, with Hugh Dalton of England. He is 
also a great professor. As a professor, Hugh 
Dalton was very much respected all over the 
world. His books are text-books even today. 
But as an administrator, you know what has 
happened to him. Inadvertantly he said 
something and as a result, he had to lay 
down his office and go out of Government. 
And I don't think that fate would fall on our 
Prof. Chattopadhyaya. Anyway, Sir, let us 
go to the root cause. Either the merchant 
community of the Indian society has become 
totally selfish, inhuman and callouse to the 
sufferings of the people or hundred per cent 
Shylock type or the Government has become 
so weak and inefficient due to various rea-
sons. Either one of these must have been the 
reason. The men who form the Government 
must have been corrupt or they associate 
themselves with the corrupt people or the 
condition of those people are such in the 
Government that they had to be corrupt. 
Either one of these reasons must be the root 
cause of this thing. Unless we tackle the root 
cause, we cannot solve the problem. And 
you might bring in this amendment today. 
After six months, you will have to bring in 
another amendment because we find that 
every action that we take, there are some 
loopholes and the malpractices are being 
indulged In. And politics has now become 
something inalienable in any walk of life of 
our country. In the pre-Independence days, 
large sections of people were far away from 
politics. Only a small percentage of people 
tooke part in politics and that was the 
Nationalist Movement. A very minor sector 
was on the side of the Government. But out 
of that small section, let us say 15 per cent of 
the people, which took active part in politics, 
10 per cent were in the national movement, 
two or three per cent were on the 
Government side and one or two percent 
were on the communal side. 
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[Shri S. S. Mariswamy] Now, politics has 
become the by word and nobody is far away 
from politics. 85 per cent are in politics and 
only 15 per cent arc away from politics. 
Whether he is a small man, what may be 
called a petty shopkeeper, or a big 
industrialist, he is in politics. So, the entire 
system o£ our economy is based on politics. 
Therefore, if we analyse out-entire system of 
economy, then we should examine the 
political system also. 

The main menace in the political system is 
our way of conducting elections. Under this 
system, no honest man can come forward and 
contest election without spending money. 
And, where can he get the money from? He 
has to depend upon either the businessman or 
on the Government or the Party which has 
got lot of money. Unless and until these 
things, these pie-requisites, are there, no 
honest man would come forward to fight an 
election, because he will certainly lose. Even 
if he Is a saint he will lose to a sinner loaded 
with a lot of money. Hands down the sinner 
would win. That is the present-day condition. 
So, the political situation is such that he has 
to lean on the section that wins in the 
elections, that is the moneyed section. 
Government also wants money. Party also 
wants money. That is the state of affairs. - 

Sir, if we make up our mind today that all 
the political parties, the ruling party and all 
the opposition parties, hereafter should not 
spend any money on elections and the entire 
responsibility of elections i.e., propaganda, 
poster printing, arranging plate-forms, 
publishing manifesto, etc. will be undertaken 
by the Commission and the political parties 
would not be expected to spend a single 
paisa, you take it from me (hat half of the 
corruption will go. You take it from me that 
until and unless we tackle the black market, 
we will never succeed. As I have said earlier, 
I have got a' lurking fear in my mind that this 
would not be effective when we begin to 
implement   them. 

Sir, I would like to say one or two things 
more. One is about the present system of 
control. This policy is handled by the Com-
merce Ministry. They have introduced con-
trols and the quota system. All this has 
become  obsolete   in   my    humble    
opinion. 

From the first day on which the Industrial 
Policy Resolution was passed and up to this 
period we have noi found any drastic im-
provement in the country either in the pro-
duction side or in the comfort that the common 
man can enjoy. There is absolutely no 
improvement. Why? The common man 
consumes minor things, the essentials. They 
are there in the private sector. Public sector 
deals in engineering and a number of other 
tilings. They do not cater to the needs of the 
larger section of the population. So, when the 
private sector is left with this soil of 
production of essential commodities, etc. they 
are given a lot of room with less control over 
them and they also make a lot of money which 
they share with politicians. So they lose the 
fear of Government and Government is also 
afraid of them because otherwise at the time of 
next elections money would not come in. So 
long as this system prevails, this sort of anti-
social activity will go on in the country. What I 
would suggest is that Government should 
come forward and take up in public sector the 
production ind distribution of essential 
commodities. That will be the first step in the 
right direction. But what are we doing? There 
are 36 enterprises in the public sector and I 
believe some of them are turning the corner, 
making a little money. But hitherto they were 
in a great mess. Even today, I was told, they 
are not using the maximum capacity; some of 
the" industries are using only hall of their 
capacity. Some of them do not have even spare 
parts and they have to depend upon outside 
countries for them. All these things are there. 
What I would suggest is that the Government 
should put an end to this taking up of major 
industries in the public sector and try to go to 
ordinary essential commodities and they 
should also undertake the responsibility of 
their distribution. And when they take it up 
half of the ills would be overcome. 

The other thing is, Sir, we are empowering 
the Collectors with more powers than they 
were enjoying before. But our previous 
experience has been that when they were 
given powers either they were not fully used 
or misused. Now, without changing the setup 
again you are giving them more powers. I  do  
not  know how  it  is going  to  work. 
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So far as the object of the Bill is con-
cerned, I am one with it; I do not have any 
differences. But I wonder how it is going to 
be worked to meet the present needs. There 
is a rumour in the country, which fact we 
should not forget and I want the hon. 
Minister to take it into account^ thai this 
Ordinance which was promulgated on the 
eve of the AICC session was more like a shot 
in the arm of the Congress worker whose 
morale was sagging. But I do not believe it. I 
want that you make that rumour a lie by your 
actions. 

PROF. D. P. CHATTOPADHYAYA: You 
are  right  in   not  believing  it. 

SHRI S. S. MARISWAMY: It was issued 
on the 22nd June, 1974. Today it is the 25th 
of July—nearly one month—and Gov-
ernment knew very well that summons have 
been issued on that day and that Parliament 
was going to meet on the 22nd of July. Then 
why should not the Government wait till 
Parliament met? Heavens would not have 
fallen in the course of one month. I would 
like to emphasise this point because, how 
many companies have they booked during 
this one month and how many advertisements 
have we seen in the newspapers? Has any 
Member of the House seen any advertisement 
that such and such a man has been 
apprehended for such and such malpractices? 
At least I have not, seen. I read all the papers 
published in Delhi when I am in Delhi. When 
in Madras I see all the national papers but I 
have not seen one advertisement. So, heavens 
would not have fallen if this Ordinance had 
not been issued. Coming back to my original 
point, repeatedly issuing Ordinances Is not 
good. Of course, since they have got a 
majority there is absolutely no chance of its 
getting defeated. People like me are also 
prepared' to vote for the Government on this 
issue. But two essential things must be 
fulfilled. Firstly, the supply of essential 
things of the common man must be the 
responsibility of the Government. So long as 
you do not do that, these measures would not 
have their effect. Secondly, the practice of 
proclaiming Ordinances in a dramatic 
fashion—rather, I am sorry to use the phrase, 
in a cheap fashion— must come to an end. 
During the British period   if  an  Ordinance  
was  passed—there 

was an emergency period—people were afraid 
of it. Even today, in England if an Ordinance 
is passed people look at it with awe and 
respect. Now I am sorry to say that our 
Ordinance papers are trash; nobody cares to 
have a second look at them. Whereas this 
Ordinance was kept a secret, another 
Ordinance about dividends was leaked out. 
That is the system of Government we have. 
My point Is that measures taken without 
applying much comprehension and imagina-
tion would not meet the requirements of the 
day. 

However, I welcome this Bill. I wish the 
hon. Minister all success. But he should bear 
in mind these points because he is in charge of 
the Commerce Ministry—a very powerful 
Ministry—and I am told that after he assumed 
office our exports have gone up and added to 
our balance of payments position and things 
have improved very much. I wish him all 
success but at the same time, because he is a 
Professor and a studious man, he must apply 
his mind on the basic issues and come 
forward with a comprehensive Bill next time, 
may be even in this session itself. I will 
welcome it much more than this. Thank you. 

SHRIMATI SUMITRA G. KULKARNI 
(Gujarat): Vice-Chairman, Sir, today we are 
here to discuss the Essential Commodities 
(Amendment) Bill. I have been since morning 
thinking about this expression 'essential 
commodities' and I feel that the expression 
'essential commodity' has almost become a 
mockery. The moment any item is declared 
essential it vanishes from the market. Even the 
most basic necessities of our life, soap, cement 
paper, vanaspati—unless vanaspati is there we 
cannot cook; unless washing soda is there we 
cannot wash our clothes— anything that is 
declared essential and that is necessary foi 
society, it vanishes from existence and it is not 
available in the market. This is the condition 
of essential commodities today. Sometimes 1 
feel—I ask to be forgiven in advance for 
saying this— if the hon. Minister were to 
declare tomorrow that sunshine is an essential 
commodity I am afraid it will vanish and it 
will no more be available. This is the 
condition of  essential commodities and all of  
us are 
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[Shrimati Sumitra G. Kulkarni] very 
deeply concerned about this issue. And that  
is  the  reason  why  we  are  discussing this  
today. 

I have always held that in Indian society 
which is considered to be backward the two 
things that may help our society is 
education, that is, bringing up the level of 
education of our people, and improving the 
hygienic condition of the public. I used to 
feel for quite some time, for the last nearly 
20 years, that if we can afford to make paper 
free for the people—it should be available at 
any counter at any place without any cost so 
that people are prompted to take that paper 
and learn to write—that would help the 
growth of, literacy. The second is soap. If at 
least half the unhygienic condition could be 
removed by free use of soap the health of 
the nation could be preservd and that ?n 
itself will be a very invigourating thing. 
Unfortunately, all these things are totally 
absent from the market today. I am a mother 
of very small children and every mother of 
school-going children knows to her own 
distress how the children come home asking 
for some exercise books and they are not 
available. All of us know that they are not 
available. If we pay more we can get them. 
It is most unfortunate that the ten or eleven 
year old child 'who is not aware what 
business is, what trade is, comes to know 
that things are available under the shelf. 
They can see what is happening. A child 
goes to the shop and he is told that it is not 
available. But after fifteen minutes when the 
child goes back and if by some good luck 
there is a nice person who takes pity on that 
child, he might say, all right, I will give it to 
you. So that is the condition of essential 
commodities. And it is for this purpose that 
this Bill is being brought forward. We" can 
give whatever powers are necessary to the 
Minister and his officers for strengthening 
the hands of the Government. The Minisler 
just now said that this is a more stringent 
measure and he wanted that we should 
understand It in the right spirit. We are fully 
aware of the difficulties due to lack of 
essential commodities and we are ready to 
give any assistance that he requires from  us.  
I am sure that even  the 

Opposition Members will agree that we should 
give all the .powers necessary to the 
Government and its officers so that it can 
ensure that hoarded essential commodities are 
brought out. There is a perpetual scarcity that 
is going on in the country and every day one 
thing or other is not available and we have to 
go three to four times for such things, and still 
we do not get them. As I said we will give all 
the powers that he wants. The real test is how 
effectively and in what manner they are able to 
use those powers to achieve the object in view. 
After all, the whole essence of the thing is the 
effective manner in which these extensive 
powers are used. He has said that it has been 
made a cognisable offence. It has also been 
made non-bailable and it is left to the 
discretion of the Judge to make it bailable or 
otherwise it is essentially non-bailable. They 
have increased the punishment from five years 
to seven years, and from one month to three 
months. They have also provided for summary 
trial. These are all very good powers. I wish 
him success and hope that he will be able to 
bring out result with the help of these 
extensive powers. We have developed a sort of 
scepticism in our hearts that with all the 
powers that are there on the Statute Book 
nothing really comes out. The test of the 
Government and the Minister is whether, with 
all these powers, they will be able to use it as 
effectively as we want it or For 'that matter as 
they want it. Even if in their own mind it  is  
effective, we  will  be  grateful. 

The second point that occurs to me is to 
what extent, with the help of all these 
extensive powers, hoarded commodities will 
be brought out. 1 am sure all of you will have 
noticed this morning that in anticipation of our 
mini-Budget that is expected to be presented 
on the 31st July already the shops are putting 
up signs of 'no stock' in respect of every 
essential item and nonessential item. They are 
hoping that the excise duties will be going up 
on these items and, therefore, they are going 
to profit during this period also. After all, the 
excise duty Is put on the ex-factory price and 
not on what is there in the shelf. 
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This is what they are wanting. Today is 25th 
July. Now, 31st July is the fixed date. Can 
we hope that from tomorrow morning, the 
essential commodities, in respect ' of which 
there is a 'no stock' sign in anticipation of 
31st July, will be brought out? If that is 
brought out, we would have achieved a great 
deal. This is the real test of this particular 
legislation. Now, let me give you a small 
instance. I am not aware of the position all 
over the country, but what is prevailing in 
Gujarat, I am sure, must be prevailing all 
over India. In Gujarat there is the Governor's 
administration. There are no legislators to 
distract the administration or to corrupt the 
administration. Legislators are absent and 
their nuisance value is absent. In one month 
of the Governor's rule, 2,087 raids were 
carried out and only 6,000 cement bags were 
seized. Three bags from one dealer and three 
bags from another dealer, like that it went 
on. For whom are you raiding like this? 
Each raid costs so much money to the 
Government. Are we going to befool 
ourselves? You get three or four bags. This 
is the result of the raid. This is the pitfall in 
this particular Act. We may give all the 
powers and we may make it stringent, but if 
we fail to implement it, it will not have 
achieved anything. It will be once again 
three bags in one raid and four bags in 
another said. Three bags of cement may be 
required for repairing the walls in a house. 
We will not be successful in checking hoard-
ing. If wc do not guard against this, it will 
become another ornamental piece on the 
Statute Book. It will give extraordinary 
powers in the hands of the policeman who 
will wreak his vengeance on some innocent 
people with whom he has to settle scores. If 
this power which we give to the adminis-
tration is not properly used, we will not 
achieve anything. This is the thing against 
which I would like the hon. Minister to take 
care. 

I have only two questions to ask. One is, 
do you have a plan to bring out hoarded 
essential commodities? During the next 
three months there has to be a positive plan 
for a day-to-day checking up. What are the 
steps that will be taken for utilising the 
powers granted under this Bill? Unless this 
plan  is  there I fifel that it will be of no 

use because it will not improve the mana-
gement and it will not give any relief to the 
consumer. I feel there has to be a plan if we 
want to make this a success. This is one 
question I have to ask of the hon. Minister. 
Does he have a positive plan and in the 
next three months what are the steps that he 
is going to take? The second question is 
have you made an estimate of how much 
will come out as a result of the various 
steps that you will take? After all, there has 
to be a tentative plan and a positive 
estimate as to what you will be a hie to 
bring out. Unless the Government know 
what they are going to do and how much 
will come out, what is the use of anything? 
The hon. Minister should take care of these 
two things. (Time bell rings). If such a plan 
is not prepared, it is my humble request to 
the hon. Minister that he should cajole or 
force the administration and his Ministry to 
prepare such a plan. 

Unless such a plan is prepared, he will be 
let down and he will find himself in a 
difficult position because with all these 
powers he will not be able to achieve any-
thing. So, it is very essential that we should 
have this kind of a plan prepared. We, in 
this country, are thoroughly fed up with the 
innumerable statutes and laws that we have 
got. Take one example. The income-tax 
officer has got vast powers. There is not 
one thing that the income-tax officer cannot 
do. At any time or any hour of the day or 
the night, he can walk into any residence. 
Almost they say that even God does not 
have this much power as he has. You will 
agree, Sir, and the House will agree with 
me that most merrily income-tax evasion is 
going on. Annually, to the tune of Rs. 
2,000 crores income-tax is evaded. About 
five years ago, the figure was Rs. 400 or 
Rs. 500 crores. About two years ago, when 
I joined Parliament, it was Rs. 700 crores. 
Today, it has come in the range of Rs. 
1.500 or Rs. 2,000 crores annually. It is not 
as if the Income-tax officer does not have 
the power. It is the will, it is the 
administration, it is the Government behind 
It. We want to make use of the statute that 
we have got. They should   make  use  of  
the  powers  that have 
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[Shrimati   Sumitra   G.   Kulkarni] 
been granted by tin's honourable House to 
the Government to bring out the essential 
commodities. That is the crux of the 
matter. We uould like to give everything 
that they want, all the strength, all the 
power, that is necessary. But our request 
is: Please prepare a plan, find out what 
amount you are going to bring out and see 
to it that it is honestly and earnestly 
implemented and not made an ornamental 
piece of legislation   which  otherwise   it    
might   become. 

DR. Z. A. AHMAD (Uttar Pradesh): Mr. 
Vice-Chairman, I was wondering whether 
I should speak on this Bill. Every time that 
I stand up to speak, I suffer from a feeling 
or sense of futility because I am convinced 
that this debate is not going to yield much. 
That there are very few Members in this 
House is significant. It indicates that 
Members on that side and this side feel 
that this is a ritual that we have to perform, 
that this is a sort of drama in which there 
are so many exercises in futility. So, it is 
all right. Prof. Chattopadhyaya will say 
something. He has his own role. We have 
our own role. And we will talk and go. 
Karl Marx once said that the British 
Parliament is the talking shop. I think that 
characterisation applies very correctly to 
our institution also. We talk, talk and talk. 
But we know that not much is going to 
come out. Anyway, since this ritual has to 
be performed and I am also an actor In that 
drama, I will also say something. 

Now, about the objective of the Bill, the 
objectives of all the Bills that the Congress 
Government brings forward are good. 
There is no dearth of good objectives, 
there is no dearth of good declarations, 
there is no dearth of promises, there is no 
dearth of warnings to anti-social elements. 
But the test is not in the declaration of the 
objectives. The test is in the 
implementation of the measures that will 
fulfil the objectives, that will take us 
nearer to the realisation of the objectives. 
That is the test. And in it, the Congress 
Government Iras failed not once, not 
twice, thousands of times. In every respect 
it has failed. Here the objective is to 
provide essential commodities to all 
people    at    reasonable 

rates. Very good. But what is happenrng in 
this country? We talk of economic crisis. It is 
not an ordinary economic crisis. It is an 
economic crisis that will have far-reaching 
effects on the entire political and social fabric 
of this country. Let the ruling party not be 
complacent about it. We "are talking of Bihar. 
We are talking of some mischief here and 
some mischief there. 1 may tell you that deep 
down in the hearts D! the people a bitterness is 
being created. Deep down in the hearts of the 
people it lias gone into their blood which one 
day will break out and you will reap the con-
sequences of it. 

You indulge in platitudinous talks and voir 
say that not only here, there is inflat ion all 
over the wot Id. I call it nonsensical talk. First 
of all, it is not true that in the socialist sector 
there Is in-(lation. I have been to two countries 
just irow. There is no inflation there. The 
prices of bread, meat butter or vegetables are 
still the same as they were ten years ago. It is a 
constantly controlled economy. Nobody Is 
allowed to increase the prices. It is strictly 
controlled. I can give you the figures of tire 
G.D.R. I went there ten years ago and I went 
there recently. The prices of meat, milk, bread 
and butter are still the same as they were ten 
years ago. I have got the figures with me. I can 
give it here. I can publish them. I went to 
Poland. There is no inflation. Of course, in 
capitalist  countries there is inflation. But 
that is nothing new for them. There is over-
production and low consumption. That is the 
law of capitalist development. And from time 
to time there is overproduction. Then there is 
restriction on production, and then inflation 
comes in and then again the demand grows. 
And somehow they adjrrst and this cycle goes 
on. All those who have studied economics 
know that this cyclic development takes place 
in the capitalist society—inflation followed by 
deflation and then there is adjustment between 
the supply and the demand. All those things 
take place. If you compare your country to ad-
vanced capitalist countries like America, West 
Germany or France, you are living in  a   
world  of your own. 
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In this country we talk of 40 per cent, 
living below the poverty line. Actually 
today it is 60 per cent, and it is all due to 
rising prices. And this poverty line is 
according to Asian standards of living, not 
according to European standards of living. 
Here you cannot get even rice or dal. Rice 
is luxury. In my eastern U.P. even Sattoo, a 
powder of a sou of rough grain, is a luxury 
for a big section of the population. 

You talk of inflation and you compare it 
to the inflation in the Western European 
countries. In the Western European coun-
tries if there is inflation some of the luxu-
ries will be cut. Instead of two televisions 
they will have one television. Instead of 
four cars they will have two cars. Instead of 
going to Southern France for holidaying 
they will go to the Miami Beach. Where is 
the comparison? Look at the Ministers and 
the Prime Minister, responsible persons, 
talking in this way. They say there is in-
flation all over the world, that it is a 
common phenomenon. This inflation can be 
contained. They say it cannot be contained. 
Where 60 per cent, of the population is 
below the poverty line the seriousness of 
the situation must be realised. 

They have coined clap trap phrases— 
"Consumers' resistance should be built up to 
fight inflation". You allow all sort of loot. 
You allow all sorts of profiteering. You 
permit and entourage every form of profi-
teering, blackmarketing, hoarding, every-
thing. Not only you condone It, you permit 
and encourage it. You facilitate it and then 
you preach that consumers' resistance 
should be built up, that the people should 
cooperate. And when the people start co-
operating, you call upon the police and the 
army to shoot them down. What is this? 
D1R, MISA, law and order everything 
comes there. Constitutional methods, peace-
ful methods will have to be adopted! I wish 
some of us who get Rs. 51 a day were in 
that position where we cannot get 'sattu' to 
eat, rice and dhal to eat. Then I will be 
happy to find them talking about peace, law 
and order: 'shanti' and all that sort of thing. 
If I were in that condition, I shall myself go 
out and resort to violence. 

1 will go out and snatch food from somebody 
else. Why should I not? They are also human 
beings. They are as much citizens of India as 
wt are citizens of India who are sitting in 
this air-conditioned place, having our cars, 
our luxuries and our flats. That poor man, 
who works for you, who is the back-bone of 
India, who constructs India, who carries on 
agriculture, he is starving. And we talk about 
him! So, consumer resistance and such other 
platitudes should  not be used. 

Now, Sir I will not repeal what my friend 
here^ my friend there and many others will 
say. Our whole structure is wrong. It is not a 
question of your willingness or your desire to 
improve things. Your whole economic 
structure, your social order, is wrong. 
Everything has gone wrong. The whole 
economic set-up has gone out of your hands. 
You cannot do anything about it. As time 
passes, it is going more and more out of \our 
hands. Remember, the day is not far off when 
you will be called to account by the people. 
They have given you power for 25 or 27 
years. To-day there may be no alternative. Bui 
life does not allow vacuum to remain for ever. 
Because the Opposition is divided, there is no 
alternative. 

 
DR. Z. A. AHMAD: Don't interrupt me. I 

do not accept your alternative. I do not accept 
your party as the alternative. I think a good 
alternative of progressive, democratic and real 
socialist elements will come into existence 
one day and they will challenge this rule of 
blackmarketeers and profiteers which is 
existing today. I feel sorry to say this because 
I do feel that there were great opportunities to 
reorganise India and to raise our people to a 
higher level. look at other countries. What has 
happened in other countries? Where are we 
going? We are going deeper and deeper into 
the mire. Your whole structure, economic 
structure, political structure, administrative 
structure,  everything  is wrong. 
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[Dr. Z. A. Ahmad] 
What is  this Bill for?  To raise the sen-

tence  of  imprisonment   from  five  years   
to seven years.    What  did  you  do with    
the sentence of five years? Vou  had five 
years; you  could   punish  people.  Did  you  
punish anyone   with   imprisonment  for  
five   years? Sometime   ago   one of   the   
hon.   Members here asked for some figures 
and the Minister gave  the   figures.   What   
was   the   term   of imprisonment? In the 
majority of the cases, it was  imprisonment  
till  the rising of  the court.    In a  majority 
of the cases,  it   was imprisonment   till  the  
rising   of   the   court when you had 
provision for five years'  im-piisonment. 
Now, you want to raise it from five  years  to   
seven   years.   You   may   raise it to 10 
years or even 20 years. But as long as  the  
bureaucracy,   these  people  who are linked  
up   economically,    mentally,    politically 
with the ruling class, with the exploiting 
class, as long as their mind is modelled  on  
those  lines,  you   will  not  get. sentences 
oE live or seven years.  You will get one 
day,  two days or three days.  And  the most 
interesting  part of  this Bill—I say  it is an 
exercise in futility—is that while you raise 
the maximum sentence from five years to 
seven   years,   the minimum  sentence    is 
three   months   but   in   certain   cases   
where the  magistrate  considers it    
desirable,    less than  three  months, even   
till  the rising of the  court,   can   be  given.     
I   think   in  all laws—I know the agrarian 
laws well—there is always a loophole for the 
vested interests. There is always a loophole 
for the scoundrels and anti-social elements  
to get away. Shall I read it? Everybody 
knows it. There Is a proviso everywhere. 
Here it says: 

"Provided that the court may, for any 
adequate and special reasons to be men-
tioned in the judgment, impose a sen-
tence of imprisonment for a term of less 
than  three  months". 

He can do so in all cases whether it is the 
first offence, second offence, third offence 
or 10th offence. You are making it non-
bailable. But any Magistrate is authorised to 
make it bailable. It is a hoax which Mr. 
Chattopadhyaya has tried to play on us. It is 
befooling the people, making them think 
that you are going to take some stern action 
against the black-marketeers and hoarders. 
You are going to do nothing 

of the sort.     It is a  trick and  buffoonery 
which  you are perpetrating on  the people. 
Therefore, I will not say much. I will put it 
directly.  My contention is this   that unless all 
the essential commodities are brought under   a   
system    of    public     distribution through 
physical procurement and control of the  stocks   
and   proper   public  distribution of  those 
stocks,  all  these  laws will remain on paper 
and will serve no purpose at all. You appointed 
a Committee headed by Mr. Mohan     Dharia    
known   as   Dharla   Committee.   Mr.   Dharia  
is an   important man. He recommended that 
pulses, sugar, vanas-pati,  processed  edible  
oils,  footwear,  kerosene, domestic fuels, etc. 
should be brought under a system of proper 
procurement and public  distribution.   That   
Committee   emphasised   the   importance   of   
building   an institutional   infra-structure   for   
that   purpose. What attention have you paid to 
that Committee? You have paid no attention at 
all.   You  will keep on  considering that re-
commendation  for another  4 or 5 years.  I am 
sure Mr. George will say that they are paying  
great  attention   to   it.   You  cannot. Can yon? 
Can you, who are dependent for your very 
existence on the black-marketeers and  
profiteers,   bring all  these commodities under   
a   public   distribution   system.     You cannot.  
I  challenge.  You can only dupe us by saying 
that you are considering it. You officials will 
not do it. You officials are—I won't use any 
strong word—the  lackeys of these   big  
money   bags.   After  their  retirement,   they   
have  to  get   their    sons    and themselves    
appointed    in    these concerns. Therefore,   
this will   not   happen.   But  we will go on 
criticising and condemning your policy from  
this  House  and    from    public platforms.   I   
know   nothing will   be  done. This  trash 
should  be  thrown in the waste paper   basket.     
We  shall  build   up   strong movements to 
fight, for the demands of the people. People 
cannot be allowed to go on suffering and  the 
exploiters,  profiteers and the  money  bags 
cannot  be allowed to exploit and suck  the 
blood of the people. 

(Time bell rings) 

I end my speech with  these words and that  
exercise  in  futility  can  continue. 
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SHRI JAGAN NATH BHARDWAJ 
(Himachal Pradesh): Mr. Vice Chairman, I 
support tliis Bill because I see in it some 
unconvelionalism. No doubt there is a pro-
vision for summary trial and it is a great 
improvement over the original Bill. But I 
have to say much about this Bill. As a 
matter of fact, 1 was thinking in terms of 
offering some amendments to the Bill. I 
dropped this idea simply for the reason that 
the Bill does not need any amendment, But 
it needed change in its shape. The Essential 
Commodities Act of 1955 and this 
amendment require a major change in their 
shape. 1 see that this Bill is punishment 
oriented. It is not implementation oriented. 
As a matter of fact, this Bill should be 
implementation oriented. In this Bill I see 
no radicalism; there is no unconventiona-
lism like bringing into books Lhe culprit. 
The necessity of the hour is that those who 
commit defaults should be brought to books 
and when there are no people in the books 
whom to give punishment for 7 years 
instead of 5 years? So, a major change is 
needed at the moment. There is a hue and 
cry among the public that Government must 
do something to check the rising prices and 
so it is in terms of this general demand that 
we have to shape our coming laws. For this 
purpose I have been speaking very often. On 
the 10th May, 1 moved a Resolution that 
there should be a Price Commission. 
Unfortunately that Resolution could not be 
discussed in the House because it lapsed. 
Therein 1 proposed that the Government 
should do two or three things. First thing 
was that they should appoint a Price Com-
mission. All these can be brought within the 
purview of this Act. Then I said that there 
should be some vigilance system consisting 
of some flying squad system so that the 
Magistrates are able to punish the guilty 
people on the spot. Now the greatest defect 
in the law is that the defaulter gets some 
time. Within this breathing time, they 
manage to meet some higher authorities and 
manage to escape the clutches of law. It is, 
therefore, essential that we should remove 
this weakness in our present laws and make 
our laws unconventional. You may have 
read in papers that on the 12th May our 
Prime Minister  also said    in a    meeting in    
the 

Planning Commission that our laws should be 
unconventional. She felt that there is need to 
make our laws unconventional. It is in that 
spirit that we have to shape our laws and we 
have to bring new requirements oi the lime 
into our laws. In a way this Bill shows some 
signs of that unconventiona-iisnu. It provides 
for summary trial. I am, at the moment, 
satisfied with it and I support the Bill with a 
clear hint to the Government that they must 
think in terms of making the Essential 
Commodities Act more and more 
unconventional and to make it more and more 
implementation oriented. With these worlds, 
Sir, I sup-pott the Bill and oppose the Motion 
moved by my friend. He has said that he is 
against this Ordinance. But he was con-
tradicting himself since he did not say 
anything against the Ordinance and since h_' 
could not point out anything which was bad in 
the Ordinance or in the proposed Bill. But he 
simply said that he opposes it. As a matter of 
fact, he had an opportunity to say so many 
things loudly whet) he was speaking. But 
because there was no reasonable point in his 
speech, I oppose his Motion and I support this 
Bill and I urge upon Government to think in 
terms of making the Bill implementation-
oriented.  Thank  you.  Sir. 

SHRI N. R. CHOUDHURY (Assam): Sir, 
while listening to Mr. Shekhawat, I was 
reminded of a story. There was a meeting and 
somebody was there to propose something. As 
soon as he rose from his seat and said, "I 
propose", the other man rose from his seat and 
said, "I oppose." The first man said, "I have 
not yet proposed". Then the reply from the 
other man was. "I stand to oppose what you 
propose to propose." Now, Sir, it has become a 
habit with our Opposition parties to oppose 
whatever the Government proposes. Now, Sir, 
they oppose ordinances wherever they are 
promulgated. So far as this Ordinance is 
concerned, I do not see any reason why they 
should oppose it. Now, the object of this 
Ordinance was only to add some stringent 
punishment; to make the penal provisions of 
the Essential Commodities Act, 1955, more 
rigorous and Iheir implementation more 
effective. This Act is already there and the 
object of this Ordinance   was   only   to   
make  the   penal 
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[Shri N. R. Choudhury] provisions more 
stringent and to make the implementation 
move effective. Therefore, I do not find any 
reason for their opposition to tin Ordinance. 
Whether it is an Ordinance or a Bill or an Act, 
there is nothing to oppose it. Mr. Shekhawat, 
while he was moving his own Motion, said 
that the prices were going up, that 
blackmarketing was there, that corruption was 
there and that all these and many other things 
were there'. Prices are going up; 
blackmarketing is there and it is in abundance- 
Therefore, \it need some stringent and penal 
measures under the Essential Commodities 
Act and hence this Ordinance. Therefore, 
when he chose to oppose this Ordinance, he 
was really arguing for  this  Ordinance. 

Then, Sir as regards the opposition to the 
Ordinances by the Opposition parties, I 
would like to say a few words. Sometimes 
ue must promulgate ordinances. Certain 
things are there which make it necessary 
to promulgate ordinances. Recently, Sir, our 
finance Minister announced that a supplc- 
menury budget would be placed before 
the Parliament on the 31st July. Now, what 
is the result of that or what is the reaction 
to that? In New Delhi, you will find that 
so many essential consumer goods have dis- 
appc red from the market. As soon as he 
made the announcement that a supplemen 
tary budget would be placed before the 
Parliament on the 31st July, many essen 
tial consumer goods have disappeared from 
5 P.M. the     market.     Today     it     has 
appeared in the Bombay press also that some 
consumer goods very essential commodities, 
have disappeared from tilt- market. You can 
imagine the lot of the 'mofussil' areas, village 
areas, and the lot of these people. In such 
cases, things must lie kept secret. As such, an 
ordinance is necessary, because our parlia-
mentary procedure is such. First you have to 
seek permission of the House to introduce a 
Bill then you have to introduce it, then there 
are lengthy procedures, there are so many 
ways of consideration then it has to be passed 
either by the l.ok Sabha first and then by the 
Rajya Sabha or from the Rajya Sabha to the 
l.ok Sabha, there is first reading, second 
reading, third reading and so on. It is a lengthy 
procedure. By that time, much water will pass 
through 

the Ganges, the Brahmaputra and Cauvery. In 
such cases, in such vital malters, an ordinance 
is necessary. And I suppose the Government is 
justified in promulgating these ordinances. 
But in such cases when there is an ordinance, 
some people will stand up and say: We oppose 
this ordinance, the Parliament has not been 
taken into confidence, and so on. My point is 
dial. This type ol opposition is like that man 
who stands up to oppose whatever the other 
man proposes to. This type of opposition, I 
suppose, would not do any service to the 
country. There must be a constructive 
opposition. In ihis Essential Commodities Act 
there are many things to be said. Let    them 
criticize constructively. 

Sir, there is nothing wrong in this Bill. 
Government wants to prescribe some stringent 
penal provisions. In the Objects also, it is 
stated, "... to make their implementa-lion more 
effective''. But merely by passing an Act, the 
purpose cannot be achieved. For that, 
effective implementation is neces-sary. For 
effective implementation there must  he  an 
effective machinery. 

Now, Sir, here again there must be noti-
fication of essential commodities. They must 
have notified certain commodities. What are 
the essential commodoties? Who are the 
persons who will make such list? Normally, in 
this bureaucratic set-up. Government depends  
on bureaucrats. 

Some things are there. For other things, 
notification is necessary. And these will be 
handled by whom? By the bureaucrats. These 
bureaucrats generally have very good relations 
with profiteers; black marketeers and big 
business houses, and they will do as they did 
in the past. This summary trial provision was 
there in the principal Act. Penal provisions 
were also there, though not so stringent. From 
one month they have made it three months, as 
the minimum. As the maximum, from 5 years 
they have made it 7 years. In how many cases, 
summary trial has taken place? It was there in 
the parent Act also. In how many cases, big 
business men or big magnets have been tried 
and imprisoned for contravention of this 
Essential Commodities Act? You will find 
none. Sir, it all depends 
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on how you implement it. Unless we have a 
good implementation machinery, whatever 
stringent penal provisions we may have in the  
Bill, it will remain ineffective. 

So my point is whether the Government is 
prepared to gear up its administrative 
machinery which is responsible to look alter 
the implementation of this Act. Sir, in this 
country, some of the politicians are not free 
from corruption. They have their close tics 
with the black-marketeers and profiteers. 
Three groups of people are combined 
together, i.e. corrupt business people, corrupt 
bureaucrats and corrupt politicians. All the 
three classes of people are taking the country 
to dogs. Today, can the Governmen! stop the 
corrupt politicians from hobnobing with the 
big business houses, black-marketeers, 
profiteers and smugglers? They cannot stop it. 

SHRI BHUPESH GUPTA (West Bengal): 
Can you tell us how to identify the corrupt? 

SHRI N. R. CHOUDHURY: You are also 
leading a party. All the national leaders like 
you and people on both the sides of the House 
should find a way to detect these corrupt 
people. 

PROF D. P. CHATTOPADHYAYA: Now 
the  ball is in your court. 

THE VICE-CHAIRMAN (SHRl BIPIN-
PAL DAS): Mr. Choudhury, please continue 
with   your  speech. 

SHRI N. R. CHOUDHURY: 1 would like 
to give a specific instance. In Assam, we have 
got Food Trade Advisory Committee  for  
essential  commodities. 

THE VICE-CHAIRMAN (SHRI BIPIN-
PAL DAS): You have to wind up now. 

SHRI N. R. CHOUDHURY: They have got 
non-official Chairman and Members and the 
S.D.O. or the Deputy Commissioner, as the 
case may be, as the Convenor. 

Now, I will give you a specific instance. The 
price for cement is fixed. Now, the Chairman 
and Convenor of the Food Trade Advisory 
Committee invited cement dealers to the 
office of the Sub-Divisional Officer and 
suggested to the business community that they 
were tree to charge about 50% more than the 
fixed price without cash memo. If that type of 
arrangement is being made by the persons 
who are responsible to look after the 
implementation of this Act, then how will you 
implement this Act? You have given the 
Collectors the powers to seize essential 
commodities in any package or receptacle. If 
your Collector behaves in this way and is in 
collusion with the corrupt political head and 
the business community, how will this Act 
eradicate black-marketing? My point is this. 
Let there be a Bill. You make the penal 
measures stringent. But whatever you propose 
in this Bill will never be implemented unless  
you   gear   up  your   machinery. 

Lastly, Sir, I would like to mention one 
point. Our friend from Jan Sangh has started  
with  opposing the  Bill. 

SHRI    JAGDISH    PRASAD     
MATHUR 

(Rajasthan):  You  oppose it. 

SHRI N. R. CHOUDHURY: I am not 
opposing it. I support this Ordinance. But I 
want that it must be implemented in letter and 
spirit. That is what I want. But you are 
opposing the Bill itself. Why? Because the 
wholesale business people are with Jan 
Sangh. This type of enactment goes against 
the wholesale traders. Therefore, they are 
bound to oppose it. By that, they are serving 
their masters.  Thank you,  Sir. 

THE VICE-CHAIRMAN (SHRI BIPIN-
PAL DAS): The debate will continue on 
Monday. The House stands adjourned till 
11.00 A.M. tomorrow. 

The House then adjourned at 
twelve minutes past five of the clock 
till eleven of the clock on Friday,  the  
26th  July,   1974. 
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